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THE LOK SABHA MET AT
ELEVEN OF THE CLOCK

[MR., SPEAKER in the Chuair.]

ORAL ANSWERS TO QUESTIONS

Payment to Employees for the period
uf Strike

*225. SHRI S. C. SAMANTA: Will
the Minister of RAILWAYS be
pleased to gtate:

(a) which authority ig dealing with
the large pnumber of appeals filed by
employees who were dismissed, re-
trenched or removed from  service
during the last All India  General
Strike in the Railways;

(b) what percentage of cases has
been decided and how long will it
take for the rest to be decided finally;
and COUTE

i

(c¢) whether salaries will be paid
to such of the employees whose appe-
als are decided favourably for ‘the
time taken in disposal of appeals in
the post strike period?

1THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS - (SHRI
MOHD. SHAFI QURESHI): (a) to

(¢). A statement is laid on the Table
of the Sabha.
Statement
Under the  Railway  Servants

(Discipline & Appeal) Rules, 1968, the
power to decide an appeal against the
orders of dismissal or removal from
service has been vested in the autho-
rity next above the authority waich

No re-
in the

imposes such punishment,
trenchment has been done
recent railway strike.

2. About 40 per cent of the staff
whose services were terminated/dis-
missed have since been re-instated on
Representation/Appeal.

3. A decision regarding the payment
of salaries for the period from the
of dismissal/removal to the date of
re-instatement is also taken by the
Appellate Authority.

SHRI S. C. SAMANTA: 1 want
to know in how many cases the em-
ployees were reported sick or that
they were actually in the hogspital.
Also I woulqg like to know hoyw their
cases will be disposed of.

SHRI MOHD, SHAFI QURESHI:
I do not have the figures at thig time
ag to how many employees were re-
ported sick and how many were in the
hospital.

SHRI JAGANNATH RAO: How
are you going to dispose of them?

SHRI MOHD, SHAFI QURESHI:
Those people who did not join the
strike but were reporteg sick or were
reported to be in the hospital—that
can be ascertaineg and it will be de-
cided on the merits of each case.

SHRI S. C. SAMANTA: The state-
‘ment says that about 40 per cent of
the staff whose services were termi-
nated or dismissed have since been
re-instated on representation or
appeal. How many cases were de-
cided without their coming up before
the Ministry?

SHRI MOHD, SHAFI QURESHI:
I, the context of the latest strike, the
total number of dismissals, removals
from service or termination was about
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16,150, According to the information
that was furnished by the railways
upto 15-7-74, 4,928 railway servants
have been reinstated. There has been
u progressive improvement in the last
few days and upto 20-7-74 the num-
ber hag come to 6,407. That is about
40 per cent of the staff who were dis~
mised or removeg or whose services
were terminated. have been taken
back on representation or appeal, and
other cases are pending consideration.

SHRI DINEN BHATTACHARYYA:
Uptodate, in all the railways, actually
what is the total number of employees
whose gervices have been terminated?
Please don’t say anything which is
not a fact. That is No. 1.

No. 2-.How many cases are of
break-in-service and how many cases
are of suspension of permanent wor-
kers and in how many cases substi-
tutes ang casual labourers have been
refused to be employed again? ...

MR. SPEAKER: Please
continuous question,

ask one

SHRI DINEN BHATTACHARYYA:
That is (a).

Then, (b)—instances are here with
me that in many cases the courts have
given injunction as well as declared
void the rule under which these em-
ployees have been victimised. In
how many cases the railway adminis-
tration has implemented the judge-
ment that has been given by the diffe-
rent courts?

SHRI MOHD  SHAFI QURESHI:
The question pertains to the removal
and dismissal of the railway em-
ployees. With regard to the infor-
mation about the actual number of
persons dismissed or removed from
service, I have already stated in re-
ply to a question earlier that 16,750
employees were removed from ser-
vice by orders of termination or of
dismissal .. . (Interruptions). I have
given the figures upto 20-7-74. 40
per cent of these dismisseq employees
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have been taken back on work after
they filed their appeal before the ap-
pellate authority. These figuregy are
upto 20th July. To-day many more
appeals might have been accepted and
many more employees might have
been taken back.

With regard to break-in service. if
the employees go on g strike which
has been declareq illegal, the break-
in service will apply to every em-
ployee who goes on strike. The total
number of employees in whose cases
the break-in service will apply is 55
lakhs. Out of these 55 lakhs, in more
than a lakh of cases the break-in ser«
vice has been condoned.

SHRI DINEN BHATTACHARYYA;
You have not given the figures re-
garding the substitutes and the casual
workers,

MR SPEAKER- It is purely a
question relating to dismissal.

SHRIMAT!I PARVATHI XKRISH-
NAN- Sir, I would like to know from
the hon Minister, of these reinstated
cases. how many have been demoted
anq also how much of interference is
taking place from the higher autho-
rities when the appeals have been
dealt with at lower down? Our in-
formalion is that where therp is
somethiny regarding reinstatement in
the agenda for the lower down,
orders arc issued from the higher
authorities—sclective orders—that
they are not to be rc-instated. There.
fore we would like to know whether
Government is giving a directive that
victimised workers are all to be re-
instated apart from  those against
whom cases of sabotage may be pend-
ing which may be dealt with later on.
Otherwise until j policy decision is
taken, victimisation will continue in
the same way. So, we would like
to know whether Government is tak-
ing any policy decision because mere
guidelines mean nothing at all,

SHRI MOHD, SHAF1 QURESHI:
Sir, under the rules, the @ppeal lies
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against the punishment to the autho-
rity next to the one which imposed
that punishment. We are not inter-
ferring in the due process of law.
Al] appeals are being decided on
merits. All these people have been
taken back on the original posts.
There has been no case of demotion
so far. But, I would assure the hon.
Member that al] appeals will be de-
cided on merits and according to the
due process of law.

SHRI R, S. PANDEY: It is really
very unfortunate on the parts of
Union leaders to ask the question
when they themselves have misguided
millions of innocent workers. I would
like to know from the hon. Minister
whether the innocent labour and other
workers who had been retrenched or
distmissed, if they express regret, will
be reinstated (Interruptions).

PROF, MADHU DANDAVATE: Sir,
I ris¢ on a point of order,

SHRI R S. PANDEY: I do not
know why they should ask this ques-
tion when the innocent workers were
misled by these unfortunate leaders of
the union

PROF MADHU DANDAVATE: My
pomnt of orders is© While asking a
guestion can the hon. Member ex-
press an opinion? Sir, he is supposed
lo ask quesetion only.

MR SPEAKER: No point of order
18 allowed on the question,

SHRI MOHD. SHAF] QURESHI We
1ave already sard in this House and
he other House that we are not going
o give a harsh treatment to our own
:mployees. We shall try to be very
liberal. But, if they express their
regrets, certainly, that would be con-
sidered.

ot wre fagrQt wragdy worer oY,
% ag s avgan § f ol A ey
¥ wer s W@ 19 otre wAReT w7

&% T afam § Y v @ Sfw ¥ w
qaww § ! s wReTtar #Y 3y
arr s fF g A fAt §
e e’ aragaagfs
qoHT gfgEt & S g Wy q@m
s wr & @iftafEr & g 5@ 7
w oAvew & fay wgeafods W
favia ¥ avv 7@ @ fF ¥ o afaw
N N7 fagree T & &9 7 3¢ & AR
foft Aeg FT dF T &7 7

ot FERT TR F6 : AR, g N
T a w3 9T @ & fF A W afaw
faiy Avg 71 fafeardduw avafmim §
AT i A aE & (serew) Og
wF Tz FT AT § AN Frd e
ST HIY, TAHY TOT TF A1 AT ATEHY
1 fafeemesma &1 & | A
Aifew g7 A AT TTEF 9T AEX IAHT
¥ =7 afgq F=7 g 1 9% 39 afaw
1 W A FW HEG W ORIE S0
afga famer @7 o qfaw g ower a8
T g fr gar sitalr O dag AW fe &
7= gmY whr S d9 w7 ffaer #
TE FTI= AF g—AT F 4T A,
AT ¥ ATRA ¥ IV 9T F ATaE T
T R W oFwA wEegs fer @
udr ¥ fx a9 A ¥ ST FRTET T
% @ wfFm g ar foel Adaw
wE M H T &1 gAY FEESH #X
fer & WIT AW BT UF AW F -
do 0w & oavar Swen A
sTe A1 9T gt F7 w1 fear e,
Gt ARz & wr Aife @ o

Nt afewr ya@ AEAT TSN
oY, 9z aw & & 5 = wifa
¥ ufr &Y g W A e
Ay & 37 Hfew) A soifag s@ ¥
g @i w i
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& g fe oY ga welr oY ¥ woely
qfedt feras Y § ¥ qEaR W@
=% & v ax gifvq s § qfe
aell § oW g & § Wi
FUT T IR}

ot qEewe WO gou ¢ - orfeet
goEfiiE & @Y &, 38 9w e 9X
WA EET Y |

SHRI P. K. DEO: Sir, it is a matter
of great concern that about 60 per cent
of the employees have not been re-
instated. I would like to know if the
Government could revise their decision
and not stand on false prestige and
ask for an appeal from them and give
a blanket order so that all may be
re-instead and they get all the
emoluments which are due to them
for the period of strike.

SHRI MOHD. SHAFI QURESHI:
The Government 1g of the firm view
that for ‘no work’ there will be
‘no pay’.

oft o foed : Fv Al R A
e ‘owmfas v’ WY 9w T
N M mr § fmd IR R N
facha feafa o7 weoaw &3 a7 w27 2
fF @d & auz ¥ 9 I T fraar
TPTAT AT 9T IAE AL T AT A A
atREA) z@ afawe 950 @ grA™
a5y, Y safon & o wEey & weAr
argar § & wn ol wagdd w AW
9T A A% I Ap0 F g o
AU JAW T 9 K qHEA Y
T W e feoar gfe & & wOm
w4 ?

off qEeg T XA I ow
mfrg N e 8 qga Iqwr
fear g @ o aFAT A @
Y |
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ot wy fomd : o farvaverene
& Y Al FY fromme fear e
g ¥ gEate g€ Aom WY
auwtar € a¥aT 91 )

ot wew fagrt addt - W
LA A, FHACY FIAT G T
gy ¥

ot e AN g qg Am
facgw @&t § fr 393 B w9m & fag
wedi & 5 o Q& 7@ wwfed
gL, I AW §AAM gr AR I R
fog gw wifam s g &1 wB AT ]
g Agafw e gAR guTa g
AT |

ot wy forad : wri wu crfa A
7 FE NN T 1 /T gHT wW R
NG AT TR G, TR GFAA
TIIRT (AR |

SHRI S. M. BANERJEE: Mr.
Speaker, Sir, I would like to know
from the hon. Minister whether any
guidelines have been issued by the
Railway Minister as to how those who
have been removed, dismissed or dis-
chaiged from service should be re-
mstated? Whether 1t is a fact that in
this country even the worst criminal
who 1s arrested under Section 302 is
given a chance for defence but in this
case none of the railway employees
was given adequate opportunity
which is provided in the Constitution
and the various service rules, 8o,
I would like to know whether
general orders will be issued on the
15th August or before the 15th August
about what type of crimingls are
likely to be released from jail? May
1 know whether there is going to be
any general orders or not that all
railway employees should be released,
should be taken back and reinstated
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in service so0 that a new atmosphere js
created and they are able to run the
railways smoothly, which will give a
good name to the country?

SHRI MOHD, SHAFI QURESHI:
All the arrested employees have
been released except those who are
involved in sabotage and in criminal
acts. Out of a total number of more
than 19000 who were arrested there
aie haidly 600 people now who are
under arrest on criminal charges
Government's policy 15 that the law
should have 1ts own course 1n dealing
with such cases As regaras termina-
tion of services and dismissals thesc
have been done according to the rules,
and all orders have been passed under
law and under the rules which are
prevalent today We have given them
the right ot appeal, and 1t 18 as a
result of their appeal that most of
the employrees to the extent of about
40 per cent, have been taken back
on duty I can assure the House that
so far as the very haid and difficult
cases are concerned, Governments
attitude 1s that those 'who are guilty
should be purushed and those who are
innocent should be taken back on
duty

SHRI S M. BANERJEE On the
15th August when the Prime Mm-
ister speaks from the house-tops, that
15, from the Lal Kila, let her an-
nounce that all these poor railway
employees would be remstated in

service,

s ArqaR afyTnT e
wErey, ¥ wrr 7y of & AT STEar
g—awwre & oy Frug frar & f¥
far s X FEavr & & ol feEw
awa &% #Y &, TAX AUy A7 AW I
a9 fm—agr e g
& IAwT wwenr T F @ F 12 ¥9
qrfedf & Aot ¥ 397 wwaT I wE
we w fear §, W pg AP oA
W ug s A fowr oo @ & 7
war s O axaent w14 R afrefa
NS R Ry W
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wew & aex faaery wodw afe § o
TR I F A9 % 7

| W qwa o g e A
q vz wgr g 5 o afedi & &wr
T ¥ BT AT I T H AW &,
gravar § I ag  xfoer @ g,
A 4 ga¥ ard 7 srAwrd A
afyr gurt wfar §t w9 &
qed o gEF gIHw &, 9 § wwm
FTAFT AR QU HF &

Recruiiment to the Posts of Judges of
High Ceurt

*226 SHRI B. V. NAIK: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state,

(a) what 1s the percentage of
direct recruitment to the posts of
Judges of High Courts and the per-
cventage allotted for promotion from
judicial service;

ib) whether there have been re-
presentations against the present sys-
tem of recruitment to the posts of
Iigh Court Judges and if eo, the
nature and source of complaints; and

{c) what Government propose to
dv 1n this behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY: (a) No
percentages have been laid down for
appomntment of High Court Judges
from the Judicial Service and the Bar.

(b) Recently representation from
some Judicial Service Associations
have been received urging that equal
representation should be given to the
members of the Service and the Bat
for appointmnt as High Court Judges

(¢) There are no quotas provided in
the Constitution for recruitment of
High Court Judges and merit end
suitability alone are the criteria for all
such appointments.
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SHRI B, V. NAIK: Will the hon.
Minister be pleased to state the fac-
tual data showing the number of High
Court Judges 1n thig country who
have come from the judicial services,
and those who have come directly
fiom the Bar to the Bench, and what
representations from judicial service
organisations have been received, the
contentg thereof and the grounds on
which they have asked for 50:50
quota?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1
SHRI H. R, GOKHALE): I do not
now have the actual number of High
Court Judges taken from the services
and from the Bar, but I am prepared
to supply the information.

SHRI B. V. NAIK: Any estimate?

SHRI H. R, GOKHALE; There are
over 350 Judges. I can tell you this
that although there is no stipulation in
the law laymg down any proportion,
broadly the principle which has been
followed is that it should be a propor-
tion of one-third and two-thuds. That
is on the basis of what the Chief Jus-
tices in theiwr conferences from tmme
to ttme have thought was a proper
quota for recruitment from the judicial
services and the Bar. This quota 1s
not exactly applicable in all the High
Courtg because aelection of Judges
cannot be done mechanically. It de-
pends on the availability of the proper
persons for appointment from the
services ag well ag from the Bar. Here
and there this guota might not have
been strictly adhered to, but by and
large it is adhered to.

SHRI B. V. NAIK: What about the
second part of my questjon about the
content of the representations?

SHRI NITIRAJ SINGH CHAU-
DHARY: Representations were made
by the Delhi Judicial Officers Asso-
ciation and the West Bengal Judicial
Ser:ices Association asking for 50 per
cen

SRAVANA 15, 1898 (SAKA)
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SHRI B. V. NAIK: I am afraid the
Karnataka Judicial Officers have also
made a representation,

SHRI NITIRAJ SINGH CHAU-
DHARY: We have not received it.

SHRI B. V. NAIK: Since, the hon.
Minister has been kind enough to
admit that even though not de jure
but de facto there is a quota existing
in reciuiiment on the basis of one-
third to two-thirds, since there is no
constitutional bar for recruitment or
fixing up of a quoty and since rec-
ruitment fiom Ig cities and so on
mnvaniably puts on the Benches as
High Court Judges a large number of
peuple with no field experience like
that of a civil judge at the taluk and
tehsil level, why not accept the per-
centage of 50.50 de facto in the first
place before making 1t de jure? What
are the objections?

SHR] H R. GOKHALE' The hon
member was refeiring to the bigger
High Courts where he thought that
peuple having actual field experience
are not there I respectfully disagree
with him  Actually, the experience
has been by and large that when you
are able to get good and competent
people from the Bar, they have proved

to be successful judges It 1s also
equally true that some judges who
have come from the services have

been found 1o be very competent;
particularly in High Courts the kind of
work which 18 required to be done is
appellate work and also work dealing
with the provisions of the Constitu-
gion, articles 226, 227 etc. Now the
judicial officers, by and large, who
have served in the lower ranks of the
judiciary have no experience of these
constitutional matters, but even then
some of them have done extremely
well. Therefore, in each individual
cage, the proper person competent to
come up to the Kigh Court and found
available was recruited,

SHRI SOMNATH CHATTERJEE:
At what stage does the process of
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filling up the vacancies in the High
Court or the Supreme Court start?
How long before the retirement takes
place? We have found in many cases
vacancics are existing for many
months together even in the Supreme
Court. When is it started? How docs
it start? Does it start from the end
of the Chief Justice or from the Law
Ministry? Is it smtiated by the Chiet
Justice of the respective High Court
ur the Supreme Court or by the Law
Ministry? In how many cases the
Chief Justice's recommendations have
been rejected by the Law Ministry?

SHRI H. R. GOKHALE: I am sure
the hon. member knows that the pro-
posals emanate from the Chief Justice
of the High Court. Although the
Constitution provides only for con-
sultation, there is no change in the
existing practice which 1s there for
the last several years that the Gov-
ernment, the Law Mustry in this
case, should not 1mtiate any proposals
tor appointment of Judges mn  the
High Courts The Chief Justice ini-
tiates proposals. In the case of the
High Courts, the Constitution requires
consultation with the Governor of the
State und with the Chief Justice of
India. After all this process has been
gone through, the Law Ministry or the
Government of India come into the
picture Invariably the recommenda-
tion of the Chief Justice of India has
been accepted all over the past exccpt
that when some difficulty was found
and the Government did not agree.
they referred the matter again for
advice to the Chief Justice of India

There is undoubtedly, I agree with
the hon. member, and this is also a
matter of concern to us, some delay
in some High Courts in the filling up
of vacancies. The reasons are many.
Unfortunately the members of the ba~
are not attracted; those who ought to
be available are not attracted. I must
state the facts. Some time is taken
in consultation with the various
authorities and some time is taken in
considering the judiclal records of the
District Judges who are considered

AUGUST 8, 1974
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for appointment, This causes delay.
I may assure the hon. Memberg that
it will be our endeavour to see #net
the delay is minimised.

SHRI MOINUL HAQUE CHAU-
DHURY: Since the appointments are
made as per policies taken ad hoc
from time to time depending on who
18 the Law Minister or the Hotae
Minister, ag the case may be, or wao
19 the Chief Justice of the High Court
or the Supreme Court, as the case
may be, will the Government think of
framing some statutpry rules with
regard to the appointment and promu-
tion of judges in the High Courts
taking judges from the High Cou:t to
the Supreme Court?

SHRI H. R. GOKHALE: Statutory
rules are not considered necessary
becuuse the Constitution itself lays
down the guwdelines. I respectlfuily
disagree with the hon. Member that it
1s done according to the views of the
Law Minster or the Chief Justice. The
Chief Justice of India as the highest
authority in the country so far as the
Judicial field is concerned, 1s always
consulted In fact he considers the
matter first before that matter comes
to the Law Minister or the Govern-
ment of India, The present practice
hus been followed not only after
Independence but also even before
Independence; it has worked satis-
factorily.

SHRI P. VENKATASUBBIAH:
Ansing out of the hon. Minister’s re-
ply that the best people are not at-
tracted to the judiciary, is it a fact
that better emoluments are not there
and even elementary amenities are
not given to the judges? If that is
so ‘do the Government propose to
bring comprehensive legislation to see
that better emoluments are given to
the best people who sit on the bench
and that elementary facilities such as
housing are provided to them?

SHRI H. R. GOKHALE: 1 agree
with the hon. Member. One principal
reason why the best men in the bar
are not attracted is that after the
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Constitution was passed in which the
salary of the High Court Judges had
been laid down, there have been no
changes in the conditions of service
of the High Court Judges or the
Supreme Court Judges. I can take
the House mnto confidence that the
Government 1s very actively consider-
ing the proposal for improving the
service conditions of the High Court
Judges in various matters and I hope
we will be able to do it very soon.

SHRI P. K. DEO. Huas the Chief
Justice of the High Court or the
Supreme Court got a say in the mat-
ter, as a person who mitiates the ap-
pointments of the ‘arious judges”
From experience we have seen that
Chiet Juslices are appointed by dubi~
ous methods, rathet in a pursuit of
the Government pokicy for a con-
mtted judiciary against which so
many Judges of the Supieme Court
as well as some Judges in the Hary-
ana High Court have submutled theu
resignations” (Interruptions) Is
it not possible to create some inde-
pendent machinery for the appoint-
ment of the judges”

MR. SPEAKER.
for action

It 15 a suggestion

SHRI P K DEO My question has
not been answered My question 1s
whether there will be an independent
machinery for the appointment of
Judges to replace the present practice
of consulting Chief Justices who are
also committed persons The entire
country knows about it and it should
be put an end to

MR. SPEAKER: The rules pro-
vide that you can put a supplemen-
tary guestion You are giving a sug-
gestion.

SHRI P, K DEO:
may consider it.

Government

MR SPEAKER They may consi-
der 1t That is your suggestion.

SHRI JAGANNATH RAO: Of late
the appointments of ad hoc judges
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n the Supreme Court and High
Court have become very frequent.
Is it because the concerned Chief
Justice recommends the appointment
of retired judges as ad hoc judges
or 1» 1t because Government are fol-
lowing the lL.aw Comnussion’s recom-
mendations 1n this regard, which the
Law Minuster said they have accept-
ed?

SHRI H R GOKHALE. Firstly, 1
disagree that many appointments of
ad hoc judges ale made Secondly,
never has any appointment of an ad
hoc judge been, made without the re~
commendation of the concerned Chief
Justice  Usually ad hoc judges are
appointed for disposing of the arrearr
which pile up Particularly after the
clections a laige number of election
petitions are filed and under the sta-
tute they have to be disposed of
within one year, I believe The not-
mal strength of the High Court 18
not enough to cope with the arrears
Only 1n such cases which are not
many ad hoc judges are appointed

SHRI EBRAHIM SULAIMAN
SAIT What part 1» the Home Min-
istry playing un the appointments of
judges to the High Court” Will the
minister agrees to the suggestion that
Government should discontinue the
appointment of retired judges as Gov-
cinors and Chauman of varnious com-
missions, to sce that they do not look
for the favour of the Government at
the time when they are High Court
Judges?

SHRI H R GOKHALE The Home
Munistry plays no part new in the
appointment of High Court judges
It s only the Department of Justice
in the Minustry of Law, Justice and
Company Affairs which 1s concerned
with it 1 do not know whether there
are cases of appointment of retired
judges as Governots—perhaps there
was one—but normally we would be
reluctant to take people who are re-
tired. But various occasions arise
for commissions of inquiry on public
demand and people with judicial ax-
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perience have to be appointed fo
this purpose.

Setting up of a Ferillizer Plant at
Bhatinda

*227. SHRI B. S. BHAURA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have fina-
lised their proposals in connection
with the setting up of a fertilizer
plant at Bhatinda m Punjab;

(b) if so, the main features thereof;
and

(¢) when the construction wok is
likely to start?

THE MINISTER OF STATE IN THE
MINISTRY of PETROLEUM AND
CHEMICALS (SHR SHAHNAWAZ
KHAN): (a) Yes Sir

(b) and (c). The plant would hav+
a capacity of 900 {onnes of ammonia
and 1550 tonnes of urca per day and
would be based on fuel oil are the
feedstock  The project, according to
present indications, 1 estimateq to
cost about Rs, 138 crores. Some
preliminary steps have already been
taken towardg the implementation of
the project

Mww fag st wer a1 & 1
e AeAr g fE owmg & (W) W
qgrg A fear &1 (W) gmamT }

“What the construction werk is
likely to start?”

qg 9Ty A A7 T

ol e wt . wd At oAz
Aot #fade ¥ amd ¥ afer gw ¥
¥9 gt wriarY g o & ¢ dW
f& adlw &1 Fa1 9l ga A weawd
o § & e g owE By
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ftam fwg N 5w ag v 2
fw v\ w¥iaz & oo we R g9 A
forr 87 30 7 &t 23 72 a¥ma
a1 37

ol mEAAre W uT S 25 A
¥ fam 2 9tv qg% 7 Wim W 39 W
Y Wed, T3 | IR gV o9re gfaw
23T A |

Wi v feg Wi & w4 AEEw
9 A0 WeAr g T ag sierae faadt
%7 " g1 E1 FEAT WY GVIANA Fa
wE gy Ay ?

N1 WEAAW @i nF S A E

AR A1 AT T AT WIT SEAR

a4 77 ¥ futew a5 g7 oAtz greewma
AL MF FT ZAL

SHRI RAGHUNANDAN LAL
BHATIA  Since this project is based
on fuel ol may I know whether long
term arrangements for the supply of
furl oil have been made?

SHRI SHAHNAWAZ KHAN: Yes,
Sir. That has been looked into and
arranged

SHR! BIRENDER SINGH RAO:
Under the agreement with Japan,
under which this plant at Bhatinda
1s to be set up, there are two more
plants to be set up, one of them at
Panipat What are the steps that are
being taken to set up the plant at
Panipat?

off g Wt - Tw BA AT |
WY& gAAr T dAr gav g fw oo
arEd 7w sfeqade ¥ fag 3 w3 & <Ei
AIEH F) HEAAT T@ FY gW UL Ty

LR & 8
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Drive by 1O.C. and other Oil Com-
panies to Conserveg Fuel Ol

-+

*229. SHR1 JAGANNATH
MISHRA:
SHRI P. K. DEO:

Will the Minister o PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a concerted drive to
conserve fuel oil has been launched
by the Indian Oil Corporation and
some foreign oil companies; and

(b) if so, what is the estimated
quantity of fuel which will be so
conserved as a result of this concer-
ted drive?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) I0C has prepared
a scheme of fuel efficiecncy project
service for the furnace oil (FO) cus-
tomers, jointly with National Produc-
tivity Council. The service is aimed
at improving efficiency in the use of
FO, thus achieving savings in con-
sumption. Foreign oil companies are
not involved in this scheme at pre-
sent.

(b) It is expected that with the
drive proposed by IOC jointly with
NPC, a saving of 5§ per cent in the
consumption of FO may be possible
by the existing industrial consumers,
over and above the present efficiency
saving of 10 per cent introduced from
1st January, 1974.

SHRI JAGANNATH MISHRA: May
I know whether as a result of the
saving in the petrol consumption dur-
ing the past some time the import
of crude has also been reduced and,
it s0, to what extent and what is the
saving in foreign exchange?

SHRI D. K. BOROOAH: 1 thought
this question was about fuel and not
about petrol.
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SHRI JAGANNATH MISHRA: To
what extent the import of fuel oil
hag becn affecled by this drive and
what has been our saving in foreign
exchange?

SHRI D. K. BOROOAH: We use
a substantial quantity of fuel olil,
about two million tonnes. We do not
produce the entire quantity. It is not
avajlable and the prices are going
up. So, we are trying to reduce the
consumption of fuel o1l in this coun-
try. We have already imposed a
cut of ten per cent, which will not
affect the efficiency of the industries.
In addition to that, we are trying to
see if another five per cent can be
reduced. In terms of quantity of
furnace oil or fucl oil, we are al-
ready short by two milhon tonnes. 1
do not have the exact figures of the
prices prevailing at present. It has
certainly gone up by about 80 dollars
per tonne.

SHRI P. K DEO. In spite of the
Minster’s statement that there has
been an increase in the price of oil,
my impression is that in the inter-
national market the average price of
ol has registered a downward trend.
But I do not want to enter into
a controversy whether he is right
or I am right. In view of our
friendly relations with the Arab
countries, who are¢ the main produc-
ers of oil, I would like to know if the
Government are trying to exert their
good offices with those friendly coun-
tries so that some concession could
be extracted from them, so far as the
import of this kind of oil is concern~
ed.

SHRI D. K. BOROOAR: There
has been some talk about reduction
of International prices. But in the
last Conference, the O.P.E. countries
decided to increase their prices by 10
per cent. There hag been no deciston
about the reduction in prices. I also
do not want to enter into any contro-
versy about it for the simnle reasmn
that I know myself to be in the right.
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SHRI P. K. DEO: My question has
not been answered.

In view of our friendly relations
with Arab countries, what does the
Government of India propose to do
to utilise the friendly relations in our
favour?

MR. SPEAKER: He should not put
it so bluntly that because they are
friendly, we must cxplot them.

SHRI P. K. DEO: There 1s noth-
ing wrong 1n calling a spade a spade.

MR. SPEAKER: Even then, that
is too blunt a4 manner in which he
has put it. Anyway, 1 do not come
in.

SHRI D. K. BOROOAH;
answer is und¢rstood,

The

SHRI MUHAMMED KHUDA
BUKHSH: May I know what will
the fuel savings that are likely to
be offected?

SHR1 D. K. BOROOAH: The re-
duction will be about 5 per cent, if
you can achieve it. It will be around
200,000 tonnes of furnace oil per
annum. About the price, I do not
have the figures with me.

SHRI KRISHNA CHANDRA HAL-
DER: 1 want to know from the hon.
Minister whether 1t is a fact that in
our couniry, there iz shortage of
furnace oil and, for that reason, the
steel plants and other plants are
suffering. May I know what is the
total amount of foreign exchange in-
volved in the import of furnace oil
and also when our country will be-
come sgelf-sufficient in furnace oil?

SHRI D. K. BOROOAH: So far
as the total fuel bili is concerned, it
is of the order of about Rs. 1200
crores. I do not have the break-up
for furnace oil. As 1 said, we get
about 2 million tonnes of furnace oil
from abroad. It is difficult to get.
The prices have also gone up. There-
fore,.we are trying to reduce the con-
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sumption of furnace 0il, not only in
terms of reducing allotments but also
asking many of the industries to usc
coal. A number of industries which
use furnace oil will now use coal. In
fact, many of them were using coal
catlier and then switched on to fur-
nace oil. By these two methods, by
switching over to coal wherever coal
is available and also by economising
the use of furnace oil, we hope to see
that the wheels of the industry in
our country do not suffer for want
of energy.

Priority for Licensing and other
Facilities Sought by Drug
Industry

+

“230. SHRI SHRIKISHAN MODI:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

ta) whether the drug industry had
asked for priority for licences for
the manufacture of drugs;

(b) if so, action taken by Govern-
ment thereon;

(¢} whether drug industry has
sought protection from foreign com-
panies invading this sector of the
economy,; and

(d) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (d). A
statement is laid on the Table of the
House.

Statement

(a) and (b): With the introduction
from 1-11-78 of the scheme of Sec-~
retariat for Industrial Approvals,
the industrial licensing applications
including those for manufacture of
drugs are being disposed of expedi-
tiously.
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(¢) and (d): Foreign majority com-
panies and branches and subsidiaries
of foreign companies have been ope-
rating in the field of drugs and phar-
maceuticals since long. The majority
production of drugs is, however, no
longer by such companies as it has
been Government’s policy to encour-

age the Indian sector. The steps
taken by Government to regulate
share of foreign companies in this

field and also to build up the Indian
sector of the industry are:—

(i) The Indian sector of the in-
dustry is given preference in
the approval of manufactur-
ing schemes;

(ii) Manufacture of Increasing
number of bulk drugs
through public sector under-
takings;

(iii) Industrial licences are usu-
alty not issued to {foreign
firms for production of for-
mulations unless linked with
the production of bulk drugs;

(iv) They are asked to take up
the production of bulk drugs
from more basic stages and
to make available a suitable
portion of their bulk drugs
production to non-associated
formulators in the country
as a condition for being per-
mitted expansion in capacity
or for taking up new activity;

(v) Appropriate export obliga-
tions are imposed as a con-
dition for permitting expan-
sion in capacity or for tak-
ing up new activity.

(vi) Progressive reduction of
foreign equity participation
with corresponding increase
in the Indian shareholding is
imposed when they are al-
lowed expansion of their ma-
nufacturing activity. Activi-
ties of foreign companies are
also covered under the
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Foreign Exchange Regula-

tion Act.

(vii) Undertakings with an annual
turnover not exceeding Rs.
50 lakhs have been exempted
from the operation of certain
provisions of paragraphs 9,
10 and 13 of the Drugs (Price
Control) Order 1970 regard-

ing prior approval of Gov-
ernment for fixing/revising
the prices of drug formula-

tions.

Government have on 8-2-1974 ap-
pointed a Committee on Drugs and
Pharmaceuticals Industry under the
Chairmanship of  Shri  Jaisukhlal
Hathi one of whose terms of refer-
ence is as follows:—

“(iii) To make recommendations
for promoting the rapid
growth of the drugs industry
and, particularly, of the
Indian and small scale indus-
tries sector. In making its
recommendations, the Com-
mittee will keep in view the
need for a balanced regional
disposal of the industry.”

St sfigew wiFr - F wrAAm w/A
HqEEA H JAAT WEAT F-—WId #
fstereY AT FT ST Z1AT E, SAF G
fraq aeges ERT-FRIfAI 97 ST
AZAWT Frqfagi & gT97 Iq0EA grav @
g1 399 47 981 FY F F foqar qar
fazart #1 w97 27

oY FTEASATE @i TATL AW F TATH
F1 T IAZA, ST A @7, ATTT
350 FIT ®9F 2, TAH BITT FFAATH
&1, =1 faan wrea-zfaady #fgea 2,
I FIIATS FT TTET ATAT 45 FIaET
&\ T FEIATT g7 A1 fHaar €947 a1g7
AF4T F—a fHE 9 993 AT g
a8 &, Taw fay & afew =g
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ot sfgew WYY - mroE sFzRe &
wANT 1-11-73 ®1 W Sfafrdr
wra ¥ A 2, A% Az fwaqr sfeeaw
FroAE # TeearFs o a9 Wi 3
wYT Tk 0 frqAr Fr A Yk & ?
T AT H AT &Y T4 97 A A
Y atfowr &Y & fF FeEw F osew
YA °T IALG A ®0 7 7f7 Ay o)
g aIE WERIWR AqrAT wUr AT TALT
T AAzf I3 T A s 7oA
T 7 AT 1% gy frar ¥ 0

o ST Wi TEAT AEa
1974 ¥T ATZAR &7 F7 7Y FETH7 97
595 A4zAT 718 wf  vAY A R
fafart i, soefizam F31awz § Hew
#qifroz @7 rwfegs v’ ¥
MR g aT gEAW Fyg oo 2,
{Ho0% T AT BYHARA { N AT AAT )
qg WIFAT TTH-MIIT IWH F AT
R FTAL F 7T rqEEwR F AT 3wy
¥R ¥ v g0 faa1 & oegT oW ATEAE
¥ zvegeA §1 fTeqm ¥ fz a1 wEar |
N ATE ¥ FRFAr 47 fovarae xTey
ax grom & Ay gvarms ot g,
TAFT raiyz fomT ®Y orv 5@ q9F
w97 441 7 TR I ST AT 7
fr feror@m omw noliFoR FT TIH
T AW G AT I B

SHRI RAGHUNANDAN LAL BHA-
TIA: The Drug industry has pleaded
for special protection agamnst the
foreign compames invading this sector
of the economy They say that in the
matter of hcences and supply of basic
raw matenals forexgn companies are
preferred over the indigenous com-
panies. Is it not a fact that Indian
Drug and Pharmacecutical Company
which 15 a Government of India un-
dertaking is giving basic raw material
to the foreign companies working in
India and preference js not given to
local drug manufaciurers® I would
like to know the number of foreign
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drug manufacturing companies which
have been given licences in most of
the products which is already in the
field, where already Indian Drug
manufacturers are working.

St g Wi 9EA AT AT §
ag 9 &vAT A g 5 wrrn-werd
AL RAAT A gAr 2 AT aEA T8
w7 fag@ 34 wa 71 fEa g #,
=Y ANt Y G T 2 T A wEAaA
T Ay | AV A1 aw wf § i
AT 71 THEVANS GFF ¥ FW TAGT 7
ANF 7 veRTRE ¥ WET gAY AT
TVTT ZT AT MEAA 79 T fregeArdn
FH T ATAE AT WAL F ) WIA-SES
FITF FRAVA T (7F 77 ATEAH 77
frr WA 2w oAw fr 3 s oA T
STEIU I AW § R &7 | 7e{Fy gv
ANE B FH WL TENAT A F1 )
Tty & ¥y

FE AR T-HAfHA F oreehee
FT 7HR F——FRTFT 207t A A1 oo
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WTITT 9T 5 FIOE 9 & {6y suven
4 ¥ 1 THY A 9 5T 2R Teerirg
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Frrdgy #1 FRE IUT 30 9TER
AR -EeRR oM faEr s
¥ yImA " NI & THIA 2FA
TugEdYS A¥ET H IAFT 50 UHE 41
& Ay vEvEE -G YES 0HE FYq
2 q 7 A0% 4 Uy 30 @ #T
oekaer 3 & fRE g AeeT-awars
T VE?

AT FTSR ST AAA g fr gm A
femdt ST T UF FHST AT HGEH-
ATA T HIEE ®T ATEIAY &7 Awfer
#Y &, {7 H-wrw Thew oy WY R
f W1 fergeal &9 § Saq fFravg
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Tavar faar wrw Wi few a@ & I
graer-award §1 g arfF § wer &
FR FTC AT 7% | & Rl FTa g
FraT FHST FY 1 fawifor Pl 3w a2
g IO WHT BT )

SHRI RAGHUNANDAN LAL BHA-
TIA: He has not replied to one part
of my question, I asked whether IDPL
1s giving basic raw material to foreign
companies working in India and not
giwving them to Indian firms.

SHR1 SHAHNAWAZ KHAN: We
don't discriminate between them
Where foreign firms are the only userg
of those raw material we give them.
Where Indian firms can also utilise
those bulk drugs and make formula-
tions etc, we will also make allotment
to them.

PROF. MADHU DANDAVATE: He
has said that undertakings with an
annual turnover not exceeding Rs. 50
lakhs have been exempted from ope-
ration of certain provisions of para
9, 10 and 13 of the Drug Price Control
order of 1970 regarding prior appro-
val of Government for fixing and re-
vising prices of drug formulations
Is it not a fact that there are some
drug manufacturers who try to show
manipulated turnover, try to circum-
vent ths Drug Price Control Order of
1970 anq try to take undue advantage?
How do you propose to check them?
What steps are being taken to check
these malpractices?

sy srrrarw oWt : sav zW fRew
£ w5y fowras sl At 3w 347
warfea FraAdY A S

Yo Aq Twgnd & a7 AA qRT
a1 f& #11 ¥R 77 Y fmifefay &
ATH WITET BT W@V AT #, WY
AT aur 2 @ W T wdATEY %Y
WRE? i yara & w2 @ & Frowre
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WRITTEN ANSWERS TO
QUESTIONS

Book-stall Contracts to Educated Un-
employed on Indian Railways

*221. SHR1 KRISHNA CHANDRA
PANDEY:
SHRI LALJI BHAI:

Will the Minister of RAILWAYS
he pleased to state:

Written Anstwers

(a) whether Government had de-
cided to give book-stall contracts to
educated unemployed youths and
discourage monopolists; and

(b) if so, reasons for renewing the
conttact of Ms. AL H Wheeler &
Co?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHA¥I QURESHI) (a) The
Government has decided to award
hookstalls t, cooperative/partnerships
of unemployed gradustes at new sta-
tions and at stations where bookstalls
do not exist at present.

() Despite wide publicity to the
above policy the response from the
unemployed graduates hac been very
poor and therefore it was considered
necegsary o ensure service to the
public through existing contractors by
renewing the contracts,

Construction of Mangalore-Hassan
Raillway Project

*222. SHRI K. LAKKAPPA:

Wikl the Minister of RAILWAYS
be pleased to state:

{a) the reasons for the slow prog-
ress in the construction of the
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Mangalore-Hassan Railway Project;
and

(b) the time likely to be taken in
completing first phase?

THE DEPUTY MNISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) The
slow progress in the Second phase of
the project is on account of non-avai-~
lability of critical materials, paucity
of funds and contractual complications.
In addition the work involveg construc-
tion of a large number of tunnels and
bridges in a difficult terrain which
presents technical difficulties,

(b) The first phase of the project
hag already been completed.

Appoiniment of Engineers and other
Educated Persong from Gujarat in O,
& N.G.C.

*223 SHRI ARVIND M PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

(a) the criteria adopted for the
appointment of Gujarati young engi-
neers and other educated persons in
the O &N G.C, in Gujarat;

(b) whether preference is not being
given to locul people; and
(c) 1if so, the reasong therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) to (c¢) The recruit-
ment to all posts in the Commission
carrymg a basic maximum salary be-
low R-. 500]- per month, cxceptling
the post of Technical Assistant Grade
II in the pay scale of Rs. 260-470, is
decentralised and recruitment to these
posts is made on a Regional basis by
the respective Regional'Project autho-
rities Posis carrying a basic salary
upto Rs. 209 are notified to local em-
ployment exchanges only and the
candidates registered locally get pre-
ference in matters of employment,
Posts carrying a basic salary between
Rs. 210 to Rs. 499 and belonging 1o
scientific anqd technical categories are
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notified to the local employment ex-
change and also to Central employ-
ment exchange. Applicationg from
open market for these postg are not
invited unless a non-availability certi-
ficate is g1ven by the employment ex-
change.

Findings of Survey for Jagadhari-
Paonta Railway Line

¢224. SHRI NARAIN CHAND
PARASHAR:
Will the Minister of RAILWAYS
be pleased to state:

{a) whether the survey for the
proposed Jagadhari-Paonta Railway
line has been completed;

(b) if so, the findings of the survey
including the estimated cost; and

(c) the likely date by which the
line would be sanctioned and the
work started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) and (c) Do not arise.

Legal Aid to the Poor

*228. SHRI D. P. JADEJA:
SHRI D. K. PANDA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS
be pleased to ctate:

(a) whether any final decision has
been taken to provide free legal help
to the poorer section in the country;

(b) if so, the salient features there-
of; and

(c) if not, when the final decision is
likely to be taken?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHLE): (a) Government
have already provided for legal aid
to the poor to a limited extent in sec-
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tion 304 Cr. P. C,, 1873, and in Order
XXXIII of C.P.C. (Amendment) Bill
of 1974, and in section 7 (1) (if) of
the Advocates Act, 1961, as amended.
So far ag the comprehensive schema
for providing legal aid to the poor
1s concerned, the Report of the Com-
mittee presided over by Shri Justice
V. R. Krishna Iyer has been sent to
all State Governments, High Courts,
Supreme Court, Bar Council of India,
State Bar Councils and other volun-
tary organisationg for their comments.
Their comments arc still awaited. No
final decision can be taken until their
comments are received and analysed.

(b) In view of the above, does not
arise.

(¢) Does not arise, in view of the
answer (a) above,

Ceiling on the Number of Consumers
Registereg with Indane Gas Dealers
of 10.C.

*231 SHRI V. MAYAVAN:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

(a) whether his Ministry has asked
the Indian Oil Corporation to change
the licensing procedures and to put a
ceiling on the number of customers

that a dealer 1n Indane Gas can
book;
(b) 1if so, the reaction of the

Indian Oil Corporation thereto; and

(¢) when new changes will be

introduced”

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-
ROOAH) (a) The Indian Oil Corpo-
ration has been advised to review its
existing dealerships in respect of their
size, profitability, number of agencies
with dealers, etc. It hag also been ad-
vised that all new dealerships for In-
dane Gas are to be created in such a
manner that a distributor serves on
an average 5000 consumers,
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(b) and (c). Action has already
been initiated by the Corporation,

Profits Earned by Soap, Tyre and
Cement Producing Firmg

*232, SHRI VAYALAR RAVI; Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state the total amount of profits
earned by different Soap, Tyre and
Cement producing firms in the country
during the yearg 1871, 1972 and 1973?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R, GOKHALE) The total amount
profits earned by different automobile
Tyre, Cement and Soap Companies in
the private sector during the years
1970-71, 1971-72 and 1972-78 were as$
under:

Profit before tax
(Rs. in crores).

1970- 1971~ 1972~

77 72 73

Rs. Rs.  Rs.

Tyre.Mig. Cos. (7) 160 161 161

Cement Mfg. Cos. (1X) 16 28 15-73 1041

Soap Mfg. Cos. (91 . 16 79 21'81 20 19

— = e— e

According to DGTD Annual publi-
cationg for the year 1872, there are
24 Soap manufacturing companies.
The latest information regarding pro-
fits of 15 soap manufacturing compa-
nies is not readily available. In the
case of Cement, according to infor-
mation furnished by DGTD, there are
22 companies manufacturing cement.
The latest information regarding 4
companies is not readily available.

Out of the above 22 Cement com-
panjes, there are 4 cement manufac-
turing companies which are also of
diversified pature end are producing
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other commodities also. Soap manu-
facturing companies are mostly diver-
sified companies, Companies are not
required under the Companies Act to
file separate profit & loss¢ accounts
products wise/unit wise and hence
profit figures given above are the
profits of the entire business activities
of these companies,

Violation of Payment of Wages Act
in Jaipur Division (Western Railway)

*233. SHRI SARJOO PANDEY:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the authorities under
the Co2ntral Industrial Relatjons
Machinery have taken up a large
number of cases of violation of Pay-
ment of Wages Act and abnormal
delays in payment in respect of rail-
way workers of Jaipur Division of
Western Railway;

(b) if so, the number of claimants
and the amount claimed for the
yvears 1971, 1972 and 1973 by the
workers of Jaipur Division;

(¢) whether many letters were
sent by Central Industrial Relations

Machinery for expeditious disposal
of cases; and
(d) when these cases would be

finally disposed of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI (a) to (d).
No statistics regarding number of
claiments and amount claimeg is main-
tained. However, the Central Indus-
trial Relations Machinery reported
certain cases of violation under the
Payment of Wages Act and cases of
delays in payment in respect of rail-
way workers of Jaipur Division of
Western Railway, The year-wise
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figures for the last 3 years are as
under:—

Total No. Cases of
of viola-  delayed

Year tions payment
under
Payment
of Wages
Act.
1971 . . 1224 277
1972 . . 187 2
1973 . . . 959 50

Communications sent by the Cent-
ral Industrial Relations Machinery
for disposal of the above cases were
examineqg as a result of which out of
a total of 2370 mrregularitieg reported
during the years 1971 to 1973 all bw
38 cases were disposed of.

Vigorous efforts are bemng made to
finalise the remaining cases as early
as possible.

guige  wwveen § fave aar qufes
AT W Tt
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Wifaw oe woran st (ot Aw-
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g —

- —

1969 1970 1971
fa=tfew fter 433 716 503
dfers O grfgreT 1615 1288 790

o 721 & faw 3300 Wo /afy
§ yedw & varfaw o & faeg oW
I BT |
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FTE-fToTeT § 9@ FON FH & T2
a1 ar fomir fawet a2 g sl &
W, YT a7 WA’
0T 9T W FT AU AT @ %R
wH Fay 10-12 LI w7 wEy
wafy & wEvgE &1 Q77 $AT i
77 faar a1 | f5q™ & 5 I=mew A
FT W FTew g W qr fF i
SO WA N AT qreA FA A wfs-
arf gf 1 dfrr 01 grEereT & Avy X,
AT FTIOT & HATAT, HAFT AT
Fot & weadta, faatan g svnfe
aTult ¥ g weeTd & F difea
afez o Agarvr & qeria N
wfement it afrarem aramft
aweary faforz o @

(o) d=d gafgr dfiweny  of
1961 & oy aewAdt wfagy s
afrara awEgTaT F FTON o9 ow
¥ anedn wrr farfew feter & fag
6600 Mo T7 wfy af ¥ s eqrfyer
s rand i g€ ¥



K

e

37 Written Anstwers

A W WG QT W0 WA wd
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(%) w1 1973 & o= % q&
oW WIFRT YO X 1 18,000 AHAT
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(&) o wvarem & wor ave w €,
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Compleints regarding Sale of Petrol
mixed with water by some Fetrol
Dealers in Delhi

*236. SHRI PRABODH CHANDRA:
SHRI R. S. PANDEY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

{a) whether complaints have been
brought to the notice of Government
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against petrol dealers in Delhi for
selling petrol mixed with water in
the 1st week of July, 1874; and

(b) if so, action taken against
thege dealers?

THE MINISTER OF PETRO-
LEUM AND CHEMICALS (SHRI
D. XK. BOROOAH): (a) One such case
was reported on 4-7-1974.

(b) Complaint was investigated by
the Tilak Marg Police Station, and
found that rain water had acciden-
tally leaked into the tank through a
petrol pipeline which was found to
be slightly loose No cognisable off-
ence was found to have been com-
mitted. Police are further awaiting
results of samples of petrol taken
from the tanks. In case it is found
that there was admixture other than
with water, further action will be
taken against the dealer.

T gyara ¥ Ao v feafer % fen
Lol
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A gy fel ok T = ¥ Ya-
qdmr st Y )

Elections in Gujarat
*239. SHRI P. MEHTA;

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the Election Commis-
sion has stated that it will not be
possible to hold elections in Gujarat
this year;

(b) if so, reasons therefor; and

(c) when these elections are likely
to be held?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a). No,
Sir.

(b) Does not arise.

(c) Fresh deMmtation of consti-
tuencies on the basis of 1971 Census
and the preparation and revision of
electoral rolls thereafter with refe-
renice to the newly de-limited consti-
tuencies are the lwo basic require-
ments ‘which have to be fulfilled be-
fore General Elections are held in
Gujarat to constitute a new Legisla-
tive Assembly. The work of delimita-
tion of constituencies in Gujarat has
already commenced ang ig still in
progress. After its completion, the
electora] rolls will be revised and the

question of holding election will
then be considered.
Supply of Raw Material by S.T.C.

ang I D. P. L 1o Drug Units

*239. SHRI D. D. DESAI:
SHRI ANADI CHARAN DAS:

Will the Ministey of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether raw materials are not
provideg by the ST.C. and I DPL

v ow
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to -the drug units iy edequate guen-
tities;

(b) if so, causes thereof; ana

(¢) measures taken to supply suffi-
cient raw materials to the drug
units?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) and (b). STC
and IDPL disiribute bulk drugs and
druglintermediates canalised for im-
port to the drug and pharmaceutical
units in the country as per their en-
titlements. Whenever shortfall in
receipts of these items arises due to
either inadequate indigenous produc-
tion or on account of their inadequate
availability in the international mar-
ket including late arrivals or delayed
shipments, the canalising  agencies
distribute the available stock on pro-
portionate bass,

(¢) Efforts are being made {o pro-
cure the items in short supply and to
increage the indigenous production to
ensure that the requirements of the
drugs and pharmaceuticals industry
are met in full

weq wifgat #§ T fawit off et oy
1 wem

*240. it gwewr WA : & X
Y UF A ¥Y Py KL i
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Scheme to restrict consumption of
Petroleum Products

1628. SHRI D. D. DESAL:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are consi-
dering any scheme to restrict the
consumption of petrol and diesel cil,
both high speed and low speed,
throughout the country;

L
-~

(b) whether details of the scheme
have been worked out;

(e) if so, whether they have been
implemented; and

(d) the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Yes,
8ir. The Consmemption of Motor Spirit
ie. petrol has already come down
since the increase in itg price in
November, 1973. Various measures to
reduce the consumption of both high
speed and light diesel oil are being
considered in consultation with the
concerned authorities.

(¢) and (d). Do not arise.
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Ban on the wuse of Diesel Ol for
genorution of Elsctricity on Festive
Occasions

1829. SHRI MUHAMMED SHERIFF:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have
banned the use of high speed diesel
oil and light diesel oilg for generat-
ing electricity on festive occasions;
and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Yes,
Sir. This has been done to curtail
the non-essential comsumption of
these products which form the vital
inputs for essential 1industrial and
agricultural activity in the country.

Producers of Soaps

1631. SHRI1 JYOTIRMOY BOSU:
Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) who are the principal producers
of so:ps in the country;

{b) licensed and installed capacities
of each producer as in 1965 and 1973;

{(¢) whether some producers have
been charged with unauthorised ex-
pansion of installed capacity; and

(d) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). A
statement is laid on the Table of the
Houese,

(c) and (d). The information is bee
ing collected and will be laid on the
Table of the House.
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Statemen;

8.  Name of tt,l’:e principal producers of  Licensed/Registered  Instalied Produc-

No. . e soap. (tonnes/per year)  capactiy fy tion of So-
rcl‘aontd ap
. e firm  (Qty.ns.)
(tonnes/per
annum)
1965 1973 1973 1973

1. Rindustan Lever Lid.

(a) Calcutta Factory . . . 33,000 33,000 60,000 32,916
(b) Bombay Factory . . . §8,000 58,000 1,320,000 66,553
2. Tata Oil Mils Co. Lsd.
() Bombay . . © 4 14400 14400 21,200 19,710
(b) Tatapuram Factory . . . 14,460 15,006 29,480 26,175
(©) Madras Factory . . . 1,728 1,728 7,350 4,824
(d) Ghazabad Factory . . . 7,500 8,540 14,500 11,998
(e) Cabicut Factory . . . 3,000 3,000 6405 3,806
(f) Calcutta Factory. - . 9,600 9600  12.180 5,528
3 M. Swastik Ou Mills, Bombay . 10,920 10,920 —_— 8970
4 M s. Kusum Products Pvt. Ltd, . . 6,500 6.500 10000 6,808
s M/s. Government Soap Factory, Bangalore 6,000 6,000 6,000 5,203
6 M/s. Asiatic Soap Co., Calcutta . . 4,800 4,800 11,700 3,016
7 M;/s. Bombay Soap Fuctory, Bombay . 41500 4,500 8,004 8,336
8 Mys. Godray . . . . . 4,032 4,032 — 5,137
9 M/ Calcutta Chemical Co. Lud,,
Calcutta . . . . . 1,500 1,500 5,004 1,758
10 M/s. Berar Oul Industries, Akola . 1,400 1,800 5,000 3,069
11 M/s. Tungebhadra Industries, Kurnool 1,152 1,152 - 2,220
13 M5 Modi Soap Works, Mod: Nagar . 1,500 1,500 4,800 2,364
13 M/s.Vegetable Products Lid., Calcutta . 720 720 2,880 1,587
14 Mp. E. S. Patanwala, Bombay . . 1,200 1,200 6,696 2,284

Action against Trade Unionists Instle proposed to be taken against those
gating for Fresh Sirike trade unonists who incite railway
workers to go on a fresh strike; and
RAO

s Alg'a:NTs:gi mes‘:ﬁz::f}:! RAIL- {b) if so, the nature of the action

WAYS be plessed to state: taken?
THE DEPUTY MINISTER IN THE
{a) has any action been taken or is MINISTRY OF RAILWAYS (SHRI
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MOHD. SHAFI QURESHI): (a) and
(b). Sirike on Indian Railways conti-
nues to be prohibited under Section
118 of the Defence of India Ruleg and
anybody inciting the railway workers
10 go on strike naturally attracts the
provisions of the Law and action as
is appropriate in each case, is and
will be taken,

Offshore Oil Exploration in Cambay
and Saurashtra

1633. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether preparations are made
to probe the oil-bearing potentialities
in offshore areas of Cambay and
Saurashtra;

(b) if so, the broad outlines there-
of; and

() the main features of prelimi-
nary investigations made to locate
oil in these areas?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) Yes Sir.

{b) and (¢). Detailed seismic map-
ping 1n certain parts of the southern
part oft Gulf ,of Cambay (Offshore
areas of Cambay) and reconnaissance
seismic profiling in the south-eastern
offshore area of Saurashtra have been
completed, In Cambay Offshore area.
three structures viz, Aliabet West,
Aliabet East and Tapti have been de-
lineated. The first offshore well drilled
on Aliabet West yielded a non-com-
merial oil find.

The results of the reconnaissance
seismic survey conducted in the Sau-
rashtra offshore area indicated the
need to carry out detailed surveys to
locate drillable structures, These sur-
veys are proposed to be carried out
by ONGC using its own seismic ship
which iz expected to be delivered
early next year.
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Decline in Production of Crude Oil in
Ankaleshwar Fields

1634¢. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the reasong for the declining
crude output in the  Ankaleshwar
fields;

(b) the estimates made as to for
how many years these wells will be
fit for commercial exploitation; and

{¢) whether the question has been
examined for prolonging the use-
fulness of these wells without decline
i the yield and if so, what are the
findings?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR1 SHAH
NAWAZ KHAN): (a) Every oil field
has an initial period of increasing pro-
duction, another per.od of peak pro-
duction and a third period of declin-
ing production The Ankaleshwar oil
field has been on peak production for
quite some time and the production
therefrom has recently started decl:-
ning.

{b) The technologica] scheme of
development prepared for this field
envisages a certain number of years
of commercial exploitation for the
different sands. According to this, the
shortest period of exploitation for the
sand which 1s smallest in its areal
sextent is five years and 22 years in
the gand which is largent developed
in its areal extent.

(c) These studies are being plan-
ned and will be carrieg out in the
near future to minimise the decline.

Utilizstion of Oil Driliing Ship
“Sagar Samrat”

1635, SHRI 5. R. DAMANI; will
the Minister of PETROLEUM AND
CHEMICALS be plessed to state:

(a) the date from which the “Sager
Samrat” has becomg idle after comp-
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letion of drilling operationg on the

first well in the Bombay High; and

(b) the expenditure incurred on its
maintenance since then, including the
daily expenses of foreign technicians
agsisting the Oil and Natural Gas

Commission in the exploratory work?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ

KRAN): (a) and (b). Information 18
being collected and will be laid on
the Table of the House.

Indian Participation in  Discussions

between Oil Producing Countries and
Consumers

1636 SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state-

(2) whether Saud; Arabia has -
vited India to participate in a dialo-
gue it has proposed between the oil
producing countries and the consu-
mers; and

(b) if so, whether India will parti-
cipate therein?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) No, Sir.

(b)Y Does not arise.
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Lo suffereg by each Railway due to
Vielsnt Agitationg @uring 1973-74

1643. SHR! BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of RAILWAYS
be pleased to state:

(a) the amount of loss suffered by
each Railway due to violent agitations
during 1973-74; and

(b) the steps taken or proposed to
be taken by Government to prevent
recurrence of such activities in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI):

(a) A Statement ;s attached,

(b) 1. The Security branch of the
Rajlways keeps close liaison with the
Executive ang Intelligence branches
of the State Police and they exchange
information regarding matters affect-
ing the running of the Railways and
protection of important installations.

2. Guarding of vulnerable points
and patrolling ot the track in vulne-
rable sectiong iz taken up by the State
Police or the Railway Protection
Force as the case may be, when trou-
ble is apprehended.

3. In addition to strengthening secu-
rity arrangements at Railway Sta-
tions, in areas where trouble is likely
to occur, action is taken by the Gov-
ernment Police and the Railway Pro-
tection Force to escort trains on
affected sections.

4. The local Police arrange protec-
tions of Railway Stations ang the
railway track adjoining educational
institutions when required.

5. Stepg are taken to project before
the public the baneful effects of
sttacks om  pational amets like
Rellway properiy.
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6. Press communiquefspecial arti-
cles|brochures are being igsued by the
Railway Board and the Zonal Rail-
ways as an educative measure against
cuch damage|destruction of Railway
property. Radio talks are also given
by officers and others. The subject
is also brought up in the National
Railway User’s Consultative Council

meetings, seeking their co-operation
m this respect.
Statement
S. No. Name of the Railways Amount
(an Rs.)
1, Central . 70,85,100
2. Eastern . 45,10,062
3. Northem 1,22,626
4. North Eastern 2:33,727
5. Northeast Fronuer . 1,66,340
6. South Central 8,97,26,000
7. South Eastern 8,59,200
8. Southern 2,14,080
9. Western 62,12,000

Cases pending in Supreme Court and
High Courts at present

1644. SHRI C. K. CHANDRAPPAN:
SHRI SAMAR GUHA.

Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleagsed to state the total number
of cases pending in the Supreme
Court and each of the High Courts
at present?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): Information ag on
80th June, 1974 is available omly in
respect of some High Courts. In res-
pect of the other High Courts, infor-
mation as at the end of December,
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1873 » avalable. A statement giving
the available information ;5 attached

Pendency  Pendency

Nameofthe Court  at the at the
end of June, end of
1974  December,
1973
Supreme Court 12 895
Ihgh Cowrts
1 Allahagbad 89,573
2 Andhra Pradesh 22,332 455145
3 Bombay 45,14%
4 Calcutta 66 sh8
s Dell 19,730
6 Gauhan 5263
7 Gujarat 12,860
8 Himachal Pradesh 1,483
g Jammu and kash-
mar 2 30h
10 Karnataka 11,601
11. Kerala 31.660
12 Madhya Pradesh 31,569
13 Madras 34,345
14. Orissa 5.865
15. Patna 26,006
16 Punjab and Haryana 25,320
17. Rajasthan 15,831
R — - — -

Difterences over Indianisation of
Mathura Refinery

1645 SHRI P A SAMINATHAN
SHRI V MAYAVAN:

Will the Mimister of PETROLEUM
AND CHEMICALS be pleased to
atate

(a) whether there is a Ministerial
tussle on the question of constructing

SRAVANA 15,

1896 (SAKA)  Written Answerss6

the proposed Ra. 87 crores Mathura ve-
finery with indigenous resources; and

(b) the points of difference and
steps being taken to resolve them?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN):- (a) No, Sir

(b) Does not arnse,
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Target of new Rallway Lines in

Backward Areag of Xerala

1847 SHRIMATI BHARGAV]
THANKAPPAN:

Will the Muster of RAILWAYS
be pleased to state

(a) whether Government have fine-
hiseq the targety of construction of new
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railway lines in Keraly especially in
backward greas of the State; and

f(b) if 8o, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF! QURESHI): (a) and
(b): Targets for the construction of
Railway lines are not laid State-wise
but on over all national considerations,
keeping in view the maximum utib-
sation of the natural resources exploi-
tation of mineral wealth and on ope-
rational requirements of Railways.
However, the following Surveys/Pro
jects are in progressiunder considera-
tion falling partly or wholly in the
State of Kerala:—

(i) A prelimmnary engineering-
cum-traffic survey for rail Iink
from Kuttipuram to Trichur via
Guruvayoor has recently been sanc-
tioned at a cost of Rs. 86, 421]-, Fur-
ther consideration to this proposal
shall have to await till the survey
reports are recerved and examined.

(n) The work »3 in progress for
the conversion of MG to BG from
Ernakulam to Tnvandrum and s
expected to be completed by 1976

(1) A BG rail link from Tnivan-
drum to Tirunelveli via Negercoil
with a branch line to Kanyakumar:
has been sanctioned at an estimated
cost of Rs. 14.53 crores and the
work 18 in progress.

(v) A traffic survey for a BG
link from Ernakulam to Kayam-
kulam via Alleppey had recently
been carried out. According to ths
report the link will be highly unre-
munerative The proposal has,
however, been included in the list
of npew railway lines propos-
ed to be taken up n the Fifth Five
Year Plan, for the development of
the buckward areas. Its construc-
tion, would, however, depend upon
the allotment of additional funds by
the Planning Commission for the

purpose,
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Traing cancelled in Kerala due to
shortage of coa! during the last six
months

1648, SHRIMATI BHARGAV]
THANKAPPAN:

Will the Minster of RAILWAYS
be pleased to state:

(a) the number and particulars of
trains cancelled in Kerala during the
last six months due to shortage of
coal together with the date on which
each of them was cancelled;

{b) the names of the trains, among
them, which are proposed to be re-
started and the time by which these
would be re-started; and

(c) if there is no proposal for re-
starting these trains, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢): The required information 1s being
collected and will be placed on the
Table of the Sabha in due course

New Railway Lines in Kerala

1649 SHRIMATI BHARGAVI
THANKAPPAN:

Wili the Minister of RAILWAYS
be pleased 1o state,

(a) whether new Railway lines in
the State ot Kerala, for which survey
was made during the year 1872-73
were not taken up till the end of the
year 1973-T4; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS. (SHRI
MOHD. SHAFI QURESHI): (a) and
(b): No survey was carried out dur-
ing the year 1972-78 in the State of
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Kerala. A Trefic Survey for a rail
link from Ernskulam to Kayamkulam
via Alleppey was undertaken in 1970,
the results of which were known in
1971. The survey report revealed
that the line will be flnancially un-
remunerative. The proposeq link has,
however, been included in the list of
new raillway lines proposed to be
taken up in the 5th Five Year Plan
for the development of the backward
areus ang its construction would de-
pend upon the allotment of additional
funds for the purpose by the Plan-
ning Commusison.

The work 1s already in progress for
the conversion from MG to BG from
Ernakulam to Trivandrum and for
laying a new BG rail hnk from Tn-
vandrum to Tirunelveli via Nagercoil
with a branch line to Kanyakumar:
falling partly in Kerala. A survey has
also been sanctioned recently for a
rajl ink from Kuttipuram to Trichur
via Guruvayor.

Quantity of Foodgrains transporteg in
Kerala since April

1650, SHRIMATI BHARGAV]
THANKAPPAN:

Will the Minister of RAILWAYS
be pleased to state.

(a) whether the Railways have
failed to transport the requisite quan-
tity of foodgrams from One place to
another in Kerala since April of the
current year;

(b) the estimated target thereof and
the quantity of foodgrains actually
transported;

(c) the factors that came in the way
of transportation of foodgrains and
the difficulties experienced ip this re-
gard; and

{d) the action taken or proposed
to be taken to improve the situation?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD, SHAFI QURESHI): (a) No

(b) There are no targets fixed for
movement within the State, but de-
mandg are met in full as and when
indents are placed.

(c) and (d): Does not arise,

Incentive Bonug Scheme for DLW.
Varanasi

1651. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the incentive bonus
scheme introduced 1n June, 1869 in
the Diesel Locomotive Works, Vara-
nasi has increased production in the
Factory;

(b) 1if so, how does i1t compare with
production prior to the introduction
of the scheme; and

{c) whether the scheme has also in
any way made substantial reduction
in the labour force?

THE DEPUTY MNISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI). (a) Yes

(b) Incentive working wag intro-
duced 1n D. L. W, 1n June 1968. The
results achieved after the introduction
of incentive scheme have been favou-
rable in spite of such hurdles as cur-
tailment of power supplied by U. P.
State Electricity Board and labour
unrest. Th:ig will be substantisted by
the figures given in the Statiement at-
tached.

(¢) There has been no reduction in
the labour force because the surplus-
es generateq as a result of introduc-
tion of incentive scheme were utilis-
ed for jncreasing the targetted out-
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turn for which purpose it would nor-
mally have been necessary to recruit
additional staff,

Statement
Direce Manhour|/Locomotrve

Jigures sn thousands)

Year. B.G. M.G.
1968-69 . 35 0 30 6
1969-70 . 330 320
1970-71 . 330 20 0
1971-72 . . . 26 s 18 4
*“Last Batch closed 20 53 17°29

*B.G.—Locos Nos. 512 to 521
M.G.—Locos Nos. 121 10 3 31

Broad Gauge line from Mahoba to
Khajuraho

1652. SHRI NARENDRA SINGH:
Will the Mimster of RAILWAYS
be pleased to refer to the reply
given to Unstarreq Question No, 9296
on the 7th May, 1974 regarding ex-
pansion programme of Raillways in
Madhya Pradesh and state:

(a) whether any decision regarding
construction of a new broad gauge
ralway lme from Mahoba to Khaju-
raho has been taken;

{b) 1t so, the salient features there-
of; and

(¢) the time by which construction
work 15 likely to be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢) The Railwey has been asked to
send an estimate for carrying out the
survey for construction of a railway
line from Mahoba to Khajuraho
Further consideration to the proposal
will be given after the survey is com-
pleted, examined and the results
thereo! become known.
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Construction of Baina Beohary via
Rewa Railway line

1653. SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 92868 on
the 7th May, 1974 regard.ng program-
me of Railways in Madhya Pradesh
and State:

(a) whether the examination of the
report regarding construction of Satna
to Beohari via Rewa (B.G.) line has
been completed.

(b) 1f so, the salient features there-
of: and

(¢) the period by which the report
11 hkely to be examined?

THE DEPUTY MNISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
examunation of the report is in pro-
gress.

(b) The proposcd line will be 127.4
Kms long and 1s estimated to cost Rs
19.10 crores It has been revealed
by the survey report that the project
will be unremunerative The final de-
cision regarding the construction of
the proposed line shall, however, be
taken after the examination of the
report 1z completed.

(c) The examination of the report
15 likely to be completed withm the
next two months,

Strike in Cochin Division of FACT.
Udyogamandal

1654 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government are aware
of the strnike going on 1n FACT Udyo-
gamar dal (Cochin Division); and

(b) if so. Government's response to
the d-'mands of workers?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN); (a) and (b) Nego-
tiations were held between the FACT
management and the Workers Union
in regard to the demands of workers
and an agreement was reached. The
strike was called off on 16th July, 1974,

Amendment of Companies Act to raise
Remuneration and Perquisites of

Public Sector Managerial
Personnel

1655. SHRI N. K. SANGHI: Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state,

(a) whether Government propose to
amen the Companies Act to raise the
remuneration and perquisites of pub-
lic sector managerial personnel;

(b) if so, the considerations which
have promoted such a move; and

(c) the nature of the benefits pro-
posed to be given through proposed
amendments?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): (a) No, Sir.

(b) and (c) Do not arise.

Decline in production at Cochin
Refinery

1656. SHRI N. K. SANGHI: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether production in Cochin
Refinery is likely to fall gharply dur-
ing 1974 and has started falling;

(b) if so0, to what extent the produc-
tion in the Refinery has declined;

(c) what are the factors responsible
for this fall in production; and
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(d) what ateps are sought to be
taken to see that production is at
least maintained at its 1873 level?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) to (d) During
January-June, 1874, the Cochin Re-
finery has achieved a crude through-
put of 1:18 million tonneg as against
0.86 mullion tonnes during the corres-
ponding period of 1973 and 1.97 mil-
lion tones during the whole year
1973. In view of the limited avai-
lability of foreign exchange for im-
port of crude oil, some of the refine-
ries operating on imported crude oil
have to operate at reduceq levels
during the current year. The operating
levels of reflneries processing import-
ed crude including Cochin Refinery
are decided keeping in view the re-
gional demand for productg ang the
product pattern of the refinery. But it
is expected that Cochin Refinery would
be supplied with about one million
tonne of crude oil during the second
half of 1874.

Salient features of bemefits accruing
from Miabhoy Tribunal's Recommen-
dations

1657. SHRI P VENKATASUB-
BAJIAH:
SHRI CHANDU LAL
CHANDRAKAR:
Will the Minister of RAILWAYS
be pleased to state:

(a} the number of railway employ-
ces benefited by the recommendations
of the Miabhoy Tribunal:

(b) whether duty hours have also
been curtailed as a result thereof; and

(¢) it go, the salient features in

this regard?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD, SHAF] QURESHD): (a)
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.About 13 lakhs (including casual

-Jabour).
(b) Yes.

(c) (i) “Excluded” class IV em-
‘ployees, viz. Gatemen ‘C’, Saloon At-
‘tendants, Caretakers of rest houses,
.reservoirs, etc. who had to work with-
sut limit of time have been upgrad-
-ed as “Essentially Intermittent” with
duty hours limited to 72 a week if
there is no preparatory and/or com-
plementary work and upto 75 a week
if there is thig type of work.

(ii) “Essentially Intermittent”
workers other than the 3 class IV
categories mentioned above and such
of the other “Essentially Intermittent™
staff az have been posted at road-side
within 5 XKms.
from their place of work have their
-duty hours curtailed from 75 and 72
a week to 641 and 60 a week respec-
tively according as they have or have
not preparatory and/or complemen-
‘tary work to do.

(iii) “Continuous” workers with
no preparatory and/or eomplemen-
tary work are to work for 8 hours a
-day/48 hours g week as against their
present rostered hours of 51/52 hours
a week.

{iv) Some Section Controllers and
“Wireless Operators who have been
wupgraded from  “Continuous™ to
“Intensive” have their duty hours
-curtailed from aboui 52 hours a week
to 45 a week if preparatorv and/or
<omplementary work is involved.

Shorfage of Essential Drugs

1658. SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are aware
.of the reporied shortage of essential
drugs; and

(b) if so, the veaction of Govern-
ment thereto?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KXHAN): (a) and (b):
Reports of occassional shortages of
certain drugs in some parts of the
country, for which similar prepara-
tions of other manufacturers are also
usually available, are received from
State Drug Controllers from time to
time. On receipt of such reports the
manufacturing units are contacted
and advised to supply the drugs te
areas from which reports of shortage
are received and to ensure continuity
of supply.

Aceumulation of Naphtha in Esso and
Burmah Shell Refineries

1659. SHRI JAGANNATH MISHRA.
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state; :

ta) whether huge stocks of Naph-
tha have got accumulated in the ESSO
and Burmah-Shell refineries during
the last three-four months;

(h) if so, the total quantity of stocks
available with the two refineries, the
period over which the stocks have
remained undisposed of; and

(¢ the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (o)
Some accumlation of Naptha stocks
at Hindustan Petroleum and Burmah-~
Shell Refineries occurred during the
last four-five months. Aciual stocks
have. however, varied from month to
month. This was mainly on account
of the reduced upliftments by Ferti-
lizer plants, for various reasons. Pro-
duction of Naphtha was also increas-
ed due to a reduction in demand for
Motor Gasolene. With the export of
a few Naphtha cargoes from Bombay,
the position has normalised from last

month.
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Deficit Financing in Railways till end
of July, 1974

1660. SHRI JAGANNATH  MIS-
RA: Will the Minister of RAILWAYS
be pleased to state:

(a) the total amount of deficit fin-
ancing in Railways till the end of
July, 1974 and the reasons for in-
eronse in the deficiy financing during
the four months of the current finan-
ciad years; and

(b) steps taken by Government to
reduce the deficit?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MCHD. SHAFI QURESHI): (a)
and (b). The Budget Estimate for

1974-75, prezented to Parliament in
February, 1974 forecast a deficit of
Rs. 52.99 crores. The accounts for
the month of June, 1974 will be clos-
ed about the middle of Augus: and
those for July, 1974 cnly in the first
week of September, 1874. The posi-
tion of net trafiic rezeipts to end of
May, 1874, as compared to the pro-
portionate Budget upto the end of
that month is ag under:—

(i) Shnrtfillin earnings : Rs, 76.02 ¢voves
(ii) Saving in Revemue
Expenditure
iii) Net s»crtfall in

traffic receints

: Rs, 18,18 |

: Rs. 5734,

The spate of agitations and sirikes
which affected train operation and
loading on Railways continued in the
current linancial year also till May,
1974, when thore was an All India
Railwaymen's strike.

Due to large scale immobilisation
of wagons as a result of the strike in
May, and heavy arrears in mainien-
ance of Ilecomotives and wagons,
there has not been speedy racovery
in loading in the months of June and
<uiv. In July the unprecedented rains
in Bombay Area also seriously affect-
ed loading. With gradual improvement
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in the position, Railways are endeav-
ouring to meet the traffic require-
ments during the remaining period
of the current financial year.
PV.C. Regin Manufaclturers
1661. SHRI RAJA KULKARNI:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state;

(a) the names of P.V.C. Resin ma-
nufacturers in the country and the
total quantity produced by them dur-
ing the vear 1973;

(b) what controls Government ex-
creise on prices and distribution of
PVC Resin; and

(¢) has Government tried to re-
move causes of artificial shortages
created by manufacturers?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND  CHEMICALS (SHRI SHAH-
NAWAZ KHAN):
ar Naomnof Mauufactirers Produc-

rion i
1973 (M.T.}.

1. Shriram Chemicals, Delhi 9267

2. Mis. Ahmedabad Mfg. Calico
Pts. Co. Lid., Bombay 4247

3. M/a diotional Organic Chem-
icals Indiz Ltd., Bombay . 21356

4. Chemicals & Plastic {India)
L.td., Macras . . 6132

5. Plastic Resins an. Chemicals
Ltd., Madras . 7484
ToTalL 48486
{(b) and (e). There is no price and

distributiocn control on thermoplastic
resing :ncluding PYC.  The produc-
tion of PVC has not kept pace with
the increase in demand, and short-
age i being faced for some time.
The main difficulties in the way of
augrnenting production have been
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the non-availability of corresponding
Vinyl Chloride production facilities
in the case of two manufacturers and
frequent power shortage. Necessary
action is being taken to ensure that
production of PVC is stepped up as
early as possible.

Loss sustained by each Zonal Railway
during May, 1974 strike

1622. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the total loss sustained b& each
ona of the Zonal Railways during the
Railway strike in May, 1974; and

(b) the daily break-up of the loss
in the case of Northern Railway?

THE NDEPUTY MINISTER IN THE
MTNTSTRY OF RAULWAYS (SHRI
MOHD. SHAFT QURESHID): (a)
The loss suffered hy each of the
Zonal Railwave during the gtrike in
May, 1974, is approximately as under:

(Inlakhs of Rs.”

Central . 823-70
Eastern . 1093-46
Northern 850- 66
North Eastern . . 17700
Northeast Frontier . 206°63
Southern 380-55
South Central 16941
Scuth Eastern 1086-99
Wes-ern 71726

(b) Information is being collected
and will be laid on the Table of the
Sabha.

Progress on Kangra Valley Railway
Re-alignment

1663. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to siate:

(a) the latest position regarding the
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progress on the Kangra Valley Railway
re-alignment: and

(b) whether any steps have been
taken to expedite the work in view of
the vuarious reprosentations made by
the people of Himachal Pradesh for an
eariy completion of the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
The overall progress achieved on this
project upto end of June, 1974 is 54
per cent.

(b) Every effort is being made to
complete the work expeditiously and
to overcome difficulties which arise
from time to time, some of which
are meritioned below:

(i) failure of contracits due fo

deluy in handing over the
land by the State Govern-
ment.

(ii) Failures of pow:v affecting

the orogress on bridge works.

(iil) Shortage of matching steel
for fabrication of girders for
bridges.

{iv) Shortage of labour and non-
availability of essential stores
and

(v) Incufficient allotment of
., funds by the Beas Dam
Authorities.

Survey for Raiilway Line in
Kashmir Valley

1464, PROF, NARAIN CHAND
PARASHAR: Wili the Minister of
RAILWAYS be pleased to state:

(a) whether the survey to provide
a railway line within the Xashmir
valley has been completed;
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(b) if s0, the findings of the Survey
meluding the likely cost, and

(¢) the likely date of taking up the
project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD SHAFI QURESHD (a)
Yes

(b) The swrvey for an electrified
MG|BG reilway hne from Qazmgund
to Barsmulla ‘is Srinagar a length
of about 122.35 Kms conducted as a
deposit work at the (ost of State
Government has revealed that the
Iine bath MG or BG will be financial-
ly unremunerative ‘The approxi-
mate cost of counstruction for MG and
BG lmes will he Rs 7133 crores and
Rs 7862 crores respectively The
report is however still under ¢xam
nation

{c) A decision on the project will
be taken after the examination of the
Survey report 13 completed
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Export of Naphtha

1667. SHR] BISHWANATH
JHUNJHUNWALA:
Will the Minister of PETROLEUM
AND CHEMICALS be plessed to
atate:

(a) whether India is exporting
naphtha when the same is urgently
neaded for use within the country;

(b) if so, the total quantum of
paphths exparted so far fn 1973-T4

-



75 Written Answers SRAVANA 15, 1896 (SAKA)

and those contracted for the current
vear:

(¢) whether the price rise on petrol
was effected to save consumption of
petrol for production of naphtha for
fertiliser production and if so, the
Jjustification of such exports; and

(d) whether both petrol consumers
and agriculturists are suffering equal-
Iv within the country?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (o).
Naphtha demands during the first
six months of the current year have
remained much less than earlier anti-
cipation. This was primarily due to
less demands from fertiliser plants
for various reasons. Indigenous pro-
duction wag also increased due to the
reduction in demand of motor gaso-
lene with the increase in prices from
November, 1973. To maintain the
refinery operation, therefore, some
exports of naphtha were firmed up
early this year. The total foreign
exchange earning from naphtha ex-
ports is estimated at Rs. 122 crores.
There was no export of naphtha dur-
ing 1973-74, except for a small quan-
tity supplied to Bangladesh.

(d) Indigenous demands of naphtha
are currently being met in full.
Efforts to economise on the consump-
tion of motor spirit (petrol) will have
to continue to provide for the more
vitally needed Naphtha; demand for
which will continue to increase fur-
ther in the coming months.

Negotiations for takeover of
Bu'mah-Shell

1668. SHRI MADHU LIMAYE:
SHRI Y. ESWARA REDDY:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

(a) whether the Government have
started negotiations with Burmah
Shell for its takeover;
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(b) whether these negotiations will
also cover the question of take-over
of other wingg of the Burmah-Shell,
viz.,, Burmah-Shell Oil Storage and
Distributing Company of Indis Ltd,;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c)
The matter is under consideration of
the Government of India.

Value of Goods and Passenger Traffic
Carried by Railway in May, 1974

1669. SHRI MADHU LIMAYE:
Will the Minis.er of RAILWAYS
be pleased to state:

(a) what was the number of work-
men-permanent, temporary and casual
who were on strike or were absent
each day from 2nd May to 27th May,
1974, Zone-wise;

(b) the value of goods and passen-
ger traffic carried by the Railways
from 8th May to 27th May, 1974; and

(¢) what was the value of traffic-
goods and passenger-carried by the
Railwayg from 8th May to 27th May,
in 1972 and 19737

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
The information is being collected
and will be laid on the Table of the
Sabha.

(b) It is presumed that the Hon'ble
Member wants to know the earnings
from the carriage of Goods and Pas-
senger traffic during the period stat-
ed. The earnings from Goods traffic
have been broadly estimated at
Rs. 28.72 crores and those from Pag-
senger traffic at Rs. 14.05 crores.

(¢) The approximate earnings
from Goods traffic during the same
period in 1973 and 1972 were Rs 36.18

i
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and 3721 crores and from Passenger
fraffic Re. 2475 and 22.77 crores res-
pectively,

Preventing Foreign Firms to operate
in Bombay High

1870. SHRI 8. A. MURUGANAN-
THAM:

Will the Minister of PETROLEUM
-AND CHEMICALS be pleased to state:

(a) the reasons for which Govern-
ment have decided not to allow any
Joreign firms to operate in the Bombay
High oil exploration; and

(b) whether any other blocks have
'been offered to foreign firms to carry
out oil exploration?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Since ONGC
have aiready taken up operations
the Bombay High structure and have
also made an o1l discovery there, it
has becn decided that the area should
be explored and developed by ONGCO
itself.

(b) Contracts have been signed
with Curlsberg India Group for the
Bengal basin and with the Reading
and Bates Group for the Kutch basin

Broad Gauge Line from Samastipur to
Parbhanga and Barabanki Muzaffarpur
Samastipur (North Eastan Railway)

1671, SHRYT BHOGENDRA JHA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether final decision for ex-
tending the broad-gauge line from
Samastipur to Darbhanga and Baras-
banid-MuzafhirpurSamastipur in the
North Swstern Reilway hove been
taken; and

(by I 8d; the exatt time schedule
-of Yy beginning and completion of
the work?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI): (a)
Conversion of Barabanki-Muzaffar-
pur-Samastipur metre gauge section
into broad gauge has been sanction~
ed and work on this project is in
progress. Conversion of Samastipur~
Darbhanga metre gauge section into
broad gauge has been included in
the Budget for 1874-75 and the ques-
tion of sanctioning the project esti-
mate is under consideration.

(b) The work on the Barabanki~
Samasgtipur M.G. to B.G. conversion
was sanctioned in April, 1972, end i
scheduled to be completed m early
1977. The schedule for the com~
mencement and completion of work
on the Samastipur-Darbhanghe
M.G.H. to B, G. conversion will be
drawn after the project estimate is
sanctioned.

New Railway Ling from Jhanjharpuy
to Loukaha and from Sakri to Hasam:
pur (North Rastern Rallwav),

1672. SHR!I BHOGENDRA JHA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether final decision for cone
structing new railway line from Jhan-
jharpur to Loukaha and from Sakri te
Hasanpur under Samastipur Division
of North Eastern Railway has already
been taken; and

(b) if so, time achedule of the begin-
ning and completion of the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI): (a)
Construction estimate of the Jhan~
jharpur-Loukahabazar new M.G. line
has recently been sanctioned and
earthwork has been taken up. The
estimate for the construction of Has-
anpur-Sakri new M.G. line is under
consideration and i8 expected to be -
sanctioned soon.

(b) the expected target date of
opening of Jhinjharpur-Latkahas
besr Yine is Apell, 1076, whereas thw
likely' daté of ‘oplming’ ‘of Sakri-Fiah-
anpur line is Murch, 187
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Pemang for opening halty at
Muraiths and Korubaiys

1673. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS
Be pleased to state:

{a) whether final decision for creat-
ing halts at Muraitha between Kam-
taul and Jogiara stations and at
Korahaiya between Jainggar and
Khajouli etations under Samastipur
Division of the North Eastern Railway
have been taken and the villagers
have completed earthwork through
voluntary labour; ang

(b) if s0, when these two halts will
start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes. Final decision for opening both
the halts has been taken. Earthwork
through voluntary labour for the halt
between Kamtaul and Jogiara stations
has not yet been completed.

(b) Date of opening of halt between
Jayanagar and Khajauli stations would
Be decided as soon as the Government
af Bihar suggests a suitable name for
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the same. Date aof opening of a halt.
between Kuntaul and Joglara  stwe-
tions would be decided after the
earthwork is completed by voluritery
labour.

Setting up of Coal-based Fertiliser
Plants

1874. SHRI YESWARA REDDY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to-
state:

(a) the locationg and capacities of
the coal based fertilizer plants ap-
proved by Government for construc~
tion so far;

(b) when they will be commissioned;

{¢) whether Government propose to
set up more coal-based fertilizer plants
during the Fifth Plan period; and

{d) 1f so, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b).
The location, capacity and the date
of commirsioning of the plants ap-
proved by the Government are givem.
below:

Location

¢ o
llllmaglgn)m ..

2¢ Talcher .
‘ (Orissa

3 Korba (M. P.) . . . .

Capa Expected date of

(‘oooM commissioning
227.7 N2 April, 1976
2277 N2 January, 1976
327.7 N2 January 1978

{(¢) and {(d) The public sector fer-
programme, as presently en-
visaged In the Fifth Plan, does not
pravide for the setting up of addi-
tanal fertilizer capacity based on
cunl as feed stock. However, studies
Save been undertaken by the Ferti-

w—

Switch over io Electric Tractlop for
Rallways

1675. SHRI VISHWANATH PRA..
TAP SINGH: Will the Minister of"
RAILWAYS be pleased to state:

(a) whether Government propose:
to switel over to eleciric traction for-
Railways; ang
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{b) if a0, the salient features of the
prosent plant

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. BSHAFI QURESEI): (a)
Yes, in a phased programme on gelec-
ted routes.

(b) It 15 proposed to energise 1800
Routes Kilometres during Fifth Five
Year Plan

Refineries Working below Installed
Capacities

1676. SHRI ISHAQUE SAMBHALI
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state,

(a) whether our refineries are

working very much below the instal-
led capacity and

(b) 1f so0, the facts thereot and steps
proposed to be taken for utilisation of
idle capacity”

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) {a) and (b)
All the four inland refineries which
are based on indigenous crude oil
are processing the entire quantities
of mdigenous crude o1l bemng supplhed
to them from the oil fields m Assam
and Gujarat Barauni Refinery 1s
processing 05 to 06 million tonnes
per annum of imported Iraqa crude
oil in addition to indigenous Assam
erude

Among the five coastal refineries,
some may have to operate at reduec-
ed levels during the current financial
year considering the overall foreign
exchange availability and the recent

Name of the company

Malaraghtra Coopetative Chemicsls rad
Fertifizer Limited

Dethi Cloth & General Milts Co, Limited
Nagatjuna Fertilizers Limited,
Qujarst Stare Ferdllizers Cn, 114

Mytote State Industrial and Iavesement
Mmu‘i Cotporatich, e
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developments in the internationsl
crude supply and price situation.

Fortiliser Plants to be set up in Fifth
Plan

1677 SHRI M. KATHAMUTHU:
SHRI JHARKHANDE RAI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state

(a) the names of the companies con~
cerned and the places at which new

fertilizer umts tn the Fifth plan period
would be set up;

(b) what would be the total invest-
ment,

(c) whether there would be any
foreign collaboration 1in this " sector;
and

(d) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) Government
have approved in principle the set-
tuing up of five new fertilizer projects
in the public sector These are pro-
posed to be located at Bhatinda, Panjs
pat, Mathura, Paradeep and Trombay.
A new company in the public sector
18 proposed to be set up to imple-
ment the projects at Bhatinda, Pani~
pat and Mathura; the Paradeep and
Trombay projects are proposed to be
mmplemented by the Fertihzer Cor-
poration of India In addition, Gov-
ernment have approved in principle
the setting up of a fertilizer plant at
Phulpur (UP.) by M/s. Indian Farm-
ers Fertilizar Co-operative Limited.
In addition, the following letters of
intent have also been issued.

Locatlon
Bombay regicn (Msharaghtra)
Kota (Rapasthan) (Secon Bxpansion)
Kekinada (Anchra Pracdesh)
Baroda (Gujarat)
Mamgalore (Karnataka)
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{b) The capital cost estimates have
not yet been finalised.

(¢) and (d) Owver the years, India
heay achieved a substantial measures
of self-reliance im the fertihizer field
.and extarnal assistance is at present
limted to areas like acquisition of
process know-how, supply of sophis-
ticated equipment and services not
avaijlable in the ceuntry.

+ Completion of Unde~ground Raliway in
Caloutta

1678. DR. RANEN SEN: Will the
Minister of RAILWAYS be pleased to
siate:

(a) what is the stage of construc-
tion work of the Underground Rail-

vway in Calcutta; and

(b) when it is likely to be com-
pleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Upto end of June, 1974, an overall
progress of 5.1 per cent has been
achieved towards the construction of
the Dum Dum-—Tollygunj Rapid
Transit hine at Calcutta.

(b} The Project is programmed to
be completed by the end of 1879. But
gettltement of questions of essential
tmports of stores and equipments,
«©f problems of property acquisition
and road traffic diversion may inter-
fere with the execution of the Pro-
ject within the above target.

Credit from Ialy ana Austria for
Trombay Fertilizer Plant

1678. SHRI M. KATHAMUTHU:
Wiill the Minister of PETROLEUM
AND CHEMICALS be pleaseda to
state:

(a) whether Italy and Austria have
agreed to grant credit assistance for
the expansion of the Trombay fertili-
ser plant near Bombay; and

(b) it so, the facis thereof?

THE MINISTER OF STATE IN
“FHE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAM-
WAWAZ KHAW): (a) snd (D)

4

According to present indleations the
lorelgn exchange requirements of the
expansion project of the Trombay
Fertilizer Plant (Trombay V Expan-
ston) is likely to be financed wity
credils from Italy and Austria. While
Austria has indicated a credit avail~
ability to the tune of US $7—10 mite
lions, the Quantum of assistance like.
ly to be available from Italy has not
yet been finalised.

Surface-Giround Tube Rallway to mest
Bombay Needs

1680. SHRI ISHAQUE SAMBHALI:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have de-
cided to construct a mixed Surface-
ground Tube Railway to 'meet the
road and rail traffic needs of Bombay;
and

(b) if so, the salient features there-
of and the steps being taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
the ma.ter 1s under consideration.

(b) It comprises of add:tional tracks
north of Bandra and Kurla along the
Weslern and Central Railways to
Goregaon and Bhandup respectively,
and additional elevated cum under-
ground lines between Raoli Junction
near Wadala station, and Fort Mar-
ket. The portion between Raoli Junc-
tion an Fort Market is likely to be
constructed in the Fifth Plan. The
scheme after sanction will take §
years to complete.

Companles set Up by Multi-Nationat
Corporations in Collaboration with
Indian Monopolists

1681. SHRI BHOGENDRA JHA:
Will the Minister of LAW, JUSTICR
AND COMPANY AY¥FAIRS be pleas-
ed to gtate:

{a) how many Multi-national Cor-
porationg have set up companied in
collaborations with Indian. monepihists
during the last three years;
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(b) the names of such multi-national
::?wm and Indian monopolists;

(e) the total investmenmt made in
ekch company?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (¢): The
Ministry of Industrial Development
are administratively concerned with
the subject foreign collaboration and
the necessary information asked for
is being collected and will be laid on
the Teble of the House.

Offer from United Arab Emirates to
Bulld & Refinery in India

1682, SHRI P, VENKATASUB-
BAIAH: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(») whether the United Arab Emi-
rates has offered to build an oil re-
finerv in India and supply crude for it
as well as for the existing refineries
on soft terms of credit:

{b) if a0, the broad outlines of the
offer made; and

(¢) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c) Some prelimi-
nary discussions have been held
with the UAE Vice-President, and a
memorandum of undertaking signed
on 18-8-1974, on the possibility of sup.
ply of crude oil to India on soft terms
and participation of UAR in an oil re-
finery in India. No final decision has
yet been arrived at

Excavation of Earth fiom the Rallway
Property near Kolaghat Railway

1683, SHRY M. C, DAGA: Will the
Minitar of RAILWAYS be plessed to
wtate:

4
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(a) whether 5 firm engaged for con-
struction of national highway No. 8
excavated earth upto the depih of
10.17 cft. valued at Rs. 1.25 lakhs
from the Railway property near Ko-
laghat Railway station;

(b} whether the amount hag been
recovered from the contractor; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Ves.
About 881 lakhs c. ft. of earth was
excavated from railway land near
Kolaghat railway station and the
damage 1s assessed at about Rs 1
1akh.

(b) and (c) No A suit before the
Estate Officer, Kharagpur, under the
Public Premuses (Eviction of Unautho.
rised Occupants) Act, 1971, for re-
covery of damages from the firm,
M/s, Associated Engineering Traders,
Caleutta, has been filed,
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Unremunerative Branch Liney om
Indian Railways

1685. SHRI R. P. DAS Will the
Minister of RAILWAYS be pleased to
state:

{a) whether the present uneconomic
lines were uneconomic from therr
very opening or have they become
unremunerative with the decline
of general administration and annual
fare-hike or due to rush of the
x from the villages to the town;

{b) what steps the Railways con-
template to adopt in dealing with this
wroblem in future?

DEPUTY MINISTER IN THE
Y OF RAILWAYS (SHRI
MOHD. SHAYI QURESHI): (») A

large number ol the branch lines now
reckoned as uneconomic were cong~
tructed at different stages during the
last hundred years or so. At this
distant date, it is, therefore not poasi-
ble to state with certitude whether
these lines were uneconomic from
their very opening. The unremune.
rativeness of these lines is primarily
on account of low density of traffic.

(b) Some of the steps which have
been mitiated o1 are contemplated for
1educing the losses are listed in the
attached statement

STATEMENT

Statement showing steps taken/con-
templated to reduce the losses on the
uneconomic branch hnes.

| Strengthening of the track of
certain nairow gauge lnes 15 be-
g considered with a view to in-
creasing the speed and the Joad of
trains

2. Rolling stock 1s being replaced
on a phased programme basis

3 One-engine system of working
has been mntroduced on critam sec-
tions

4. On certain narrow gauge lines
block stations have been downgrad-
ed and a few others have been closed
for good traffic

5 Over certain narrow gauge lines
train services have been curtailed.

6. Concessional rates have been
quoted with a view to capturing ad-
ditional traffic.

7 Close Buison 13 maintained with
industres located in the areas serv-
ed by the uneconomic branch lines
with a view to induce them to ust
rail facilities to the maximum
extent

8. Intensive checks are conducted’
to combat ticketless travel,

9, Split shift duties have been in-
troduced at certain stations.
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10. Conversion of passenger trains
into mixed trains has been resorted
to on certain sections.

11. All possible efforts are made
to move more traffe.

Resumpiion of Traing suspended on
Southern Rallway In December, 1973

1688. SHRIMATI PARVATHI:
KRISHNAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the trains guspended
on Southern Railways on South West
broad gauge section and meter gauge
section ipn December, 1978 have not
been restored as yet; and

(b) if so, the reasons there'or?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b): Out of 54 trains on broad gauge
and 54 trains on metre gauge cancell-
ed fully/partially on the South West
portion of Southern Railway during
December, 1973, 85 trains on the
broad gauge and 32 trains on the metre
gauge still continue to remain can-
celled. Restoration of these trains is
being considered in a phase manner.

Import of Crude for Haldia Refinery

1689. SHR1 SAMAR GUHA: will
the Minister of PETROLEUM AND
CHEMICALS bo pleased to state the
estimates of import of crude, sources
of fmport of crude for the Haldia Re-
finery and estimate of production of
different fractions of distillation of
crude there?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): Indian Oil Corporation has
a coptract with M/s. Total Inter~
national Ltd., for the supply of
Aghajari crude for part of the require.
ments of the Haldia Refinery. Besides,
10C has other contracts also for sup-
ply of crude oil. In view, however.
of the limited availability of imported
erude due to foreign exchange constra-
4nts, its allocation to the various re-
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fineries, including Haldia Refinery, will
be made keeping in view the product
pattern of the refineries and the

demand of products in different re.
gions,

The product pattern of Haldia Re
finery when it goes into full produc
tion as envisaged in the project report
based on Aghajari crude in given

below:
Crude Aghajari 2.$ million tones/yeaT
Light ends and

gasses 14.7% by weight

Middle distillales

Heavy ends in
cluding tubes &
bitumen,

39.0% 3 s

3s. f‘% » 1

Construction of Ernakulam Alleppey
Railway Line

1690. SHRI A. K. GOPALAN:
Will the Minister of RAILWAYS
be pleased to state:

(a) when the construction work of

Ernakulam Alleppey Railway line is
lhikely to be started;

(b} the estimated cost thereof; and

(¢} when the work is hkely to be
conmpleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI):(a) to
{c) Traffic Survey for a BG rail link
from Ernakulam to Kayamkulam via
Alleppey conducted in 1976 has re-
vealed that the proposed link will be
highly unremunerative The proposal
has, however, been included in the
list of new railway lines proposed to
be taken up in the Fifth Five Year
Plan for the development of backward
areas and its construction would de-
pend upon the allotment of additional
funds for the purpose by the Plonning
Commission.

Proposals Receiveg to Increase the
Number of Judge; In High Couris

1891. SHRT NAWAL KISHORE
SHARMA: Will the Minister of LAW,
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JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether some proposalg from
the various State Governmenis have
been received for increasing the num-
ber of Judges of the High Courts;

(b) if so, the salient features there-
of; and

(c) the reaction of Government in
this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R, GOKHALE): (a) to (¢)
In 1974, proposals for the increase in
the sanctioned strength have been re-
ceived from the [following High
Courts: —

(1) Bombay

(2) Delhi

(3) Gujarat

(4) Madhya Pradesh

13) Allahabad

(6) Himachal Pradesh
Proposals in respect of the High
Courts of Bombay, Delhi, Gujarat and
Madhya Pradesh have been agreed to
and those for the High Courts of
Himachal Pradesh and Allahabad are
under e¢xamination,

Drilling Operations by 0. & N.G.C.
in Jaisalmer District of Rajasthan

1692. SHRI NAWA]IL  KISHORE
SHARMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether Oil and Natural Gas
Commission has started deep oil dril-
ling cparations in Jaisalmer District
of Rajasthan at Sumer Ki Talli; and

(b) if so, the brcad outlineg there-
of and the time by which the explo-
ration is expected to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir, at Shumar-
wali Talai and not at Sumer Ki Talli.
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(b) The well was spudded in on
23-12-1973 and is projected to g depth
of 35000 mts. It has reached a depth
of 2172.25 mts, as on 27-7-1374. The
drilling operations in the well are ex-
pected to be completed with about six
months from now.

Condonatiop of Break-in-Service

period
1693. SHRI NAWAL KISHCRE
SHARMA:  Will the Minister of

RAILWAYS be pleased to state:

(a) the total number of Railway
employees reinstated after break-in-
service ‘or participating in the May,
1974 strike;

(b) the total number of such em-
ployecs, Zone-wise, in whose cases
the break-in-services have been con-
doned by Goveriiment; and

(c) the total number of such em-
ployees whose cases are still pending
and the time by which these would
also be condoned?

THE DEPUTY WMINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI)‘ (a) Ccn-
donation of Break-in-Service has been
granted to nearly 1,40,000 railway em-
ployees,

(b) and (c¢): Information is being
collected and will be laid on the Table
of the Sabha.

Caseg Pendisiz in Bombay High Court
ang Nagpur Beuch of Yigh Ccurt

1694. SHRI VASANT SATHE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the total number of cases pend-
ing hearing in Bombay High Court
and Nagpur Bench of that High Court
till the 31st July, 1974;

(b) whether Government propose to:
have any scheme io disnose of the:
pending cases expeditiously; and
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mslc) it #0, the salient features there-

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H, R. GOKHALE): (a) In-
formatifon as on 31st July, 1974 is not
readily available, However, the num.
ber of cases pending as on 31st De-
cember, 1978 in the Bombay High
Court and Nagpur Bench were 34,922
and 10,223 respectively,

(b) and (¢) (i) The State authori-
ties have been advised to review the
Judge strength with a view to speedy
disposal of cases;

(ii) A Committee of Judges under
the Chairmanship of Shri J. C. Shah
had made & number of recommenda-
tions for reducing arrears and minim-
ising delays in dispensing justice. The
recommendafions of the Committee
which are purely administrative in
naturec and which do not require
amendment to the Rules, rtatute or
law, have been communicated to the
State Governmenis ard the High
Courts for implementation;

{iii) The Law Commission has sug-
gested certain specific amerdments to
the Code of Civil Proccdure, 1908,
with a view to eliminating and mini-
mising delays in civil litization and
thereby reducing costs The report of
the Law Commiscion was examned
and a Bill for amerding the Code of
Civil Procedure is before the Parlia-
ment;

(iv) The Law Commission has al<o
made a number of recommenda‘jons
for amendmert of the procedural law
in criminal matters, Based on those
recommendntions, a new Code of Cri-
minal Yrocedure was enacted recent-

iy.
Supply of Wax to Industrial Unitg in
Maharasht-a
1665. SHR1 VASANT SATHE: Will
ths Minister of PETROLEUM AND
CHEMICALS be pleased to s'ate:

{8} the number of Industria? Units
jn  Meharashtra utllising Paraffin
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wax;

(b) how much wax has been allot-
ted by the Ceniral Government dur-
ing the last two years against the de-
mand of the Industrial Units; and

(c) what steps have been taken/
propused to meet the demand for
paraffin wax by the Industrial Units?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a} The information is be-
ing collected from the State Govern~
ment and will be laid on the Table of
the House.

(b) and (c) Allctment of parafiin
wax ‘nade to the State of Maharash-
tra during the last two years was as
under: —

1972
1973

Distribution of parafiin wax among
the industrinl units within the State
is arranged by the S.ate Govern-
ment under the provisions of the
Paraffin  Wax (Supply. Disttibution
and Price Fixation) Order, 1872,

9470 tonnes
9659 tonnes

The State Government is responsible
for tcking wnto account the demands
of the \arious induvtrial units located
in the State.

Nominees of Gevernment on the
Boar¢s; of Directors/Managing
Commiftecg of Companies

1308 SHRI SHANKER RAOC
SAVANT: Will the Min'ster of LAW
JUSTICE AND COMPANY AFFIRS
be p'eascd to state:

{a) the names of the companies or
firms on whose Boards of Directors
of Managine Committee Government
have anpointed their own nominees
during 1972-73, 1073-74 and 1974-75
upto the end of June, 1974; and

(b) how many Government noti-
ner; were withdrawn during this
period and for what reasons?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Section 408 of
the Companies Act, 1956, empowers the
Central Government to appoint Direc-
tors on the Boards of the Companies,
the affairs of which are being conduct.
ed either in a manner which is op-
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preasive to any membery of the coms
pany or in a manner which is prejudi~
cial to the interests of the company or
to public interest. A statement show.
ing the list of companies in which
Central Government have appointed
Directors under the aforesaid section
is enclosed,

(b) Wil

STATEMENT

Sl Name of the company
No.

Remarks

During the year 1972-73

1 Mfs. Indin Experess Newspapers (Bombay) Pvt. Ltd., Bombay

During the year 1973-74

1 M/s. Andhra Prabha Pvt. Ltd., Vijayawada.

N

My
M/s. Great Eestern Hotel Ltd., Calcuna

M/

L -2 T T - T VA . )
w

. Belapur Suger & Allied Industries Ltd., Bombay .

Ms. Shaw Wallace & company Ltd., calcutta . .

M/s. Poona Electrical & Industries, Ltd., Bombay . . .
M 8. tihree Changdeo Sugar Muls Lrd , Bombay . .

. Iasik Deolali Elec. nic Supply company Ltd., Bomb-y
M/s. }atonal Rayon Corportation Ltd., Bombay

M's. W. H. Bra'y & company Lid., Bombay

. . .

|kt

During the vear 1974-75 upto 30th June, 1974

1 M/s. Great Eastern Hotel Ltd., Caleu ta

Directors  appointed
m the year 1973-74
resigned and the
Central Go ern-
m nt spponted
two ot' er directors.

Recommendation to Condone Break-
in-Service

16989. SHRI P. M. MEHTA;
SHRI R V SWAMINA-
THAN:
Will the Mimster of RAILWAYS
be pleased to state:

(a) whether Zona! Railway De-
partments have been asked to recom-
mend the cases where break-in-ger-
vice can be condoned; and

Departments have so far recommend-
¢d the cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) and
{b) Instructions have been issued to
the General Managers of the Zonal
Railways ard Prnduction Units that
in the case of those staff, where it has
been found on verification tht they
cousd not report for dutv for reasons
beyond their control, the G.Ms may

{b) if so, how many Zonal Railway condone the break in their service.



. Publieation of Draf; Proposals oa
: 7 Constituencies of Gujarat by
: Delimitation Commission

1700. SHRI P. M, MEHTA; will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

{a) whether Delimitation Commis-
sion had published its draft proposals
in respect of the constituencies in
Gujarat on the 28th February, 1874:

(b) whether hig Ministry have not
started publie hearings uptill now;

(¢) if so, the reasong therefor; and

(d) when the same is likely to be
done and the revistd electoral rolls
published?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): (a) Yes,
Sir.

(b) It is the Delimitation Commis-
sion which has to hold the public
sittings and they have not been held
so far,

(v) The last date for receiving ob-
jections and suggestions from the pub.
lic in respect of the Commission’s
proposals notified in the Gazette was
specified as 31st March, 1974. The
public sittings in Gujarat could not,
however, be held due to the abnormal
situstion previiling in the State. The
Commission then had a programme
of public sittings and consultations in
the State of Kerala, Karnataka and
Andhra Pradesh. Thereafter because
of the outbreak of the monsoon and
floods in the Rann of Kutch area and
the Southern districts of Gujarat, it
has not been possible to hold public

' gittings in the State, as the public
would have been seriously inconve-
. nienced in appearing before the Com-
. ‘snission at sitfings to be held in dif-

. ferent parts of the State, for present-
jng their case, g o
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- (d) The - Commisgion has yet to
finalise the programme for the public
sittings in the State of Gujarat, Ne-
cessary steps for the revision of elec~
toral rolls in the State will be taken
as soon as the Order for the delimi-
tetion of parliamentary and assembly
constituencies in the State of Gujarat
is finalised by the Delimintation Com-
mission.

Steps to Increase Production of Crude

oil
1701. SHRI VAYALAR RAVI:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state:

(a) the results achieved by Govern-
ment in its efforts to increase the pro-
duction of crude oil in the country by
increasing the production of existing
wells and by digging new wells; and

(b) the total number of new wells
dug for this purpose and how many
of them have produced encouraging
results and the steps taken to increase
the activity ip this field?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Oil India Limited will
be able to maintain its planned level
of production of 8400 tonnes/day. The.
Oil and Natural Gas Commission is
expected to achieve by 1st April, 1975,
an increase in their production poten-
tial by 1400 tonnesiday compared with
the present production of about 11800
tonnes/days.

(b) The Oil and Natural Gas Com-~
mission have dril'ed 31 wells for
development and production in dif-
ferent fields during the period 1-7-1873
to 1-7-1974. Nineteen of these have
shown encouraging results, mine are
yet to be tested, one was found water
bearing and two wells were -aban-
doned due to technical reasons, -

Oil India Limited have drilled six
wells from 1-7-1974 to 30.-'1-191-_%. four
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of whom shown oil, one is yet t0 be
tested and one was found dry. Addi-
tional drilling rigs and other equip-
ments are being procured to increase
drilling activity of both the Oi] and
Natural Gas Commission and Oil
India Limited.

Funds for Development Work, ai
Varkalz Railway Station

1702. SHRI VAYALAR RAVL:
Will the Minister of PETROLEUM
be pleased to state:

(a) the progress made in the vari-
ous development works at the Var-
kala Railway Station in Kerala;

(b) whether smooth progress of the
works has been hindereq due to non-
availability of adequate funds for
these works; and

(c) if so, the steps taken by Gov-
ernment to provide enough fundg to
complete the development works of
this important station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF! QURESHI): (a) The
progress of development works at
Varkala Railway Station 1s indicated
below: —

Name of wolk Pregless
1. Bxtension «f passenger  Since com-
platfotm ro accommg- pleted.

date 16 bogics trains
2 Improvements to watef~
ing afrangments 4%
3 Shelcreting the circulating  Estimate
area un ler sanc-
tion
4 Remodelling of a portion
of the old station building 15%
(b) No.
(c) Does not arise, .

‘Whagon loads of hananas and mangoes
standing at Tughlakabad Station

1703. SHRI VARKEY GEORGE:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether fifteen wagon loads of
bananas and mangoes have Deen
standing at Tughlaskabad station
since 10th July, 1974;
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(b) whether those wagons had
arrived from Itarsi where they were
held up for fnore than 83 hours;

(¢) whether the Railway suthori-
ties have failed to bring the wagons
within the stipulated pcriod of four
days with the result that the perish-
able fruit is rotting i the heat;

(d) whether the merchants have
threatened that they "would refuse
to take dehvery of the fruit if such
conditions continued; and

(e) the appropniate
Government propose to
arrange an carly delivery
perishable fruits?

measures
adopt to
of the

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI)- (a) No

(b) No.

(¢) Consignments have taken a
little longer time as the banana traffic
hus just staited and specials could not
be run as sufficient loads were not
offered

(h) No such report has been made
to the Northern Railway.

(e} Normally plantain and mango
traffic are moved in specials whenever
therc has been materialisation of
traffic In the period under reference
the materialisation of traffic has not
warranted the runming of specials.
However, special watch is being kept
on the movement of this traffic. Suit-
able instructions for keeping special
watch over this traffic exist and have
been reiterated.

Cut on Import of Crude OI!

1704 SHRI E. V. VIKHE PATIL:
Will the Minister of RAILWAYS be
AND CHEMICALS be pleased to
state:

(a) the extent to which a cut has
been imposed on the import of crude
ofl during the current financial year;
and
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(b) whether this cut will have
adverse affect on the production of
various types of fertilisers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) On the basis of exist-
mg prices, the import of crude o1l
during the current financial year
18 expecied to be of the order of 13
million tonnes as against a little over
14 milhon tonnes last yea1

(b) No, Sir.

Expenditure on Territorial Armymen
during Railway Strike

1705 PROF MADHU DANDA-
VATE Will the Mimster of RAIL-
WAYS be pleased to state

(a) what 1s thc tolal amount spent
by Government on  Territorial
Armymen deploved duiing the last
Railway strike and

(b} whether this and other
pendituie 1n connection  with
strike would adversely effect
budgetary position of Railway?

ex-
the
the

THE DEPUTY MINISTFR IN
MINISTRY OF RAILWAYS (SHR:
MOHD SHAFI QURESHI) (a) In-
formation 15 being collected and will
be laid on the Table of the Subha

THE

(b) Yes

Deteriorating condition of stations
between Gomoh and Barwadih and
Barwadih and Dehri-on-Sone

1708 SHRI R P YADAV Whll
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the condition of the
stations between Gomoh and Bar-
wadih and Barwadih and Dehri-on-
Sone are far from being satisfactory
inggmuch as there 13 no sufficient
arrengements of water taps on rail-

AUGUST 6, 1974

Written Answerg 102

way platforms, waiting roome are
dirty and without sufficient furni-
ture and only obsolete bogies ply
between these routes, and

(b) whether in view of the above,
Government propose to improve the
condition of these stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD SHAFI QURESHI) (a) and
(b) Infoimation 1s being collected and
will be laid on the table of the Sabha
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Construction of New Railway Lines in
West Bengal during Fifth Plan

1708. SHRI JYOTIRMOY BOSU:

Will the Minister of RAILWAYS
be pleased to state.

(a) how many projects for ex-
pansion of existing railway lines and
constiuction of new lines in West
Bengal have been included in the
Fifth Five Year Plan,

(b) whether any scheme for ex-
pansion of railway facihitics 1 Dia-
mond Harbour Sub-division of 24
Parganas district and North Bengal
have been included, and

(¢) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF] QURESHI), (a) Pro-
posals for new lines to be taken up
m the Fifth Five Year Plan as a
whole have not yet been finalised
However, in the State of West Ben-
gal, a 69 Kms. long line between Pan-
kura and Haldia is under construction
and work has been completed upto
Durgachak, This line is also being
electrified. In addition construction
of (1) a B, G. line in the area served
by the former Howrah-Amta Light
Railway including Bargachia-Cham-
padanga Branch and (1i) BG. line in
the area served by former Howrah-
Sheakhala Light Railway was includ-
ed in the Supplementary Railway
Budget for 1973-74. Work on the
construction of Howrah-Amta/Cham-
padanga has been inaugurated by the
Prime Minister on 16-7-1974. The
participation of the West Bengal State
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Gavernment is alio envisaged in com-
pleting this line,

Surveys have been compileted for--

(i) Purulia-Kotshila  conversion
from NG, to B.G. (ii) Eklakhi.
Balurghat new B.G. line and the
reports therefor are under examina-
tion In addition surveys for new
lines in the Sundarbap areas of
West Bengal are in progress and
will be completed shortly,

(b) It 1s proposed to carry out a
trafic survey for a new B.G. line
from Budge Budge to Namkhana via
Diamond Harbour,

(¢} The salient features will be
known and the proposal further consi-
dered after the proposed survey 1s
completed and resutls thereof become
known,

Decision not tn establish any refinery
except the one at Mathura

1709 SHRI RAGHUNANDAN LAL
BHATIA: Will the Mimster of PET-
ROLEUM AND CHEMICALS be
pleased to state-

(a) whether Government have
taken a decision not to allow estab-
lishment of any refinery except the
one at Mathura;

(b) if so, causeg thereof; and

(¢) whether Mathura Refinery
would be adequate for the country’s
needs?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). In addition to
the Mathura refinery, the refineries
at Haldia, and Bongaigaon and expan-
sjon of Koyali will also be commission.
ed during the Fifth Five Year Plan
period. With this additionsl refining
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eapacity 1t 15 expected to meet sub-
stantial pait of the demands for pet-
roleum products in the country The
level of product demand and the op-
timum refining capacity to be estab-
lished 1n view of the recent far-reach-
ing changes in the world crude prices
are under review

Application of Pay Commissions Re-
commendations to all categories

1710 SHRI DEVINDER SINGH
GARCHA
Will the Minister of RAILWAYS
be pleased to state

(a) whether a final
since been taken regardmng imple-
mentation of the recommendations
of the Pay Commission in respect of
all categories of the Railway work-
ers and

decision has

(b) 1if not, the reasons
same"’

for the

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) and
(b) Rewvised scales of pay based on
the recommendations of the Third
Pay Commission have been notified for
most of the categories of Railway
employees Revised scales m respect
of the remaimning categories will be
announced shortly

Most of the categories left over are
minor ones not specifically dealt with
by the Pay Commission for which
revised scales have to be allotted on
the basis of affiliations with the major
categories There are also some cases
where, for certain reasons, Govern-
ment has not yet been able to armve
at a final decision on the recommend-
ed scales.

Expenditure on JImplementation of
Miabhoy Tribunal's Recommendations

1711 SHRI DEVINDER SINGH
GARCHA:
SHR! MOHINDER
SINGH GILL:

AUGUST 6, 1974
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‘Will the Mmmster of RAILWAYS
be pleased to state

(a) wheth ~ all the Zonal Rail-
ways have 1implemented the Ma-
bhoy Tribunals re.ommendations as
desired by the Railway Board, and

(b) 1f not the reasons for the
same and the financial implications
of accepting these recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHA'T QURESHI) (ay A
statement showing the position of im-
plernentation of the recommendations
of the Miabhoy Tribunal 1s laid on the
Table of the House [Placed i Libe
rary See No LT 8130/74]

(us The full implementation of
some of the accepted recommendations
entans considerable work and will
naturally take time The financial
mmplications of accepting these re~
commendations according to the latest
estimates are about Rs 40 crores per
year

Fertilizer

Producers in Private
Sector

1713 SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state

(a) the names of concerns m the
private sector producing fertihizers mn
the country,

(b) who controls each of
concerns,

these

(c) total capital
each concern todate,

investment in,

(d) mstalled capacity and actual
production of fertilisers by each of
the Private Sector plants, year-wise
during the last three years;

(e) total profits earned by
concern, year-wise during the
three years; and

each
last
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(f) performances of the public
sector plants on each item referred
to above?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) and (d) A Statement
is lexd on the Table of the House,
(Statement No. I) [Placegd in Lib-
vary, See No. LT 8131/74].

(d), (¢) and (e) The information
is collected and will be laid on the
Table of the House

(f) A Statement 18 laid on the Table

of the House (Statement No II).
{Placed in ILabrary. See No LT
8131/74].

12 hrs.

PAPERS LAID ON THE TABLE

SuprEME COURT JUDGES (TRAVELLING
ALLOWANCE) AMENDMENT  RULES,
1974
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g1
[Placed
8125/74)

in Library See No LT-

RINANCE ACCOUNTS OF THE UNION
GOVERNMENT POR 1970.71 AND
NOTIFICATION UNDER CusTOMS

Acr, 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): B8ir, on

SBAVANA 13, 1886 (SAKA)
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behalf of Shri K. R. Ganesh, 1 lay
on the Table:

(1) A copy of the Finance Ac-
counts of the Union Gov.
ernment for the year 1970-71
(Rinds version) [Placed in
Library. See No. LT-8125/
4]

(2) A copy of Notification No.

G S.R. 358(E) (Hind1 and

English versions) published

in Gazette of India dated the

1st  August, 1974, under
section 159 of the Customs

Act, 1962 together with an

explanatory memorandum

[Placed wn Library. See No.

LT-8124/74)

Drugs (Prices Control) Amendment
Order, 1971 and Review and Annual
Report of Hundustan Organic Chema.
cals Ltd. Resawani, Maharashtra for
1972-73 with Audited Accounts etc.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN). I lay on the Table:

(1) (1) A copy of the Drugs
(Prices Control) Amendment
Order 1971 (Hindi and Eng-
lish versions) publithed in
Notification No S.0. 228A in
Gazette of India dated the
11th January, 1971. under
sub.section (6) of section 3
of the Essential Commodities
Act, 1955,

(u) A statement (Hindi and
English versions) showing
reasons for delay in laying

the above Notification.
[Placed in Library. See No.
LT-8126/714].

(2) A copy eath of the following
papers (Hindi snd English
versiom) 'under sub.section
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on the Table
(1) of section 619A of the
Companies Act, 19566:—

(i) Review by the Government
on the working of the
Hindustan Organic Chemi-

cals Limited, Rasavani
(Maharashtra), for the year
1972.73.
(ii) Annual Report of the
Hindustan Organic  Che-
micals Limited, Rasavam
(Maharashtra), for the

year 1972.73 along with the
Audited Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon [Placed wm Lab-
rary See No, LT-8127/74].

NoTiFICATION UNDER Navy Act 1957

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J
B PATNAIK) I lay on the Table
a copy each of the following Notifi-
cations (Hind: and English versions)
under section 185 of the Navy Act,
1957 —

(i) The Naval Ceremomial, Con-

¢ ditions of Service and Miscel-
laneous (Sixth Amendment)
Regulations, 1973, publicshed
mn  Notification No S R O
182 in Garette of India dated
the 8th June, 1974

(1) The Navy (Disciphine and
Miscellaneous Provisions)
(Second Amendment) Regu-
lations, 1973, published in
Notification No SR O 199
in Gazette of India dated the
15¢h June, 1874

(iii) The Nava! Ceremonial, Con-
ditiong of Service and Miscel~
laneous (Second Amend-
ment) Regulations, 1974 pub-
lished in Notification No.
8.R.0. 215 in Gazette of
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Message from

Rajya Sabha
India dated the 20th July,
1974. [Placed in Library, See
No. LT-8128/741.

10

Ranway (NOTICEs AND INQUIRIES INTO
Accments RuLes, 1973.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): 1 lay
on the Table'—

(1) A copy of the Railway (No-
tices of and Imngquiries nto
Accidents) Rules, 1973 (Hindi
and Enghish versions) publ-
sheq 1n  Notification No
G SR 575 in Gazette of
India dated the 2nd June,
1973, 1ssued under section 84
of the Indian Railways Act,
1890

(2) An explanatory note (Hindi
and Englsh versions) giv-
ing reasons for not laving
the above Notification earlier.
[Placed n Library. See No.
LT-8120/74]

MESSAGE FROM RAJYA SABHZAJ

SECRETARY-GENERAL- S, I
have to report the following message
received fiom the Secretary-General
of Rajya Sabha-—

“In accordance with the provi-
«jons of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
1 am directed to return herewith
the Pondicherry Appropriation Bill,
1974, which was passed the
Lok Sabha at its sitting held on
the 30th July, 1974, and
ted to the Rajya Sabha for its re-
commendations and to state that
this House has no recommendations
to make to the Lok Sabha in regard
to the said Bill”
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12.03 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ILLEGAL TRANSMISSION OF
FORLIGN EXCHANGE WITH FAKE RESERVE
BANK PERMITY

SHRI YAMUNA PRASAD MAN-
DAL (Samastipur): I call the atten.
tion of the Minister of Finance to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:—

The reported involvement of an
American bank and a leading na-
tionalised bank in illegal transmis-
sion of foreign exchange with fake
Resélve Bank permits.

THE MINISTER OF FINANCE
{SBR1 YESHWANTRAQO CHAVAN):
Mr. Speaker, Sir. on 11th July, 1874
Vijaya Bank Ltd. remitted a sum of
US $30,000 to Hongkong on the basis
of a permit purported to have been
issued by the Reserve Bank of India.
This permit wag presented to Vijaya
Bank Ltd, by one Shri Deepak Shan-
tilal Jain. On the 19th July, 1874,
Shri Deepak Shantilal Jain approach-
ed Vijaya Bank Ltd. for remitting a
sum of US $1.80,000 to Hongkong on
the basis of two similar permits
amounting to US $ 80,000 and $ 50,000
respectively, As fairly large amounts
were involved, the Manager of Vijaya
Bank Ltd  approached the Reserve
Bank of India on 18th July, 1974 for
purposes of checking the authenticity
of these permits as alsd the permit
on the basis of which remittance of
US $30,000 had already been remit-
ted. On finding the permits to be
spurious, the case was handed over
to the Enforcement Directorate for
investigation. Naturally, the remit-
tance to the extent of US $ 1,30,000
was not permitted,

Preliminary  investigations reveal
that similar remittance bhased on
spurious permits may have been made
through more than one bank. On the

Foreign Xi=
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basis of investigations undertaken ao
far, permits involving a sum of Rs.
2.34 crores have been segregated for
scrutinising their authenticity. Re-
mittanceg in relation to these permits
were made through Vijaya Bank Ltd.,
the Bank of America end the Bank
of India. As the investigations are
in the preliminary stage, it is mnot
poisible to quantify the exact mage
nitude of the remittances which have
been effected through spurious per-
mits or indicate the number of banks
through whom these remittances have
been made.

1896 (SAKA) uz

Shri Deepak Shantilal Jain and one
of his accomplices have been appre-
hended. Furthermore, an amount of
about Rs. 42 lakhs in the accounts in
the pame of Deepak Shantilal Jain
and his accomplices with the Vijaya
Bank Ltd. has been frozen.

Two officers of the Reserve Bank
of India have been placed under sus.
pension and crimina] cales are being
registered against them, as prima fa-
cie, they appear to be involved in this
fraud.

SHR] YAMUNA PRASAD MAN-
DAL: Mr. Speaker, Sir, All India
Radio today gave this news to the
country that this sort of shady thing
has been happening to the great loss
of the country to the tune of crores of
rupees, I do no know how many
crores of rupees it would amount to.
We have come to know about black
money and about other black things
and every day, every month and
every year, the people like Shri
Shantilal Jain have been carrying on
these nefarious activities in this
country to the loss of, it I maximise
it or if I exaggerate it, several
hundred croreg of ruppes. Only
the Finance Minister can say how
they do thig business.

Especially there are some traders in
the country who carry on over-invojc-
ing and under.invoicing only for this
purpone, It is good that the Ministry
has spprehended Deepak Shantilal
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Jain and his other accomplices and
their accounts have been frozen with-
in a month But only two jumor offi-
cers of the Reserve Bank of India
have been brought to book whereas
the really responsible big people have
been left out Criminal cases should
also be started against Deepak Shanti-
lal Jain and his accomplices 1 am
glad to know that the Government
have acted very promptly The state-
ment of the hon Mmiste:r 1, very
carcfully worded but the way of the
Government hould be to put all these
things m such a manner so that the
truth comeg out 1 ask the Finance
Minister, 1s 1t the first case or there
have been several similar cases 1n the
past also? Even in the streets of
Bombay and Calcutta people have
been talking of shady businesr of
some of the officers of the Reserve
Bank of India The Finance Ministry
should be equally vigilant anAd care-
ful to see that these things do not re-
cur To root cut this evi] for all
time to come 1 would be verv glad to
know 1if there 1s any cell m the Fin-
ance Miistry and 1f the Government
15 thinking on these lmes so that
there 15 more coordination and the
Reserve Bank of India may work
more efficiently in future

SHR! YESHWANTRAO CHAVAN
Sir, 1 am gratefu] to the hon Mem-
ber for exprersing his sense of ap-
preciation for what the Enforcement
Directorate has done in this matter
There 15 some deficiency in the proce-
dure' Fortunately this is the first time
this thing hag been revealed I do
not think any offence of this type was
revealed before RBI has promptly
acted and taken many steps to pre-
vent this Particularly, certain pro-
cedures had to be changed and certain
powers of delegation which had been
given to take a final wiew in such
matters have been corrected I think
there will be much more wigilance in
this matter.

ofy wwarw e (afegrar) fafaex
qgw & vy & fe g ¥ qg dar wE
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SHRI YESHWANTRAO CHAVAN:
The hon. Member i3 entitled to have
his own views about the statement
that I have made and I do not want
‘to comment on that. But I can only
say that I have tried to give as much
information as possible. Of course,
he is entitled to know the names of
the officers who are involved in this.
The names of the officers are: Y. R.
Mantri, Staff Officer, Grade II, and
“Shri B. S. Pradhan, Exchange Con-
troller. These are the two officers
who have been placed under suspen-
- sion and the cases are being register-
ed against them.

As I have said already, the name of
the main person involved in this has
been given already. His other ac-
complice is called Pratap Singh, In-

- vestigation are going on, They have
also revealed the name of a third per~
son but who is absconding, and there-
fore, in the interest of the investi-
gation, 1 do pot propose to reveal his
name.

The number of permifs which are
under scrutiny reveal an amount of
more than Rs. 2 crores. But I can-
not say yet that the entire money can
"be treated as spurious amount; some
of it miyht possibly be due to some
genuine transactions. I do not know
what more information I can give.
As for the discussion in the House, I
do not stand between the hon. Mem-
ber and the Speaker.

SHRI SAT PAL KAPUR: What
about the Rs. 28 lakhs and Rs. 14
lakhs acvounts?

SHR] YESHWANTRAO CHAVAN:
1 have already said jn my statement
‘that furthermore, an amount of about
Rs. 42 lakhg has been frozen.

SHRI JAGANNATH RAQO (Chatra-
pur): What about his antecedents?

SHRI SAT PAL KAPUR: What was
their modug operandi?

SHRI YESHWANTRAO CHAVAN:
‘The modus operadi in this matter ap-
pesrs to be like this, that these
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officers congerned have been alleged
to have signed blank papers or blank
forms which are. treated as permits -
and handed over to some persons. It
is on that basls that the whole thing
has been found out. :

SHRI SAT PAL KAPUR: Such a
simple thing? :

SHRI YESHWANTRAO CHAVAN:
It is complicated.

SHRI BHOGENDRA JHA  (Jai-
nagar): It is a very serious incident
and we were apprehending this all
along. The statement of the hon.
Finance Minister does not go to the
depth of the matter. We were ap-
prehending this even at the time of
nationalisation of banks because the
foreign banks had been left out. One
cannot be sure whether only this par-
ticular American bank is involved in
this.

AN HON. MEMBER: Most of
them.

SHRI BHOGENDRA JHA: I do not
know; most of them may be involv.
ed because it is Watergate democracy
and Watergate finance and therefore,
there may be nothing surprising about
it.

Two days ago news gppeared of the
arrest of one important US citizen
who is a Vice-President of the Wes-
tinghouse Corporation which is a sub.
sidiary of some Swisg firm which is
a subgidiary of an American firm
which is multinational, There in
India itself the payment has been
made. The Times of India news of
4t August says:

“According to official sources, the
scrutiny of the seized materials re-
vealed that the expenses of - the
company in Indis were met out of
the funds of the American company.
Only a portion of the expenses Was
sent from abroad through legal
banking channels. - The balance was
met through undisclosed sources

B
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and by unauthorised deals in
foreign exchange”.

This 18 another thing, for the infor-
mation of Shri Piloo Mody

SHRI PILOO MODY
What did he say?

SHRI BHOGENDRA JHA 1 sad
this 18 another scandal, Here an
American firm dealing 1n India which
18 a subsidiary of the Swmiss firm
Westinghouse, which 13 again a sub-
sidiary of an American firm, has been
meeting 1ts expenses in India partly
through legal <(hannels and partly
through unknown  illegal channels,
unauthorised channels This i1s ano-
ther instance in Delh; 1tself

(Godhra)

PROF MADHU DANDAVATE
(Rajapur) How 1~ Piloo Mody invol-
ved 1n it*

MR SPEAKER He 1, odding
new dimensions to his question Con.
fine vourself only to this issue

SHRI BHOGENDRA JHA
again foreign cxchange is

Here
involved

MR SPEAKER' Ye. This deals
with one issue You are gencralising
It 1s not very fair

SHRI BHOGENDRA JHA 1 stres-
~ing one point In this case the offi-
cer m chaige the Vice-Pres dent of
the firm, a US aitizen, was trying to
escape  He was detected and not
allowed to escape He was arrested
But then he has been bailed out I
do not know what are the sureties
Here Rs 10 lakhs are involved by way
of evasion of mcome-tax With a
bail of Rs 50000 naturallv he can
go out

MR SPEAKER: Please come to
this issue

SHRI BHOGENDRA JHA Here 13
Rs. 12 crores are involved in the ex-
change racket It ig now proved that
fake permits were issued It 15 alsc
admitted in the statement that this

AUGUST 6, 1074

Foreign Bxchange (CA) 118

1s not last thing Many such fake
permils have been issued At least
200 fake permats are utiised. The
amount involved can only be conjec-
tured, 1t cannot be exactly ctated

In such a situation, I would hke to
know whether for the present at least
Government propose to take over the
management of the Bank of America
because that bank 1s involved The
second thing 15 that some junior offl-
cers have been penalised But the
Reserve Bank officers must be involv-
ed when blank permits were issued
which have been misued in this way
I want to know whether some senior
officers have been or are going to
be penalised or not Thirdly—this 1s
a basic thing—in the light of the
lessons learnt do Government pro-
pose to nationalise all the remaiming
banks includ ng all the foreign banks
or not?

SHRI YESHWANTRAQO CHAVAN-
Ag far as the preliminary remarks are
concerned 1 do not think I can go
into them In the last part a rpecific
question hay been put to me why 1s
1t that only small officers have been
penahiced?” Nobody has been penalis-
ed Investigations are being made and
only those against whom some prima
facie case had been found had been
suspended Cases have been register-
ed If any other officer 1s also found
to be involved, action would be taken
agamst him also, nobody would be
spared As far ag the American and
other banks are concerned, I will have
to be fair to the banks as such Itis
quite possible that some individual
officers might have been neghgent or
might have 1nvolved themselves even
consciously Whatever the investiga-
tions reveal, action would be taken
accordingly  But I cannot say that
those banks themselves are respon-
sible for these things because they
seemn to have acted on bong fide belef

(Interruptions) That is also a
matter of further mnvestigations If
<omething else is revealed, certainly
action will be taken against the per-
cons concerned But I cannot be un-
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fair to the banks as such- they have
done nothing deliberately in this mat-
ter. I find it is not only the Bank of
"America but also one of the nationa-
lised banks, which is involved... (In-
.terruptions). 1 do not know, If you
let loose your imagination many
things can be said but I have to make
a statement on the basis of facts as
they were revealed. There is no
question of taking over any bank as
such,

SHRI BHOGENDRA JHA: Against
this particular bank. American Bank.

SHRI YESHWANTRAO CHAVAN:
There is nothing against the bank as
such.

12.22 hrs.

STATEMENT RE. ALLEGED AS.

SAULT BY BRTF PERSONNEL

ON SOME PEOPLE OF JOWAI
IN MEGHALAYA

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Mr. Spea-
ker, Sir. Hon'ble Shri Jyotirmoy
Bosu mentioned in the Lok Sabha on
the 29th July about an incident which
{ook . place near Jowai village on the
11th July involving the personnel of
the Border Roads Organisation and
local civilians resulting in an unspe-
cified number of deaths and injuries
to both sides. The Hon'ble Deputy
Speaker, who was in the Chair, ob-
gerved that it is in the interest of the
country that the Defence Minister
should come forward at the earliest
opportunity to make a statement as to

-what the facts of the case are. what
acion has been taken and whas s
proposed to be done,

) The facts of the case ag gathered
- upto now are as follows:

71) On 17ty July, 1074, a signal
was received by the Head-
. quarterg of the Border Roads

(i)

(i)
-Organisation from the Chief

in Mamid

:Eneineer ijm .PUSHPAK S

situated  in  another: . State

-about 200 miles ‘away thnt‘on
11th July the camp of 406 .

Road Maintenance
was attacked by local civilians:
between 4 P.M. and 6.15 P
by throwing stones and ine .
trusion through barbed wire
fencing as a result of which
a number of Border Roads
personnel were injured—
three of them sustained
serious injuries and were
hospitalised in the Mission
Hospital in Jowai. The signal
further stated that the local
police were contacted and
protection for the camp was
arranged.

Subsequent report from the
Directorate General of Bor-
der Roads indicated that on
11th July 1974 a local fair
was held near the Border
Roads camp on the Jowai-
Badarpur road near Jowai.
This fair was organised by
the local civilians. In the
afternoon. some of the local
civilians taking part in the
fair got drunk and entered the
Border Roads camp forcibly
by cutting the wire fence and
attacking the Border Roads
personnel and their families
who were in the camp. As
a result of this attack, three
camp members Were seriously
injured. Al this happened
while the men of the uni’
were away at work. Op their
return, the men found the
injured persons and removed
them to the hospital ag well

as made a search for the cul-

prits who could not be found
A report was lodged with the
Police who have since pro-
vided a Police Guard as the
unit does not keep an-

guard itself.

The Meghalaya State Govern. -

ment was conmd over the ' .
telephone on 30th Jﬁb‘ 197
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and their report hags now
been received. According to
that report—*“ag part of
annual festival in Jamtia hills
called BEHDENTNKHLAM, a
bull fight was organised on
1ith July, 1874 at a place
eight mles from Jowai-
Badarpur road now looked
after by BRTF. About 3000
people witnessed bull fight
which ended at about 1430
hours peacefully and crowd
dispersed. Suddenly about 100/

150 persons of the crowd
decideq to hold football
matches in the same field

situated adjacent tn 5 small
BRTF camp While second
match was on, some BRTF
personnel wanted to join the
game but refused by local
people and clash ensued.
BRTF personnel chaseq to the
camp and crowd pelted stones
on the camp retahiated by
BRTF Meanwhile, on inti-
mation sent 10 the next camp,
about a furlong away, remn-
forcement of BRTF per<onnel
rushed to they site Clashes
occurred at different places
belween personnel of the
camp remnforcement and
members of dispersing crowd
Many austained injuries on
both sides Incident occurred
at about 1700/1730 hours.
Next morning two dead bodies
of local villagers recovereq in
the area with marks of assult
with sharp and blunt weapons
On receipt of information
Superintendent of  Police,
Jowai rushed to the spot about
2200 hours 11/12th night
Cases registered from both
sides and under investigation.
No complaint of any nusbe-
haviour bv any one towards
any girl/women in this
incident.

Resolution adopted in a public
meeting in the area on 24th
July in this regard also
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refers to unspecified past in-
incidents of molestation of
modesty of local women by
BRTF personnel and general
trespass into fields etc. but
this has no direct hnk with
incident reported above.”

I regret there was a clash between
the Border Roads peronnel and the
local civilians resulting in casnalties
on both sides The matler is now
under investigation hv the Police. The
law enforcement machinery will no
doubt take necessary action. to bring
the culprits to book. I may assure
the Huuse that <he Border Rcoals
Orgamsauon will fully cooperate with
the State Authorities i1n this regard

—

12 27 hrs.

MATTERS UNDER RULE 377

(1) SErlovs DrOUCHT CONDITIONS
IN ORISSA

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Sir, I would like to
draw the attention of the House and
of the Government to the senious
drought conditions in Orissa. Re-
cent'yv there was a PTI report which
has been published in the Patrot
dated 5th August and in other papers
also I quote

“Drought conditions have deve-
loped in varying degrees in all the
13 districts of Orissa on account of
scanty, irregular, untimely and
patchy rains during the last two
month The drought has brought
in its train suspension of agricul-
tural operations, unemployment and
distress conditions in different parts
of all the i3 districts. The prices
of paddy and rice has also sharply
risen during the past few weeks
The agricultural labourers in the
rural areas have been worst hit by
the drought conditions for want of
employment.”

The drought in Orissa is most severe.
Famine conditions are prevailing.
Recently I went to many parts of my



constiluency and into- the. interior
areas and saw the condition myself.
The Prime Minister also went to
Orissa recently to see how agricul~
tural production can be stepped up
there. At this stage, because of the
lack of rainfall, there are serious
drought conditions. I am happy the
minister concerned is present here.
Reports of starvation deaths are ap-
pearing. I hope the minister will give
due attention to the serious drought
condition there. The Government of
India should sympathetically consider
what further assistance can be given
to Orissa at this stage so that the
present crisis could ‘be overcome and
the agricultural production in Orissa
could be increased.

(i]) LARGE SCALE LANDSLIDES IN IDIKKI
DISTRICT OF KERALA

SHRI C. M. STEPHEN (Muvattu-
puzha): Mr. Speaker, Sir, 1 rise with
a heart full of anguish and a voice
cheked with pain, so to say, to report
to you a case of complete disaster
which has overtaken certain parts of
“Kerala, especially the district from
where I have been elected to the
House, namely, Idikki District. What
has happened there is neither flood
nor drought. What has happened
there is landslide on a vast area. Hills
after hills just exploded and huge
mass of boulders, sand and dust came
rushing in. Thousands of homes have
been razed to the ground and thou-
sands of people have been rendered
homeless.

The Idikki District happens to be
an area where we have got our hydro-
electric project. Some of these areas
also have been affected. Thousands
of people have been affected. This
district has come out of a forest area
during the last twenty years. What

"~ has happened iz a complete destruc-
tion of the whole district.

This is a challenge before the State
Government and the Central Govern-
ment. The challenge is not of ex-
fending relief to the people but of

reconstructing . the. ' whole . digtrict
This is a superhuman task, a stupen-
dous task facing the. Government,
After visiting that ‘aves, our Pradesh
Congess Committee President, Shri
A. K. Antony, has sent a petition to
the Prime Minister, a copy of which
I have with me here. I would like
to read one or two sentences from
that. He says:

“Tens of thousands of acres have
been laid waste by landslides and
floods.... Never before has such a
devastation occurred there. For
miles on miles crops have been
compietely destroyed and sand and
rocks cover the once very fertile
lands. Thousands of homes have
been razed to the ground or carried
away by floods. 34 people are re.
ported to have dieq in this district
alone. Thousands of catile also
have succumbed to the landslides
and floods... Roads have been dis-
rupted and many parts of the dis-
trict have become inaccessible. .,
The farmlands that have been cov-
ered by rocks and sand cannot be
made cultivable again very easily.
In this district where agriculture is
virtually the sole source of employ-
ment this will leave tens of thou-
sands of able-bodied men and wo-
men unempioyed for a long time to
come.... The total damage in
ldikki District alone is estimated to
be in the region of Rs. 6 crores.
This has got to be tackled on a war
footing. Food, clothing and other
materials have got to be rushed,
setting aside all other priorities.. ..
The State Government is doing all
within their power and resources to
rush help and provide relief to the
people affected. But the immensity
of the problem is far beyond their
power to tackle. Without larger
scale and immediate help from the
Centre they cannot tackle it, Words
are not enough for me to convey
the whole picture.”

The Finance Commission has allotted
only a meagre amount. It so happens
thet Kerdla is given only Re, 30 Iskhe



128 Mutiers under
per year the lowest smount for any
State. This House has got to feel the
agony of the penple. Therefore, Sir,
1 am appealing to you to give us some
time to discuss this matter so that the
Finance Minister could also take ac-
count of the whole situation Money
will have to be rushed to this place
This 1s an area here we have got cash
crops which fetch foreign exchange
We are producing power for the entire
area This 1s an area where human
labour, labour power, 1nvested 1in
fertile land has built a new district,
so to say The whole thing has been
destroyed It has to be reconstructed
Sir, may I appeal to you to lkindly
allot some time so that the whole
matter could be discussed, the ques-
tion of relief, the question of assis-
tance under the recommendations of
the Finance Commission, everything
could be discussed So I agamn re-
quest that time may be allotted for
a discussion on this matter

SHRI S M BANERJEE (Kanpur)
Sir, I want to raise

MR SPEAKER He has written to
me 1n the matter Why should he not
hand 1t over to the Mimster himself”?
He wants me to hand it over to the
Minister Do not do it always in the
way you hke You have to follow the
procedure

(111) HANDCUFFING OF SHRI ISHWAR
CBAUDHRY, M P

sft mawry oy Wl (wTE)
¥ s wwfs ¥ gF Ao Aed
IFFAT ATEGT gl q% & 9T
T A ag ga eN 2 fs g mEm &
O FAAY weeg o fvav o Aludr
w) g qrH ATOE FY K1 ] S F T owvaw
oy At WY gegralEdt ¥ qq gAE oY
Towd WO ¥ ATAT MGT | TY AT
¥ 1R gret ¥ F0aw avery A Away
% gowr fade wfagd sez s W@
aqrEmR e NI qd oM
aler § wg qdwrw g wifgg 1 T
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feufa % wog awew & wiw g T AT
HETA 7% S Y €6 &1 AT6 94
TE § 99 gL BT & A A HOAY
7% qoATA ¢ | qF ot § fF ag @
97 wgew 1 oY agr @ afer ofagqe
ANE ¥ AT FYE AN F wd &1 @
HY? I AT & SFFEN AT ¥ ITH A
SgaErT 239 &1 ‘9 fF menAeas "€
srafasms & 1 & =13ar 2 72 qd) @aT
erYEw & Wi owny oAy wzATd A
a2 3§ A w4 )

MR SPEAKER Mr Banerjee, what
do you say?

SHRI S M BANERJEE Sir, this
15 the bottie of mulk supplhied by
DMS, given to me by one resident,
Shri Manmohun, of Old Rajendra
Nagar This bottle of milk contains
insects  He says that this 1s the re-
gular thing happening in that area.
In North Avenue and 1 South Aven-
ue where we stay wc never get such
milk

MR SPEAKER These are the
complaints which should normally go
to the administration They should
not be raiseg on the floor of the
House

SHRI S M BANERJEE You may
ask the Mmister to take note of it

MR SPEAKER Even if you had
gone to the Mimster, he 1s bound to
take note of it Unnecessanly, the
time of the House 1s taken cn such
matters You can go directly to the
Munister There are many dther re-
medies available

5! gdo Qo FANT : ¥ wrawy

meEy JArgar 97 |

weuw wEEw : A N feqdew
Pe ¥ Aifew ¥ ark or wwdt § IR
ot agr Wy 0



37 Oil Industry  SRAVANA I, 1808 (SAKA)

ot oo qRo waelt ¥w qw WY
fafireer firlt, wodt arovgedy o frard
ux T A4y

12 38 hours

OIL INDUSTRY (DEVELOPMENT)
BILL

THE MINISTER OPF PETROLEUM
AND CHEMICALS (SHRI D K.
BAROOAH) Mr Speaker, Sir, I beg
to move*:

“That the Bill to provide for the
establishment of a Board for the
development of o1l industry and
for that purpose to levy a duty of
excise on crude ol and natural
gas and for matters connected there-
with, be taken into consideration”

The purpose of this Bill is very
simple and defimte As we know, one
of our difficulties in the economic ad-
vancement of our country has been
the non-availlability of crude o1l as
well as 1ts high price Last year, we
were buying crude o1l at 2 dollars
and 6 cents and, 1n the same year, 1t
went up to more than 11 dollars with
the result that our il for crude o1l
has very much gone up

MR SPEAKER Just a minute Mr
Madhu Limaye has sent me a note
saying that he wants to object to
certain matters relating to the Bill 1
think, when he speaks on that, you
reply to that also

st aq femd (7a7)  wT9ET A
&1 3 wE ARET 7 w9 qg faaaw
9w ST AT 91 22 ANE W
fadas & arr & wafer 33k of
5 sawr averaer Aifzw d faar mar )
3w 9wy §E F v fr ag T fadaw
2, @z faer ¥ oYt w9 aog ¥ ag Tvar
dAfew At ¥ gwd 1 wOF TPT WO
€ ¥ ara 3Twr s o, Afer a
# e oY e § aw g oy WY
owgw wew, ¥ wr & faw
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riely & arar o¢ 3 Forr e «w
fintas # wd w1 wore fear uy oy
or fryg shaadr & 1 o & §7¢T
o e ¥ T OF Fre ceftdz fvgr war
& o7 gafon § sy &7 daar fraw 74
o afga & gyedq 110 & wgw
war § )

faaw 74 55 S¥IT &

“When a Buill is introduced or on
some subsequent occasion, the mem.
ber 1n charge may make one of the
following motions in regard to hs
Bill, namely —

(1) that it be taken into con-
sideration, or

(1) that 1t be referred to a
Select Committee of the House,
or

(1) that it be referied to a
Jomnt Committee of the Houses
with the concurtence of the
Council, or

(iv) that it be circulated for
the purpose of eliciting public
opmon ” ’

aarer ag gT 2 T agegy a1 WY
oty %X a7 wfage ¥ & a9 g
q1 ¥ fadus ¥ ar? ¥ § A awd
1 serra g, ¥ T g ® fra ?,
ar % warsz mfaamed wud & fadr
geag £ oad w7 A aga Aer
ffer w4 7% TAR ST 7EY g0 @
fis az At fam ¥ ur =) 39 a¥ wa¥
ar X g Tar ¥ faR sy Y
qi ]

wa TER qz o s ke frar iy
w1 faer o Aoz wy fawr @y Wfiew
¥ wAw ¥ Al vy fis o faw X
T SobareT worArd wt & ) w e,

*Moved with the recommendations of the President.
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% gty oY 17 § 0 e ga % ferw
& fax oF NE 51 757 fear s W
T 7 ¥ n oraTes 392 % waw
¥ I owrdy ww WY wr wwe
X4 Tw % v v ¥ wr wewwr
waw, T @ &y o
aF WA AqA Y A faw AAd
oru N faw 31 o0 A gy <
®I QT IIF ALT 4 AT AQ W
wrEIrar ? AT AT IT A @A AT
Norgmfm T @
AT A gt Y frArp qew ¥ 99 aga
aer e fear §

eI WERA, WTIST 110 F
JfY faer ¥ syreqr 4y af & @< awT
R9 fax § #vaew Wy R

“110(1) For the purposes of this
Chapter, a Bill shall be deemed to
be a Money Bill if it contains only
provisions dealing with all or asny
of the following matters, namely -

(a) the imposition, abolition,
remission, alteration or regulation
of any tax;”

o g% aga wwy ag wikwre fa
war § 1 A6 wqeeT ¥

“I# any question arises whether a
Bill '3 g Mongy Bill or not, the de-
eision of the Speaker of the House of
the People thereon ghall be final”

wy vy ag vz & 5 ownw
wifrers # e gk ww  7g Frly
Y § fr 7g v farer § Y Fdfton qg v
fi5 <ow awr & 9 afewc § fraast
¥ o % o gad wfmrd o
ot g F W it ) Wt
o7 T §, T awr & wfeer? aor
TR 1 ot vaet qft wrg ot faw
qx ¥ R XS Ay xR et
¥ N § AT dvdwer & SR

Falramaaifrowawr ¥
wiftr < ager wfivfiry § Wik g sifiesTe
sqrar § 1 A e Wy wEwr oy §
o waAY faret 0y o Ao g g
WAFIR AN gara § 99 F ¢
uYAT T 3X N W AT Wi T
/AT OF T TT oY 7§ 1 o ey Py
feafr vas g oy § 1 sore Wy
TR s1r-AAT faer wgd § ot ofv war
& wfrerd w g v §, W el
fadas wray § &Y sar Tow A A
o WiwwTe aww o & oy ¥ awy §
SRET R OAN? W e
fasr €rr @Y T awr WY afwar ¥
a8 109 ¥ agw T wfuw fag
g ¥

“108(1) A Money Bill shall not be
introduced 1n the Council of States.

(2) After a Money Bill has been
passed by the House of the People it

the Council of States shall within a
period of fourteen days from the
date of its receipt of the Bill return
the Bill to the House éf the People
with its recommendations and the
House of the People may thereupon
either accept or reject all or a ny of
the recommendations of the Councll
of States”

oI W WP, 99 ¥ aray
oY WWT & GETET E7 @ 4T AR
1 W ag FME @ wdm ) o) sl
ey WAt 14 fow & v faw foed
A€t et At ot g g o Y o
¥ wrg g7 fdus SR T Iwew |
@ wmrer drar aTafr ¥y e
™ & W v faw aedy § @ owe
avr gt wfewrd & awe whvswo
ot €1 W W Ay faw wRy §
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N oW oawr W faww ¥ an
¥ gfarc g smrgar frar g
wfed 3y wg § 7 aga f v
o1y § AE WERE | e F Ay
oY ST gETE §, W §3E ¥
Fawawe & A ¥ N goF § IAEr
freme TR O gEAET AT WK
s fwar § ) W sEEi & 39}
wrEn fear § 1 ST oW O wey
WA %7 {5 ag § @ 539 9
g fawg a1 & 1 e s @w
M WM ATH T HF QL ¥ w
¢ e datmw & T ¥ faolg T W
o wfE ), Tea /T e fagrfar
T THGT & 1| wHENE I Fr A}
W ¥ IR F1E wiawr 7 &

W og @rde fow & &1 ¥ 9
oTaT & I &R g A AT 7 gwrE
ITFIR T W AW oW Oy
wfweqe T T T | 5F WHT TR
NE Y T frar @ TN ag e
R ANATT R/ F A @ g
feag 7, sfer A TR OF & X
o faa o &, o oo & e
w3 @ §, S s @ femx
@y g ek faw § 1 @ @@
ey o & fadaw W, o
aeax AT o ot aft aw §

w A W g ? ag Ay § 5
dor araw AF € | Avgw § arfw
v ¥ Ia7 azw #7 g 9w g
oft Ty war § 1 @A e
fafrell & oY = w9 ¥ %
e W gt v g ! saw fay
wHE v wWeeaeE WK faw ¥
W oot o & wE ¥ 1 whe
TFEAHY F R G & fod
ay ey oppet frer, e farer, frvady
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fawr mre nd & 1 gEeT W1 A oway
“2F w4 ¥

N k\a,é
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SHRI SHYAMNANDAN MISHRA

{Begusarai): You have to consider
whether two entirely different cen-
cepts could be joined together as it is
sought to be done 1n this Bill. That is
to say, we have to see whether the
concept of management and the con-
cept of raising tax could be joined to-
gether. In the past such instances
have met with the disapproval of the
Chair. Speaker Mavalankar disap-
proved of such joining together of two
entirely different concepts and Mr. T.T.
Krishnamachari had once to concede
that it was not proper to do so, What
we think 1s that it 1s a matter for you
to consider whether the Minister can
be allowedq to join two different con-
cepts, It is a composite Bill. It is a
cross of two different things. Whether
such a Bill could be presented to the
House is the main question before
us just now. Also the House is being
placed in such a position in which it
has to deprive the other House of its
right as Mr. Madhu Limaye said.

SHRI MADHU LIMAYE: Or the

other way round.

SHRI SOMNATH CHATTERJEE

(Burdwan): What I wish to submit
is this. Clause 15(2) of the Bill says:

“Every duty of excise leviable
under sub-section (1) on any item
shall be payable by the person by
whom such item is produced.”

This is the provision for imposition

of duty. Then, Sir, the entire amount
goes to the Consolidated Fund of India,
Please see Clause 16. It says:

“The proceeds of the duties of ex~
cise levied under section 15 shall:
first be credited to the Consolidated!:
Fund of India and the Central Gov-
ernment may, if Parliament by ap-
propriation made by law in this be-
half so provides, pay to the Board
from time to time, from out of sucis
proceeds, after deducting the expen-.

ses of collection such sums of money~
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as it may think fit for being utilised

exclusively for the ptirpose of
Act.”

Sir, under Article 110(1). a Bill ~hall
be deemed to be a money Biit if it
containi only provisions dewing with
all or any of the following matters,
namely: —

“(a) * *
- (b) * * = »

(c) the custody of the Consolidated

Fund or the Contingency Fund of

" India, the pavment of moneys into

- or the withdrawal of moneys from
A any such Fund.”

Therefore, eny biil dealing with the
payment that goes into the Consolida-
ted Fund and expenses out of it shall
be a money Bill within the meaning of
Article 110. Kindly see the main object
of the Bil, That is to impose taxa-
tion. As it appears from the State-
ment of Objects and Reasons of this
Bill also, the primary objects of the
Bill is to impose taxation in the
grab of regulating and controlling
the oil industry by setting up a
Development Board,

The real cbject is, therefore, to re-
cover money by imposition of duty
and new taxes. Therefore this is a
Money Bill. The question arises, if
¢ ¥ the primary purpose of this Bill is to

recover excise duty or levy taxation,

can such a Bill can be brought for-
" ward in the garb of a regulatory Bill
for controlling the industry? It is
being sponsored by the Petroleum

Minister and not by the Finance
<Minister, Under Art. 110, it has to

be a Money Bill. Therefore it is not

fair to Lok Sabha. As Shri Limaye

pointed- out, Rajya Sabha has got all

the powers of amendments and to
’ebring about changes in the Bill.

SHRI R. V. BADE (Khargone): In

e the Statement of Objects and Reasons

of the Bill, it is said:

“To begin with, it is proposed to

recover by way of a cess in the
L 4"
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form of a duty of excise of Rs. 60
per tonne on crude oil produced

in the country and  delivered te

the refineries.”

That means they want to collect
Rs. G0 per tonne oa crude oil and
want to put it in the Consolidated
Fund. If it is so, then, it is purely
a money Bill and therefore, 1 agree
with what Shri Somnath Chatterjee
said just now,

SHRI H, N, MUKERJEE (Calcutta
—North-East): I submit that the
technical plea with which this Bill
i3 brougit has to hba taken very
seriously into consideration, because
we cannot have miscellanecus and
anomalous legislation of this sort
passed aimost on the sly in this House.
I say this because, earlier, the Govern-
ment came forward in this House in a
surprise manoceuvre, and eiea though
they gave notice, after all. that kind
of manoenvre could not so casily pass
muster. They have com:. forward
again with this hybrid composition in
jurisprudence, which is a ver-: peculiar
thing. T woulq wish you, in vour wis-
dom, to not only give your ruling in
regard to the utter inadmissibility of
this particular form of Bill but also
in regard to the kind of manouvre
‘which the Government app-ars to have
been practising, far Heaven knows
what reasons mgiht lie behind it.

MR. SPEAKER: 1t is since this
morning when 1 icceived this inti-
mation from Shri Madhu Limaye that
I have been trying to apply my mind
to it. The basic trouble has started—
I am not to blame for it—because I
thought that that was a very very
confidential thing, and if that goes out
it deprives the State of a lot of funds,
budget and all that, and so I accepted
that it was all right let that Bill re-
mains secret. Buf, T must say with a
lot of hesitation that again I have been
thinking over it and, indirectly, I re-
ferred my views to the hon. Minister
also I think a very extraordinary pro-
cedure was adopted in this.
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Now, if the Minister says that this
Bil 13 a gecret oné and i the Speaker
says something and if something goes
out, the heavens may rock. 1f we have
it, then the Speaker is to be blamed.
As the whole story unfolds, I find that
an this Bill, under clauses 15 anq 16
you are levying taxes. The Chair is
there afterall, to see that we observe
the rules, we follow the Constitution
and not completely it everything in
your favour. This 18 my view Now
you have put me in a very difficult
situation, Mr Mimster. If I now sav
it will not be a money Bill, 1 will be
unjust to myse! If I say it 15 a
money Bill, 1 will be depriving
Rajya Sabha Now, let me know
what 1 should do. What 15 there m
the code of secrecy that you plan-
ned for these unforeseen objections
So, Y would ask you to please explamn
it

SHRI D. K BOROOAH Sir, I am
grateful to the hon, Members as well
as to you for the views expressed.
This Bill, when it was introduced, was
introduced as a secret Bill, because our
Constitution permitted a secret Bill to
be introduced,

MR. SPEAKER That 15 guring the
wWar,

SHRI D. K BOROOAH 1 placed it
before you that it should be permitted
to be introduced as a secret Bill. The
decision is not mine.

SHRI SHYAMNANDAN MISHRA-
He is letting down the Chair

SHRI D. K BOROOAH: Whatam 1
here? Who am I here? I am an ordi-
nary member. I have the same rights
as any other Member

(Interruptions)

MR. SPEAKER* May I request you.
after all we have to reach certain con-
clusions. He can have his say.

SHRI D. K. BOROOAH: Therefors,
it was brought because it was under-
stood that this Bill, the day it is in-
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troduced, will enable the Governmemt
to collect the levy which is envisaged
by the Government. You will remem.
ber, an hon. Member, Shri Jyotirmoy
Bosu asked the specific question
whether on the introduction of this
Bill you will levy anything on the oil
companies as well as ON.GC, I ro-
plied that we will collect from
ON.G.C., Assam Qil Company and aiso
O11 India—50 per cent of which s
owned by Government and 50 per cent
by the BOC. The purpose is very
simple, It will enable us to collect
dues as soon as it is introduced in
this House Therefore, it was intro-
duced and you permitted its introduc-
tion and the House accepted it. I am
the servant of the House as well as
under your control. I will abide by
whatever you decide. When 1 intro=
duceg this Bill there was objection
from some of the Members, but in.
sbite of this I was allowed to introduce
this Bill and the House permitted ite
introduction. Now, what is the point
in raising it at this stage now. (Inter-
ruptions).

1 will entirely abide by your deci-
sion. 1 suggest that this Bill is a Bill
which certainly charges a levy on
crude oil but it has one motivation
only, that charges/levies is a cess on
the crude o1l and the point is that thiy
money will be used by a Board subject
to the control of the Comptroller and
Auditor General of India

That is the purpose There iz no
dual purpose in this, The purpose is
that this money will be collected and
it will be pent for the devel
of the oil industry in accordance with
the decision of this House, subject t6
the control of the Comptroller an®
Auditor-General That is the purpose.

13 hrs.

SHRI MADHU LIMAYE: My
say a word?...

MR. SPEAKER; Let him pleage sib
down. I know It

SHRY MADHU LIMAYE: T b
to read out from the procesdings of
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the 22nqd July, just to refresh your
memory.

MR. SPEAKER: Why is he so im-
patient?

I may tell Mr. Borooah that when
this Bill was just brought on the spot,
since ng Member has seen it, { had
said that after it was introduced. hon.
Members could raise their objections
at the time it was taken up because
they said that the Bill had just been
l2id on the Toble and thev did not
have the time to go through it. That
is why they have a right to raise

y their objections now.

Now, according to the hon, Minister,
if 1 were to accept what he has said,
his levy may come, but he expects
me to go out of the rules and the
constitution for the sake of his levy;
he expects the Speaker to ignore the
rules and ignore the constitutional
provisions. It means also the setting
of a very very bad precedent. If it
were only for myself, I might oblige
him, but this has to go down to my
successors also. That is the reason.
The hon. Minister himself has been
Speaker of the Assam Assembly, and
I do not think that he would have
accepted this position. For the sake of
his levy, he is advising me that I
ghould ignore the rules and the Cons-
titution.....

SOME HON. MEMBERS: You can-
not,

MR. SPEAKER: Of course, I can-
not. He is giving me the bait in the
form of the money that will come
to the country; he had justified it in
his own way; that may be all right
for him but he thinks that I must also
swallow everything.

Now, let him proceed on. But it is
for me to further consider in the light
of this as to what I shall do.

I shall have to evolve a procedure.
But in future, let all the Ministers
take it for granted that I snall never
allow a secret Bill unless they assure

AUGUST ¢, 1994

(Development) Bill 138
me in writing that there are no taxa-
tion proposals in it. I thought that
this must be something very innocent
and in the interests of the country
and it might be something very big
and, therefore, I had allowed it.

SHRI MADHU LIMAYE:
fraud.

It is a

MR. SPEAKER: Let him not call
it so. The hon. Minister ig very genuine
and he is desiring to have the money;
he is not having tais levy for hims:eif,
but it is for all of us, and for the
Government. But here ig the poor
Speaker who is also asked to safeguard
it. T am going to keep this and I am
going to study that. We shall have
to evolve a procedure.

SHRI MADHU LIMAYE: We can-
not proceed with the Bil]l now.

SHRI SHYAMNANDAN MISHRA:
There is one other thing also to which
you have to address yourself. Probab-
ly, the non. Minister would have done
some justice to the House if he could
have made this also a part of the
second Finance Bill.

MR. SPEAKER: That wag the pro-
per thing.

SHRI SHYAMNANDAN MISHRA:
The second Finance Bill was already
In the offing and he should have done
it.

MR. SPEAKER; That was the pro-
per thing which should have been
done, but he has not done it. So,
what can we do? Both the cats have
already come out of the bag. Hig cat
is out of the bag, and the Finance
Minister’s cat is also out, We cannot
put them in the bag again. That is
also out of the secrecy bag. We cannot
he'p it. Everything is now in the
interests of the country. We shall
have to evolve certain procedures.

SHRI SHYAMNANDAN MISHRA:
Jf a1l tha Minjctries were to ‘have
their own levies, then there would be
no need for a Finance Minister or
a Finance Bill or a budget.



139 Flooding of Bhnkra

SHRI SOMNATH CHATTERJEE:
The point is that this levy will be
on Government undertakings or gemi-
Government undertakings. What was
the difficulty in realising the tax
from them? It 1s not going to be
realised from the common people at
least directly but perhaps only in-
direckly. So, what was the secrecy
about 1t? Why should the Government
undertakings not pay the cess?

MR. SPEAKER, 1In the broader
interests, now it 15 all mght. We
cannot put them in the bag again

SHRI SHYAMNANDAN MISHRA:
My submission is that the cess aspect,
the levy aspect, of it could be put in
the Finan~ Bill and sepirated from
the management aspect. That is the
simple thing which can be done. Let
them amend the Finance Bill,

SHRT H N MUKERJEE: Let
there be a shor! sdjournment.

SHRI MADHU LIMAYE Let us

adjourn 1t

it sz fagrr vy (roefr—)
weTey WETIA, T fraa® ¢ T4 rafry
& T AT IR 19T 77 q9T q9Y
AT ET AT L WA TTAE T AT AW
&t fr frs gz & o oA R,
A% a1 F frrs e A1 1 9V I AW
g e AT vafirr 5 oWy

MR. SPEAKER; It {s a very diffi-
cult situation in which we are put.
We want time to apply our minds to
it. You kindly wait for some time.
Postpone it.

13 00 hrs.

STATEMENT ON FLOODING OF
POWER HOUSE AT BHAKRA

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PAND:
Flooding of the galleries at El 1150
of the Left Bank Power House at
Bhakrs, apperently through draft
tube dewatering valve, was noticed,

SRAVANA 15, 18968 (SAKA)
* at 11.50 hrs. on 5-8-74.
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All the Units
of the Left Power House were stopped
and dewatering operations were stare
ted mmmediately  Since the inflow
exceeded the pumping capacity, the
water level in the galleries kept rise
ing and reached an elevation of 1139
at 1900 hours The water started
receding at that time and the dewater~
ing operations were completed at
7T AM ‘oday (6 8-74) Drying opéra-
tiong of air compressors, motors, cool~
ing water motors etc. of Umt I were
started and it wag brought back into
operation at 1045 A M today (6-8-74).
The power supply position is now
normal With the shuiting of Left
Power House (generating 180 MW at
that time) at 1150 hry load <shedding
was resorted to from 1200 hrs on
5.8-74 when the syctem Jod wa, 598
MW. The load was transferred to
the right bark o tre Pawer House 1nd
the Ninga] Power Hot eq (Gare il
and Kotla) The load w i« piogress
«<ively reduced to 235 MW at 14 00 hrs.
to faci! tate 4 wateriyw op~-al onc and
thereafter 1t wa- again raiccd which
reached 394 MW at 1600 hrs which
was almost the normal demnnd of that
time Fowever the Nangal Fertiliser
load (72 MW) whirh is directlv con-
nected to thr Loft Power Houce could
not be met bacause of hmitations of
t-insfer  pn oy fram the right
side Power House The factn'v was
being supphed 48 MW «ince 16 00 hry,
vectarJay it hne rins bha n ratced
to 72 MW with offect from 1045 hrs
thic morning The 1intel rencration
during ?4 hre ending 1800 hrs. on
5-8-74 wos 1173 M Tnits against the
normal schedule of 1180 M Units.

o wrre vrg Wy (wremr)
qrt ¥ Ty, 7 I $F 9wy ?

waw P Ty A e S
g 3 qy @ P Frefie @Y mar o
S8HRI DINFN RHATTACHARYYA

(SFRAMPORE): We wanted to ask
some questions,

Tripathi.
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THE MINISTE OF SH{PPING AND
TRANSPORT (SHRI KAMLAPATI
“TRIPATHI): I thought my Bill could
be taken up after the lunch recess.

MR. SPEAKER: Yes.
SHRI C. M. STEPHEN: rose—

MR. SPEAKER: Mr. Staphen, we
will try to find out time. I think we
will save one hour tomorrow and
finish it tomorrow evening. I will have
to see the time already allocated to
the business. Out of that we will
have to squeeze some time.

SHRI DINEN BHATTACHARYYA:
Let us adjourn the discussion.

MR. SPEAKER: I am referring to
a debate. They say there was some
earthquake. that it was not because
of the floods or some hillg falling, but
due to an earthquake, boulders and
all that. T said they could have half
an hour or one hour scparately for
that. 8

St

13.10 hrs.

The Lok Sabha adjourned for Lunch
&ill fiteen manutes past Fourteen of
the Clock.

The Lok Sabha re-assembled efter
Lanch at twenty minutes past Four-
teen of the Clock.

(Mr. Drpury-SPEAKER in the Chair)
MAJOR PORT TRUSTS (AMEND-
MENT) BILL

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATRHI): Sir, I beg to move:

*“That the Bill to amend the
Major Port Trusts Act 1963 be taken
into consideration.”

wreaT, o s AT AT | FOAT
ot fafienit & wpemfew v o ¥ )

- wo aw we§, wewwr W7 {EW-T
ol A g Yo ddw AW
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F ST R § | TS A weA
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IR AT 1905 RAM AT | ST AR &
1963 7 79T 72 # QF 7 Fi-H9X
9T & 757 U4T, 1063, IAE Halaw
FerE, TEATHT I WETH @ Big WY
foradY gadt woe 9w Y, 59 A &
seft =g o, Y faemader g,
T, STANET, @ 98 T 47 WA
& T AT AT

A % WY wEH { o 917 £ 4t
EdIfr s wmoRr AT BE @
T4 TES, FTAEAT WIT HETH W1 W
¥hi V@ @ § 1 99 |G ¥g T T
{7 57 W & TREaEy g 8, %9
fora g aréa & v e o o wresitdfory
WA WA AT ST I ¥ 1968
¥ o FHWF aETET Tu-wT 8T §
T, TH 9 frerfew &Y fow oy
vaz grn =ifeq ot /iy AR Oea
FATHL, T, FATHT WITHETT G W
T SAE N WA A §, 5% P it
o v g AR faw ¥ wfd o
At T fopay @1 6% | 9 %7 fawrigt
7 57 i frar a1 i @ gTR 0AET §,
we Y frafy ¥ & uwew agy awe
AT FAT TR IFT AT TE»
TET 1 GUA TR LTS T wEI A
vzfafaefer qar wafm= faifed
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D& 21 afT 1963 F UaE F Wy
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ag uEz SuTer weun §, W A3 v WY
£t 3T T HT AL A AvI K4 e
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oY R T Y NEE S E L
Wit A oo ¥ fed ) wwet o fad ot
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wrgwr wwar e 1063 & Twe #§ syt
w1 §o vt g wk § wr fro¥ 10 v
& wqvir ¥ gar(aow ek i aew gl
£ &Y 9% WY ¥w awr witew w1 faar
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§ Jcdn g Wt T g AR
o A N FEde F aw o
fir wg woer T ¢ fs qar o awrar
& | 7g faer 96 uae §Y a9R & g
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o7 39 fast ¥ 1963 & v wY
wia §0q 24 STUNHT § g9 IATEA FT7
® &

og WIOh WA W g gwwA
& a0 X 7O w4y @ @t
&Y fr ¢ oae 3 4 s T a1 iF
i fodl qiferd & WRT ¥ ORT
1 ¢ 72w ¥ vt §1 i o
€9 & F1 GATT YW 1T 6
Qi Aed ¥ e agd ¥ gfeeal ¥ g
oy g7 o2k ¥, 7 AT A A A
WEOEAT W1 ¥ | A ST AT 97 IaN
wex Frgrfr & ff {5 5@ =€ Faw
T @ T YA TAAIE §T O B
wsifey 3R W wfane g we
witfr wa Ggw qadiee 77 @=
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Pt IPAfRE @ oA AT EET
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T rfredd # 58 HPH TEAEE F R
& ot ded T g A AT ED )

e e ol ¥ gt Rrfon
fv wifmne Wt qfifrefo
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wfaerz ot ga qwew ¥ feg we §
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et oY TrTa EW WY Y AT I
g wad agy fefafer § alv wrar &
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faqr way 3 aafT 34 wreT A7 WaWg
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¥ fay w19 o dewr v A W
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e &ty ) fee 4 & W,
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SHR! SOMNATH CHATTERJEE
(Burdwan). This Bill purports to
give effect to some recommendations
of the Commission on Major Ports
which gave its report in 1970. 1 tind
from this report that altogether 160
recommendations were made by this
Commssion and after about four
years of supposed deliberations, the
Government hag thought fit now to
bring forward a Bill dealing with one
or two of the recommendations. To
the major recommendations of this
Commission for the better and improv-
ed functioning of the different ports
in India no attention has been given,
as is apparent from the Bill that has
been brought. The only proposal is
to constitute or recenstitute the Port
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Trusts or the Boards of Management
without looking into the various 1m-
portant recommendations of the Com-
mussion. Therefore, it seems that the
Government thought that since am
important Commission has made some
recommcendations about 4 or 5§ years
ago, something has to he done and
‘let us do with the minimal of {t',
namely, the constitution of the Board.
And the Major things remain un-
attended,

So far as the reconstitution which
has been contemplated, kindly see
that the whole of the Bombay Port
Trust Act and the Calcutta Port Trust
Act have been stated here to be no
longer operative except in respect of
one very important thing—see clause
38 relating to the municipal assess-
ment of the property. Now, one of
the major recommendations was that
these provisions in the old Act would
pnot be retained. Now, this is am
attempt still to continue those pro-
visions whereby the Government avoid
payment of the municipal rates and
taxes in respect of the Port Trust
property. Although the Commission
hat 1ecvmmended otherwise, the Gov-
ernment has not accepted it. Now, an
attempt is sought to be made to create
an impression ag if the Board is not
functioning properly and that if there
13 a change in the Board, ali the ills
ana difficultieg faced by the gifferent
ports will be solved. That is not the
position. I want to make thig submis-
sion that this is a sort of an attempt
to create an impression for the people
that these different Boards which
have been constituted under the old
Act are not functioning properly and
the only cure is to reconstitute or
change them. I do welcome any
change for the better. But why i
this plecemeal Jegislation ke this,
tinkering with the problem and not
facing and trying to solve the
problem?

Idonotwimtomndpomchhl.
But what is the position of the Caleut-
ta Port to-day, which is the most
mportent port in the whole of the
country? What is being done with

Py
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regard to the Caleutta port? Even in
the last two yeais, the volume of
traffic hag fallen fropy 6.6 million
tonne’ 1n 1972-73 to 6.23 million tonneg
in 1973-74. It appears now that in
view of the present navigable posi-
tion of the river Hooghly, no ship
with a draft of 18" and gbove will be
uble to reach Calcutta port or leave
it after 4 years if in the meantime
no water is released from Farakka.
This is the position with regard to
the Hooghly river. The Calcutta port
depends ypon the navigability of the
Hooghly river, Now, what is being
do"c? We have been promised by this
Government that this water will come
from Far. kka, but this, lhke their
usual promise, has not been kept. The
position is—I will just read a report
frem the Stufoanwn which says:

“At present navigation on the
Honoghly was carried out by day-
to-day manoeuvres "

This is the stage to which it has
vrought the Calcutta port

“They said it was easier for ships
to 1rith  Calcutta by taking the
help of the tide but they had to
face many obstacles during their
way back.”

Sir, manyv suggestiong have been
made but they have not been imple-
monted The usual speeches are there.
And I find once or twice, our popular
Dep ity Minister here bad gone there.
He rave us hopec, but T am rure he is
very much a prisoner in the whole
set up and cannot do anything even
if he tries, I wish to place before the
hononrable House one or two other
important aspects with regard to the
Cazlcutta Port. Here it is said:

“The vessels during their outward
movement nov have to folloyy @
hop, stop and jump method. Ships
rust cross the first bar 20 miles
from Calcutta popularly known as
low water crossing so that they are
wble to cross mors formidable ones
like the Fastern Ghat during the
highest stage of tidsl rise.

AUGUST ¢
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The hydiaulic experts said that
the navigational channels on the
Hooghly was becoming narrower
every day. Safe anchoragegs for
ships during the crossinz of bars
were also becoming fewer than
before. This situation had inevitably
restricted the number of vessels
that could move in and out of Cal-
cutta,”

But, Sir, the position is that as
early as in 1928 one million tonnes
of cargo could be carried from Cal-
ships were required for removal of the
siting and other hazards in 1971,177
shipg were required for removal of
the same quantit,

MR DEPUTY-SPEAKER: This is
an important point you are making,
but does it come within the scope of
this Bill?

SHRI SOMNATH CHATTERJEE:
Very much so This is regarding the
implementation of the reports of the
Major Ports Commission.

MR DEPUTY-SPEAKER: Farakka
1s a complicated question,

SHRI SOMNATH CHATTERJEE:
1t is very important. This is 2 major
port. We are having a legislation
which will only be..

MR. DEPUTY-SPEAKER. 1t is re-
lated also to our relation with Bang-
ladesh,

SHRY! SOMNATH CHATTERJEE'
My point is that the smendment does
not take into consideration the major
recommendation and there 1s no pro-
vision made with rerard to the better
working of the major pncts This is
my submission, And there is no point
in saying that once you put two
lahour representatives  everything
will be all right. We welcome the
proposal. We want it to be four
as Mr, Shastrli has proposed. But
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provement in the functioning of the
major ports in the country. Merely
changing the number ¢! trustees from
20 to 17 or 30 to 17 do not think that
you will make wonders. This is not
going to be the position. You have to
approach the problem with a proper
perspective. You should try to solve
the problem instead of tinkering with
it. Don't think that our country will
march towards progress if the Calcut-
ta port is killed; please do not have
such illusion. I am not speaking for
my State only. I am not parochial.
Let that impression be not there.
Don’t think this country can progress
further if the Calcutta port is ruined.

PI‘R. DEPUTY-SPEAKER: I do not
think anybody has that impression,

SHRI SOMNATH CHATTERJEE.
My point is this Sir. I wish to point
out that while this report is there
on all these matters, no worth-while
sttempt has been made to remedy the
defects to improve the working, the
functioning, of the Calcutta Port. This
ig my submission. A large amount of
expenditure ig beihg incurred on ac-
count of dredging Dredging can never
solve the problem permanently. There
are various suggestions made by ex-
perts. I want to know as to what
steps are taken for improvement of
the Calcutta Port. One suggestion was
regarding construction of barrage with
Jocks and regulating gates on Hooghly
near Pakuria near Falta, Then ships
of 35 draught will ¢ome to the port
of Calcutta.

Then, there is need for another
barrage below Haldia with locks and
regulating gates to be constructed.
There should be two dykes on both
sides of Hooghly near sand head which
will narrow the fifteen mile breadth
of Hooghly to two to three miles.
The silt will not accumulste at the
sand head. Rather it will remain
deep. These are very important pro-

which have to be implemented
and seriously considered by Govern-
ment. ¥ want a 1 assurapce
#om the Minister as to the paint ot
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time from which this water from
Farakka will be available to the river
Hooghly. We have been promised and
and promised that 40,000 causes ot
water would be available, Nothing is
going to happen before Calcutta port
iy made a desert, Can you give us
all assurance?

No modern facilities for landing
have been given so far as Calcutta Port
is concerned. This was one of the
important recommendations of this
Commission. I do not find that at all
excepting a provision that has been
made for the bathing ghat, etc. There
is no proposal made. Nor any change
is affected for bringing about im-~
provements for loading and unload-
ing, or road facilities. This wag oneé
of the major recommendations for all
the ports in this country without
which the ports cannot work pmperly.
No provision has been made with re-
gard to improvements in loading and
unloading facilities to these portd
There are various geales of charges
in different ports in India which are
hampering the functionine of the ports.
The Commission has recommended for
the creation of a Central Port Rates
authority for going into this question.
But. we do not find anything )nith
regard to this at all. The hon, Minis~
ter said that some proposals have been
made which would only mean thst:
the Government @it
greater control now.

1 am not enamoured of the Central
Government's having & control. That
means bureaucratic control. My point
1s that the Central Government's con-
{rol can be given statutory recognition
with definite guidelines. We do not
findg any guidelines. That meang ab~
solute buresucratic conirols are
Because Central Government's con-
trol is there, all the dificulties will
not be overcome. 1 am not accepting
that proposal. So, 1 would like the
hon. Minister to consider framing of
bye-laws or guidelines 3o 85 to get rid
of the difficulties, We do pot Xnow
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think if more powers are given {o the
Chairman they can function better.

Now, Sir, why should there be such
a discrepancy in the powers of the
Chairman and the Board as a whole.
The Board of Trustees will have re-
presentations of different imterests.
Why should not the Board of Trustees
have powers? Why ghould the Chair-
man have greater powers than the
Board itself? So far as employee's re-
presentatives  are concerned, there
should be an adequate representation.
I would like to point out that these
matters should not be left merely to
the discretion of the Government. The
amendment which is being proposed
only fixes the minimum number with
regard to the labour representatives.
It does not fix the basis on which dif-
ferent numerical strength of different
interests will be projected in the
Board. There ought to be some guide-
lines which should not be left merely
to the Central Government to decide
:ve;thout any principles being indica-

So far as apopintments of officers
are concerned, it ig a matter which
should certainly be dealt with at the
higher level. I would, however, like
to point out that so far as different
ports are conce:ned, serious charges of
corruption and misuse of power are
Yeing made We would like to know
what the Government is doing with
regard to them. In so far as the func-
tioning of gome of the officers, whom
1 do not want to name, are concerned,
in Calcuita Po't, they have become a
matier of scandal This should be im-
mediately looked into. I welcome the
limited amendment proposed. Though
some changes are made, yet I feel that
gome sort of uniformity has to be
brought about in regard to all major
ports in India What is brought about
bv the Major Port Trust Amendment
Bill should not be the last word in
the matter of bringing about improve-
mente in all maijor ports in India The
hen. Minister should at least assure
the Hnuge that Government i3 serious-
jv thinking on the acceptability or
.otherwise of the recommendatiuns
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made by this Commission and the
steps they propose to take to imple-
ment those proposals, when they pro-
pose to bring forward a further legis-
lation-a more comprehensive legisla-
tion—they should not bring forward
legislation piecemeal in order to give
an injustifie impression to this coun-
try.

SHRI B. V. NAIK (KANARA): Sir,
I welcome the Bill that has been
presented by the hon. Minister for
Shipping and Transport. The reasons
for #his Bill have been stated in the
Statememnt of Objects and Reasons,
namely, to give effect to certain recom-
mendations of the Major Ports Com-
mission accepted by Government. This
was in 1968. There has been a consi-
derable period of time which have
accepted since 1988 and 1974. About
the same time this Commission was
going into the question of major ports
there was amother study team which
at the instance and imvitation of the
then Minister, Dr. VK.R.V. Rao, had
visited thig country and made a re-
port. This was by the International
Association of Ports and Harbours
where is a fund of information which
has been given by this Commission as
well which I am quite sure has also
got the attention of the hon. Minister.
I shal] refer to the general recom-
mendations of that study team later
but as for the specific case T would like
to submit while this Bill takes care of
the enti~e coastline of 3,500 miles m
thig country spreading from Calcutta
to Kandla we may see almost every
State in this country which is a maxri-
time State in this country has been
taken care of and serviced by a major
port Maharashira is serviced by Bom-
bay; West Bengal by Calcutta; Tamil
Nadu by Madras; Andhra Pradesh by
Vishakhapatnam; Orissa by Paradip;
Kerala by Corhin and the State of
Gujarat by Kandla. I do mnot know
one gingle reason why the State of
Karnataka....

SHRI KAMLAPATI TRIPATHI:
Mafitalore has been taken up and it is
now a major port.



SHRI B. V. NAIK: I am glad the
hon. Minister has preferred to give
the clarification on this. Of course there
is Murmagao but as far as the State
of Karnataka the purport of this Bill
does not seem to be clear. It has not
been Isted as a major port as far as
this Bill is concerned. I sm very giad
that the hon. Minister now makes a
statement that Mangalore will be a
major port,

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): It is, al-
ready. i

SHRI B. V. NAIK: I would jike the
hon. Deputy Minister to kindly assure
us of one thing. Is it a major port
trust as coming within the ambit of
this Bill or not?

SHRI PRANABKUMAR MUKER-
JEE: I may clarify the position and
say that two ports have been declared
as major ports, namely Tuticorin and
Mangarlore. Since they have just
been declared as such, no port trust
has been formed, nor are they gov-
erned by the Major Port Trusts Act,

1963. But they are being run de-
partmentally. d
MR DEPUTY-SPEAKER: But

what he would like to know is whe-
ther Manglore will come under the
Major Port Trusts Act after it has
been amended.

SHRI KAMALAPATI TRIPATHI:
Of course, it will come,

MR DEPUTY-SPEAKER: I think
he should be satisfied with that.

SHRI A. K. M. ISHAQUE BASIR-
HAT: Would there be any provision
in this Bill?

MR DEPUTY-SPEAKER: That
does not matter. That can be bro-
ught in later on. I think there is
some provision in the Bill under which
they can include any other port.
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SHRI PRANAB KUMAR MUKER-
dei: It will be extended.

SHRI B. V. NALK: Sincc Mangalore
has amrcady becn declared, as  the
hon. Minister has also dectared just
now, as « mejor port, I would re-
quest the hon. Minister to go through
the stutlement made by the Karnat-
aka State Minister for Ports and Har-
bours, Mr Syed Ahmed Mohammad
Umar Yahya, in the month of July,
1974 in front of the Karnataka Cham-
ber of Commerce and Industry. It
seems that he has been trying to draw
the attention of the Centre to the
need for further development of the
Mangalore port. The details will be
available in his statement. His re-
marks might be a little critical and
unpalatable as far as the original de-
cision in regard to the selection of the
site, etc. is concerned. However, let
bygones be bygones, and we would
not like to deal with this specific case.
But the sclection of the future ports
at least will have to be done, bearing
in mind the fact that in regard to the:
question of ports, harbours and such
other technological developments,
political considerations of local pres-
sure groups or political lobbies should
bear the least amount of relevance
when ultimately the decision is made-
by the Ministry in regard to the lo-
cation of the sites of major national
development.

The only point in regard to the port
trusts which I have reason to comp-
lain about to that there major port
trusts in this country have always
grown and all continue to grow be-
cause of the undivided attention paid
by the Government of India at the:
cost of the minor ports and the inter-
mediate ports. Therefore, while we-
do appreciate the fact that the three
pioneer ports, namely Bombay,
Calcutta and Madras have now been
equated with the rest of the major
ports in this countrv, T would like to
know whether it will not be poscible
for the Government in the Ministry
of Shinping and Transvort to bring
forward a uniform Act in regard to
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2ll the ports that are there in these
3500 miles of the Indian coastline, so
that we have a common law.  Why
shouid these be treated as sonicthing
special and something at a higher le-
ver whizh needs the undivideg al-
tentinn of the Governmeont of India?
What wrong, for example, hawve the
undeveloped but potentially tremen-
dous ports like Karwar have done?
What harm has it done?

What has Bhatkal done? Wnat has
Malpe done? There are hundreds of
such ports which are languishing for
want of consideration and actention,
financial assistance and so on. If
the-e aro identified and prompyted, the
congestion and other problems of the
majior ports and port trusts can be
solved not throuzh administrative
measures but by providing the mer-
chant navy an alternative option.

‘One of the handicaps in this behalf
is this. Again take KXarwar. The
shipyard cannot come there because
it is not a major port. A major port
cannnt come because there is no rail-
way line. A railway line cannot come
unless there is a major port.

- SHRIMATI PARVATI KRISHNAN:
The railways have no money—at
least that is what they say.

SHRI B. V. NAIK: Money can be
found provided it gets priority, I
would say this is a vicious circle.
Therefore, I would suggest that until
and unless you bring in uniform leg-
islation, things in regard to the rest
ot the ports in the country will not
br'ghten. That would be a major
national loss.

Coming back to the recommenda-
tions made by thig International As-
soc ation of Ports anq Harbours, some
of them =re sort of sve-openers., One
is that the Central Government should
clocely not control port purchase of
co~tly eanital equipment. This is
not verv finttering for our port trust
administrations. What do they mean
bv that? T am not critcising the
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study team. I am asking what is
wrong with our port trust administ-
rations. In other words are the top
managements of the ports not ecap-
able of making proper purchases?
That means purchases decisions have
to be taken out of their hands. In
plain terms, they ailude to corrup-
tion in purchases. This is not very
flattering,

Then they should there should be
clearance facilitizs avoidance of de-
murrage charges. the waiting that
goes at the ports should be brought
down to 24 hours. This is something
like asking for the moon, We get
well-loaded fertiliser and food ships
which come there and wait upstream
for a period of 15 days. The whole
country pays in foreign exchange the
demurrage charges worth hundreds
of thousands of rupees, I do not
know whether this legislation alone
will be able to prevent this wastage
of our foreign exchange.

The last point s this. Are we in
a position at least to utilise the full
capacity of thesc major port trusts?
At present what is the handling capa-
city and what are the plans and pro-
grammes to fully utilise the built-in
capacity of the major ports of this
country?

With these few remarks, I support
the BIIL

SHRIMATI PARAVATI KRISHNAN"
(Coimbatore): I welcome the thought
that it is there behind this Bill of
bringing about uniformity amongst the
major port trusts. But I have got my
qualms and these are what I would
like to give experession tc now, spealke-.
ing on thig Bill

Firstly, what is disturbing is that:
clauses 9, 10 and 11 of the Bill seek
to give the Chairman extraordinary
powers and will militate more and
more againt the democratic function-
ing the port truts. At the moment,
the port trustees do have certain
powers but these clauses seek to take.
away those powers and give furthex-
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powers to the Chairman who already
has so many powers, We have ex-
perience of the functioning of these
port trust boards, We know that,
saddled as they are with a large
number of represerntatives of various
government departments, whep the
Chairmap, happens to be &n IAS or ICS
officer, these poor Johnnies are most
nervous to open their mouthg to pro-
test against what the Chairman may
be doing which they consider may not
be correct

Again, the functions of the various
members of the board have not been
defined specifically in order to create
the basis for demorcatic functioning
of these Boards The Chairman has
the power to reject any point that a
member of the board may send to be
included in the agenda; he does not
have to assign any reason. He may
gay: “I do not like your face or I do
not like your voice and therefore, 1
had not included it in the agenda.”
Therefore, it is necessarv that <hese
functions should be clearly, defined so
that we safegusrq ageirst qutocratie
and bureaucratie functioning. It will
be in the Interest of the efficient
working of the ports if the boards are
Yun properly; otherwise why have
these boards at all? Is it to show
that there is democratic functioning
in the ports in democratic India,
where incidentally most things are
done by Ordinances? Why have
these boards? You can as well func-
tion through Ordinances. Therefore,
1 would have been happier if the Bill
did not contain these clauses which
seek to restrict the powers of the
boards and enlarge the powers of the
chairman a< these will only lead to
distortion in the working of the
boardn

For instance, t1ll recently the chair-
man has had the power to sanction
work upto a sum of Rs 25000 with-
out the prior sanction of the board:
he could go to the board for ex post
facto sanction That amount has re-
cently been increased by the Govern-
ment. He has been given more and
more powers and the powers of the
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board as such are being restricted, I
would therefore appeal to the Minis.
ter, broadminded as he js and having
been brought up in a system of demo-
cracy till now, that he should with-
draw these clauses from the Bill.
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I should next ike to refer to an.
other provision that affects the func~
tioning of these boards. Today there
1s no uniform policy regarding recog-
nition of trade uniong among the
various ports; it varies from port to
port. As a result of verification
having been gone through, certain
unions had got representation on the
boards, But that trade union 3til} re.
maing umucogrused. The leader of
our party. Shri Inderjit Gupta is the
president of the Calcuita Port and
Dock Workers’' union and was a mem-
ber of the port trust from April 70 to
March 1974. But the union was not
recognised, in terms of industrial re-
lations. It was so inspite of verifica«
tion. The result was that a vast num-
ber of problems and disputes which
would come up and which could be
gettled at the grass root level scross
the table would have to be processed
by the Labour Ministry and then the
Ministry of Transport and Communi-
cations according to the usual proce.
dures ana delays. Files had to be
chased from one Ministry to another.
We would have to wait when the
Minister in d¢harge was changed be-
caw-e of Cabinet reshuffle. With the
result the sores were festering more
and more leading to disharmony.
When the workers reach the end of
their patience and a strike takes place
then there is a hulla-baloo about how
they are holding the country to ran-
som, as was done about the railway
workers. There is the same kind of
bankruptcy in respect of industrial
relations in other departmerts ard
ministries also. 1 wounld therefore,
appeal to the hon. Minister that at
least he should have the foresight
and make some provisions for the
recognition of unions and have the
atmosphere cleared in the hoard for
proper industrial relatiors so that
labour and irdustrial nrahleme ronld
be settled in the shortest possible
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time by the ereation of facilities for
across the table settléments. Take
for instence the recognition of the
Madras Port United Labour Union.
ASK is the President of that union.
Today by virtue of vertification, he is
a member of the Port Trust; he is a
trustee. At the same time, the union
is not still recognised, although last
Year it had a membership of 6400.
‘There have been more than one strike
during the last two years in that par-
ticular port and they could be settled
only when this union’s representatives
were called to Delhi by the Transport
Ministry or the Labour Ministry. Why
get to that stage? Why not have a
proper policy of recognition of unions
for settling industrial disputes and
maintaining industrial harmony?

I am glad we have heard a voice
speaking for Mangalore I think I
should also speak what I am com-
mitted to speak for my State of
Tamilnadu Why is 1t that Tuticorin
has been left out?

SHRI PRANAB KUMAR MUKHER-
JEE: It has already been declared a
major port Notification has been
issued But some work is still to be
completed

SHRI B V  NAIK: The Deputy

Minmister 1s contradicting his senior
colleague While we have been given
a clean assurance in regard to
Mangalore

MR DEPUTY-SPEAKER: 1 raised
that question and he said, nothing
stands 1n the way of Mangalore and
other ports being brought within the
purview of this Act through an rd-
ministrative measure

SHRIMATI PARVATH! KRISH-
NAN: We have experience of Gov-
ernment’s functioning. First it s
urider consideration, 'then active con-
sidération, then urgent consideration
atd months'end yéars pass by.
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SHRI B. V. NAIK: It should be
donie by a legislative measure.

MR. DEPUTY-SPEAKER: If you
are s0 keen, you should have gent in

an amendment that these ports
should be included here,
SHRIMAT! PARVATHI KRISH-

NAN: The State Government, in the
mudst of all its preoccupations, has
also recommended that Tuticorin be
included as a major port. It is not
only a question of this legislation
covering Tuticorin Port. The pro-
blem will be, whether the workers of
the harbour project in Tuticorin are
to be absorbed in the Port Trust or
not. That demand is still outstand-
ing. That is why we would like the
minister to include Tuticorin in this
Bill itself so that the various pro-
blems that exist there with regard to
labour can also be settled without
any delay.

SHRI CHINTAMONI PANIGRAHI
(BHUBANESWAR): Sir, I welcome
this Bill. I welcome also the way in
which the hon. Minister presented
this Bill This is a major develop~
ment, so far as bringing about uni-
formity in all the major ports is con-
cerned, and this is something for
which we have been trying all these
years, because there were different
legislation for different ports. There-
fore, 1 appreciate the step the Gov-
ernment have taken.

So far as representation of labour
is concerned, it ig provided here that
before appointing any person to re-
present labour employed in the port,
the Central Government shall obtain
the opinion of the trade union, if any,
composed of persons employed in the
port and registered under the Trade
Unions Act, 1926, and that the num-
ber of persons so appeinted shall not
be less than two, The number can
be increased to four also, So, there
is not much of controversy on this
point.

Will it not be more wuseful and
helpful if the lo¢al MLA and MP are
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nominated by the Government to the
port trust of that area? That will
help in democratising the port trust
when the elected representatives are
included there. I hope the hon.
Minister will take this point into
consideration,

Then I come to the present position
of Paradeep port, which is a major
port. I am very happy that it is re-
ceiving the attention of the hon.
Minjster. Recently I had been to
that port. 1 was happy to find that
the Railway Convention Committee
and the hon. Deputy Minister visited
that port Paradeep port was a gift
by the State Government to the Cen-
tral Government. The State Govern-
ment built that port by their own
effort and they spent Rs 16 crores.
Though the Central Government pro-
mised to reimburse that amount. they
have not done it so far. It is a big
burden on the Orissa Government
because they have to pay interest on
these Rs 16 crores. Yet, the Central
Government have not kept their pro-
mise,

Though this 1s one of the deepest
ports, yet for the last many years it
is languishing, because three agencies
are now working in that port, name-
ly, the Port Trust, the railways and
the MMTC The Cuttak-Paradeep
raillway link was constructed by
spending Rs. 16 crores to 17 crores.
That has been opened only to goods
traffic to carry iron ore to be export-
ed to Japan, After the completion of
the track, it was thought that annual-
ly three to four million tonnes of iron
ore would be exported. Today not
even 60,000 tonnes of iron ore iIn a
month goes to that port because the
railways do not provide the wagons.
When we met all the three agencies
separately, the railways laid the blame
on the MMTC, the MMTC on the Rail-
ways and the Port Trust on the rail-
ways. Though these agencies have
been entrusted with the responsibility
of exporting 4 million tonnes of jron
ore and even though so much money
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hes been spent, here ig no coordins-

tion between these three agencies.

MR. DEPUTY-SPEAKER: This. is
what the Americans call, passing the
buck.

SHRI CHINTAMONI PANIGRAHI:

I am very happy to know that the_
hon. Deputy Minister has been ap-
prised of the whole matter and that’
he has set up a committee after his
return from that place. I do not know
whether the committee will be able
to coordinate the work of the differ-
ent agencies, Anyhow the present
position is that the vast patential of
that port is languishing.

Now, the proposal for providing
wagon tippler system and iur com-
pleting the port railway system is
lying with the Transport Ministry for
the last three vears. The design har
been completed in Vishakhapatnam,
In one hour, 25 wagong of iron ore is
being fed into the ship at Visakha-
patnam For the last three years,
the proposal is still lying with the
Transport Ministry They are work-
ing out whether it should be 25 wa-
gons per hour or 45 wagons per hour.
This argument 1s going on. They do
not agree as to whether it should be
25 wagons per hour or 45 wag =3 per
hour,

Let them agree to figure of 30 or 35
wagons per hour, strike a mean, and
introduce this system so that the
Paradeep port handles more traffic.
The proposal has not yet been cleared.
It is still lying with the Transport
Ministry. I would request the hon.
Minister to kindly look into this
matter. When the design has been
completed in Vizag, why should it not
be introduced in the coming 2-%
months, in any modified form, in the
Paradeep port so that you could ex-
port iron ore.

About the general cargo berth, the
Government of India has already
sanctioned it. Not even one cargo
berth has been completed though in-
the Fifth Plan, the target is to have
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17 general cargo berths. The capa-
city of the Paradeep port will cover
the entire hinterland, right from
Madhya Pradesh, all this area, and it
can export 7 million tonnes of goods.
According to a recent survey conduct.
ed, it can go even upto 9 million
tonnes. With such potentialities, if
the Transport Ministry does not take
a httle more interest, the Paradeep
port 1s not going to develop

Another problem mn the Paradeep
port 1s the serious erosion that is
taking place there Three years ago.
1 went to the place where Nehru laid
the foundation stone and, at that
time, rea was 3 miles away from the
Nehru Bungalow Today. it 1s only
200 ft away Such a rapid erosion 1s
taking place They have spent Rs 34
crores on such a major port If the
erosion 1s not checked we are going
to lose such a big achievement in our
State It 1 a national achievement.
1 hope, th¢ Government will do <ome-

thing about 1t I urge upon the
Minister to iovk nto this problem
also

Lastly, I must congratulate the
Minister foir giving a little hope to
the people of Orswa about the ship
burlding yard ‘Though 1t 1s not with-
in the pwiview of the discussion of
thic Bill, 1 am digressing a Iittle
When the question came up about
locating the ship bulding yard n the
count1y, I am verv happy to sa, that
his reply gave hopes to the people of
Orissa that the Government of India
15 taking into consideration the ques-
tion of having a ship bwlding jard
at Paradeep I welcome this measure
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§ fir ware® w7 972 forrar sroeT o A%, depth into the entire matter of Ports
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o ufas wm fay o

W ueEl & A & gw famr v
QT F@T g

SHRI SURENDRA MOHANTY
(Kendrapara): Mr. Deputy-Speaker,
Sir, it is common knowledge that to-
day most of our major ports are limp-
ing and are in the red. Their effec-
tiveness leaves much to be deswred.
In that context, I do expect that this
Bill ghould not merely think of the
problems but should have covered the
entire aspect of the reorganisation of
the major ports o as to make their
functioning more effective?

The House would recall that a Study
Team on the Major Ports which had
been appointed in the year 1988 made
@ recommendation which I quote:

“We therefore urge that the Indian
Government authorise a study in

Trust organisation.”

“We suggest, therefore, that when
the reorganisation study of the Port
Trusts is initiated, the services of a
foreign management consulting firm
having expertise in the field of orga-
uization be engaged despite the fact
that the services of such firmg are
generally expensive.”

In pursuance of this recommendation,
a Major Ports Commission had been
appointed which had made many re-
commendations out of which, it I
remember correctly, the only recom-
mendation which this Bill ig going to
implement is to bring the three major
ports, Calcutta, Bombay and Mad:as,
on par with the other ports like Vizag,
Tuticorin, Paradip, Kandla and Mar-
mugao in pursuance of the Port Trust
Act, 1963 Beyond that, I do not find
any significant recommendatio, which
is sought to be implemented by this
Bill 1 hope the hon. Minister will
explain to us while replying to this
debate as to why he has chosen not
to implement the other major recom-
mendationgs which the Major Port
Trusts Commission had recommended

In that context, I shall invite the
attention of the House to one signifi-
cant fact. Ag regardg the organisation
of the Port Trust, the Chairman
occupies a pivotal position in it But,
unfortunately, the position of the
Chairman of the Port Trust is not
very complimentary. I quote from
the Report of the Study Team on
Major Ports of India. On page 47,
this is what is stated therein:—

“We have previously presented
our general impressions of the re-
lationships which exist between
first, second and third level officials
at major ports. We add here that
while there are many obvious weak-
nesses in the relationships between
these officials, the majority of Chair-
men at the individual ports who are
members of the Indian Administra-
tive Service (IA8) or, in a few
casssy, the Indian Civil Service
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(ICS), have had extensive adminis-
Arative experience. As we have said,
«the basic fault we find is the very
+fact that these individuals are ad-
ministrators rather than managers.
This appears to be more g fault of
the ‘system’ thap of the individuals.”

“The Study Team has categorically
stated that the Chairmen should be
moze of managers than of administra-
fors. But, what do we find? Some
admimstrators function ag bureaucrats
and nct as Chairmen What 15 the
result of all this? I would invite the
attention of the Minister to page 147
of this Report 1 quote,

“The current Chairman ,f the
Puit Trust has served since May
1867. He had no experience m port
uperation or management prior to
becoming Chairman *

So, 3 man without any experience and
without knowing the A, B or C of a
port, 15 appointed as Chairman merely
because of the fact that he belongs 10
the TAS What has been the net
result” Only yesterday, the hon
Minister, in reply to a question, 1n this
House has said that Paradip Port has
been incurring a losg at the rate of
Rs 3 crores a year

This ig the resul{ when you put an
administrator as the head of a port
trust who has got no experience of
the port whatscever But what do
we find in this Bill? We find the Gov-
ernment has not educated itself from
the past experience but on the other
hand it has given a position of further
premium to these Chairmen who have
no experience of port trusts

Further, the study team had rightly
recommended that the Chairmen
should be divestegd of their adminis-
trative duties and they should be more
entrusted With the operational acti-
vities. Towards that end the team had
rightly urged the creation of a new
position designated as the General
Manager for each of the major ports
‘who would manage the day-to-day
activitiey of the -port trusts. I hope
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the hon, Minister owes an answer to
this House as to why this recommen-
dation has not been implemented, why
nnn_-technical men who have po ox-
Perience of the port trusts work are
entrusted with the management of the
port. I hold on this account our major
ports are decaying and their effective-
ness is dwindling.

Coming to Paradip port I would
invite the attention of the hon. Minis-
ter to Chapter 10 of the recommenda-
tiong of the Major Ports Commission
in which they have made certain spe-
cific recommendations regarding the
ports of Kandla, Paradip, Tuticorin
and Mangalore. As the earlier speaker
pointed cut the Government of India
has so far paid Rs. 16.20 crores as loan
to the Ps -adip port whose interest has
a crippling effect on its development.
The Housz will be amused to learn
that some time back the treasures of
the Paradip port had been hypothecat-
ed to a nationalised bank to pay the
salaries of its employees. In that zon-
text the Major Ports Commission, has
recommended in Chapter 10:

(i) provide an outright grant to
the extent of 20 per cent of
the capital cost of civil works
including berths, breakwatcrs,
reclamation, capita] dredging
etc., but exclusive of the ex-

penditure on mechanical
handling plants and oquip-
ment;

limit the obligation of these
ports to the payment of wm-
terest gnd repayment of the
principal to only 50 per cent
of tne caiptal outlay after de-
ducting the cast grant. These
ports would be reugired to
pay the appropriate rate of
interest ag applicable to all
long term loans advanced by
Government during that year:

(iii) permit the interest to be
capitalised during the cons-
truction stage o! the project;

(ii)

(iv) apply a repayment schedyh
‘ for the loan during a period
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of 30 years, the first instal-
ment of repayment i{o com-
meénce from the eleventh an-
niver of thi tommidsion-
ing of project;

Now, what is happening? As regards
Paradip, after its sixty, anniversary the
Government has been realising not only
the capital but also the interest which
has a crippling effect and which has
forced the Port Trust to hypothecate
jts treasureg to get money to make
payment to its employees.

1 would only angd by saying that only
a more cursory and casual atiention
has been peid to the development of
our major ports. It is common know-
ledge that our major ports are today
dwindling and declining. Not only
Calcutta but all the ports including
Kandla, Bombay, Madras etc, are hav-
mg a declining profitability rate
Therefore, we would have expected
that the hon Minister should have
come forward with a Bill which would
have covered the entire ground of r~-
organising the port trusts to make
them more profitable so that they can
effectively function and they can con-
tribute effectively to the growth of
our economy. I hope that the hon.
Minister will bring forward in the near
future a more comprehensive Bill to
serve this end

M g@ g T () . EH
fa ® AR & faq & wdt W@ B
mmanwmmﬁawﬁ
#1 fawrfow 1953 # gf Y 1 g
A X wuer FoE ¥ a8 FEr an:

«“Phe Committee regret {o note
that though g sub-committee consis-
ting of senior representatives of
Calcutta, Bombsy and Madrag Port
Trusts was 8et up as early as July,
1963, to recommend amendments cf
Bombay, Calcttta shd Madrag Port
Trusts Acts, they took more than
three years to submit the report.”.

w o O @ SR @ e A
kb oA 48| Tt Fodirine X

SRAVANA 15, 1898 (SAKA)

(Amendment) 1
Bil 7

& w1z Wt W o Fret oA o ) vt
¥ € el e g forer o & g
wY g & g §

o T o Arere G §
fede firar & 1 wirk dw ez g wiveds
& fadw ez For e ArER A A
W dfrw ) e dA ¥ de
& &

o+ Wy X e # @ ek
N as WE AR Age T

“(i1) to consider broadly their deve-
lopment programmes iy the
context of present and future
national needs with special
reference to the changing
shigpmg and port technology;
an

(i) to examine specifically the
followang aspects of port
working —

(a) management,

(b) financing, and

(¢) personnel, and

(1v) to consider 1n the hght of all

the above, tne capacity of the
ports to enhance the current
ruteg of ex-gratia payment;
and

(v) to review the arrangements
that exist for coordination
among the different ports, and

(vi to make recommendations on
the above and other anciilary
matters ",

o9 A ¥ 127 Fedrddws €Y ) AT
wre faer aA X oy Y & W AT
or eiwe W ww @ e fea X
# wreray wrgen § e ardy o fowr-
ey e dqu o s
wr e R A A IR A W
g wr wraw £ 1 gt P b
I wog & e weay | ¢ g gfRw
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RaqriR A s N g N AT
o Fa< o wmaaw § 1 xfeade 9 g,
ey w1 &1 wwmw WY wee wifg
o g9 g Wod § A A N TN
57 & oW Famr g v @w 5w ame
% AT} 1 & RO 7 At @ AR
a7 AE 7 B g1 ATEE & FIA T
Fm? A A B w A @ gy
wE A W ged foenitew WY & §
s R agmafis s F o
T feag & &9 7 § i e
a¥ifrgz 3 oW I T@T A O
Far § A I 9 W i A a
TR W aE F€ a9 Y, ITE qOE
o Af foar mar & 1 oYREw wHA
Y e oY gad o a7 o amT
Y 7TH & femman @, I 97 AAvNE
a2 A v 2 39 ard P Aswew @
qvas &7 § 7 WA 3rd 9 A A A
? w3 fr 9@ Wt 7 AT ® som
AT R A

SHRI B V NAIK Are there any
dry poits anywhere in the woild’

o guEE x N F froe 41 5
FH WMF AWA @A FEAT

“The L. rgest <ingle commodity 1n
India s seaborne trade 1s iron ore
Total 1irun ore exports loim India
incrcased from 03 million tonnes 1n
1955-56 to 151 million tonnes 1n
1968-69 Lowering of transporta-
tion costs by the use of large-sized
ships can play a sigmificant role 1n
ensuring the competitive character
of Indian iron ore”.

o faw ¥ o gpw @ weeEmd
aneqy N avs W sw g far
mr &) cow fak afafew oie Fa
g & Frtaew W e A i
woh sy W o few e Wi,
forad g 913 @ w1 WWTAE Y §% |

AUGUST 6, 1974

(Amendment) Bill 178

s Ay fusd (wtwr) : Suremm
g, w A qgy § wE 4% ak ¥y
qg %0 e g 5 o fafaw &
Fafirr Rt #1 48 T ZA ¥ -
fafeer 3% *1 wara fpar mar &, Sfew
HeE AT B A AEAAETFT a7
ArefasT £3 o AW, 7% A aww ¥
G owm @ 2w faww ¥ gro
WA w1 qE A6 e ¥ wfafifeer
fear mr &1 ag waww & fF oq
FeTEl & fawra ¥ ugEaaiEm
FT o1 F@r AgATETaEE A, amr
FRATEFT F, QR AT ATl
s gafag aF A% TN X @
weqrt 1 wré wfafafy g arfem
¥ gz o fadieon 1 gfe & =
RN

72 ¥ 9y § 4g guT A §
fr mgmronfasT & #w & W @
sfafafa a5 w6 i & &9 wnfgm )
qR2 2F F TATH ¥, 9% @AW A
™ AR A FW g @ g, =
F1 77 gvat wgfafmifedy o v
HYETT 7 qEY § 0T JOH g ¥ |
A A & g ¥ A F g
" geRar § i aRong & arg
s 7w # 21 sfafafy sfafadfada
& ge¢ g wfgq )

FME ILFFUITGE 257 A
qfrada fwar o7 @, ST wMw qg @
fr ¢ ¥ wfur 99 FT TR N
# felt ol | ORI A% ®1E W00
T F W X0 o Ao A
i € WX T g W faegd
T wfgw

g o% W 22 €)X 23 W
w8, X 98 7 § N W 9w
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zgar qr, faewr o€ Ismr aff ar,
TR wrew ¥ fegde ww we Rar
e a1, Afed v anfew & gro ¥ e
o fey a7 § : “ar€ e, wrde qiliE
W1 T o sRT AT ) ST W I
ar & qww wwar §, Afe “aride o’
AR oA wE R T aa 7
gy w1z v Arfge v e
w1 wifgn, @ “wwna e T
@y Mfiw

Sl % W 20 WK WX 36
FT qrey ¥, & o7 7 § AqraC AN
& A #Y el 7 wAT FIATHATE
iR wmamAwgm yor faw
Wt ¥u fear ) Gar WA & & aTE
T IR QILT WA gAv &, v a7 A
a&k ¥ 78, afsw qa-far 7 g7 wont

¥ FE WA )

B g AUET 9a 8 @ £
% o 97 FiTq ¥ WTAT }, 9 %W
qHFIT L

“My dear Mr  Limaye,

1 am glad you have taken up the
-question of the ownership of the
foreshore lands. Besides the Bombay
reclamation scheme, the Government
of Maharashtra has been reclaiming
other foreshore lands on the coast of
Bombay and selling them to vested

interests to the detriment of the general

public. In Bandra a piece of foreshore
land has beep sold to Otters Club on
Carter Road and another piece has
been given to g five star hotel at Lands
End. In the Mshim Creek the Gov-
-ernment has acquired about 130 acres
of foreshore land and given it to the
housing board.”

TMgwm e g Tl ol
tfaqm @ g e Nz
Ay iy §, oy @ FOTT IN T

SRAVANA 15, 1896 (SAKA)

(Amendment) 180
Bill

oF wd ¥ vy v ol §o R
sware & fr xa¥ o o avak w1 o
Fez & w4 dAT TR 9T qR
ag drar wrdw AT § froay o
TP ¥ faer w7 xw gz § feedrQy
s E ) & oin § g€ Fodrivm
¥ T T AT g

“A large part of the area covered
by the scheme ig submerged in water
even at low water including plot
No.206, 210 to 224 of block II; plot
Nos, 73A, 74, 83 and 84 of block No.
V are covered by water even at low
tide. The Naval chart of the Bom-
bay Harbour prepared by the Naval
Hydrographical office of India showa
that even at low tide all the said
plots and almost the whole scheme
would be under water, .."

MR. DEPUTY SPEAKER: You are
putting the Minjster in serious diffi-

cuity.

oY ue fermd : 7z 0% @foaw dz
2 Wl wgem & gfwo & fag &
g § FAA & arX g7 avad FEAT AT
FwT AT g

16 hrs.

MR. DEPUTY SPEAKER: You can
pass it on to the Minister.

! wy foad : & (oW A &
289 I WA AEAT £ | XF T w7
O w01 & fag g W15 v Mg
s 98 1 17 aWT qR wrs w2 e
zrgw wxt fadmr 7 qEe & 2w 9T
L Ul 4

Mtln m«'l&
fare & I m;‘t bl
awr Wi
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‘Iwi formr e Wy grTe
g § {5 wgt woltd @ & A o
g d I wEdmagy e

a8s

“The value of land in the Bombay
“Backbay reclamation scheme is on a
national basis and what the lessee
has to pay is ground rent at 6.5 per
cent per annum calculateqd on the
notional value of the land er gq.
metre.”

1964 ¥ u% o 27 T = aw
qTF gL TR 91 91T WO IH W 9 S
T 1 T § 1 &%A Fraddwr it o syl
¢, 99 X g% o e W W A T
¥R Tl gy ¥ qfE safafadfad
ﬁmfﬂfﬂlﬂﬁﬁiﬂ,{ﬂfm wRTE
A A §8 nfzay 1 que 4, 56 7,
FEAT W 16 A IFE ) g
i & am et A qga o 2
d9 TAWA 0¥ q9, 397 2 gATm
fae=, §ia¥ § da7 qAfmar fss
seaz frfuze.. .

MR DEPUTY SPEAKER: Is .t your

contention that all this land belongs
to the Bombay Port Trust?

oft w fomd St gy 1 BT w
fegFaT§ IA QK 2R OAT K AQ 1 AT
Zrex & q ot & faard fz ) TR AT
ag we? wifzlied 297 v & | aga A
ARr agY A AN A | w7 Am &N
&t & wrary T, @9t ®Y
W URHE WY § AHN v |

fox § AMAT FEWAA BTEIEAT |
T & wrg @ © A, Yad gt sitfinrd
sxae fafwee, swd goor fefeast
wredz fafex, fawg faow, @
8 WATH, N WAy X farar §, wwwEr
vowad B g SRR AT AW Ix
qgEiRm g wrE e e
T W pvd o, N ferr g
fuwwrr Wy gER 75 WA %o UF
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vz ¥ fwax w80 fee @
&% v fear | g Y AmdaaEds
& fezefowr @zgaredz fafagx

Y A o owre 9T Aq qF LT 9T
fear mar M ow AEdY A—IeAAT
T 9T A A1 WG A §Y 0§ §—
0F ZFE I7 15—20 AW WA ¥ o
&K ¥ | g far w7 59 o fgam ey
war

MR, DEPUTY-SPEAKER: 1 really
admire your resourcefulness. This
came as & constitutional issue. Now
you are putting the baby flat on the
lap of the Minister!

stag femd =g T Eq F Wi,
¥ 1 g7 FET A AT | 2F0E 80 TG
wrd &Y froag Stk § 1 o9 ag wAAT
A mar A7 A wa ar g
a7 WM, 16 A1 @qE aH, faee
AR A E AL ITE T
g (6 &7 o9 @ "4 ag wAE
SovarT oY waT 6T GeEy AT, d19 G
AT TE-UE SATE I gw X fRar§—
(s )—afem o, & sraat aAErd
¥ fAw 4g @7 E | 59 ¥AT WY IAY
wW A A IR e & fay
FEAT 9gAT g I % T S Al
I & qT g ATAST 1T

ot wworraly fardy : & @7 (@
7 w1 & ug wieer @q-gfeq O 1
t?

raqfoed - TN A9 W §
g A fem Adt § 1 & B o feafar
dvd Fradrdem oW & AR ¥ A€ A9
F T W@ Q@I E | T A A% qg
CIHAT WIAT, A7 NEIOG & A& Hefy
¥ s i ke Forrdet agt £ fie,
w et § 5 w0 waee
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T Herer § oY off ST ST w9St 1972
wT 1971 ¥ wave § fear war @r o
wE Y wrarar ! wg ot % ¥ o wrar
q7 | qq AEAT ¥y W@ 9T W 59
CAR L]

aw & sy fewfer ¥ 9 oo wv
S W v g wiiews 297
2w fer 3q X qg feqfa aord
]

“All lands, minerals anq other
things of value underlying the ocean
within the territonal waters of
India shall vest in the Union and be
held for the purposes of the Unmion.”

& walt wEen & dvar wav woAr
g § 5 dax foRime = &
R AT Y dar , A Ay A T
Wt 24 92 WY AW W O & A
TEAT A€ 297 ¥ aga wiET € 91 A7
g INA g7 A I T - g
B uw #) gregifes A faar &, At
o AT HL QY ? A WA X
Al P dmM A A B

Whether the Central Government 1s
not in collusion with the State Gov-
ernment?

gfraa & wfeert & g @
U LR i
MR DEPUTY SPEAKER: The only
relevant question 13 whether the Mu-
nister of Shipping ang Transport
would claim that thig foreshore land

belong to the Bombay Port Trust You
have made your pomnt.

it oo fowd  Owr w & X
UE QF X FEATE 1 297 & AgA
¥71 ag wg & f are we oY oeflw
qrft & AF gl § 24 W, fagre &t
Y e A W A @ 7 A,
R W W, TR A A

SRAVANA 15, 1896 (SAKA)

in Meghalaya (St) 184

IR ¥ i o e, grf WY e,
¢ oY wre § wagwa A @ aww

MR DEPUTY-SPEAKER: That is
a much bigger constitutional question.

SHRI MADHU LIMAYE: How can
1 come ta the foreshore until I develop
the point?

MR DEPUTY-SPEARER I would
admit this only to the limiteg extent
where you would say that this land
belongs to the Bombay Port Trust. You
The Minister hag either to admit that
or deny that But do not go mto the
bigger constitutional question

ot aq frd & 1 o7 YT @
T g f oY arex Are HaX S A §
rFar A fgag afr g ot 7
g wrfer | wa & S W & A
STAT £ | BIT FIT &Y vy WA O
vez WAt ad 2

SHRI B V NAIK Whep the re-
c<laimed land rices above the sea level
then 1t ceases to be covered by article
291

ol w9 fowd. SER W1 AHA 5T
A N AT Sier e

MR DEPUTY-SPEAKER' Do not
go too far 1 do not think 1t 1~ within
the scope of the Bill You are raising
a very interesting pont, an important
point But I am only pomting out
that the broader constitutional unpli-
cationg cannot be discussed now he-
cause 1t 18 not within the scope of the
Minister for Transport and Shipping
to go 1nto the constitutional interpre-
iation of these things Al that I
want to say is tnat If it is your case
that these so-calleq reclaimed fore-
shore lands should properly be the
property of the Bombay Port Trust
then, of course, it 18 within the scope.
It 15 for the Mimster to say whethet
iti g “yes” or “no".

ot o, ford it o 3 3% et

sTA el | aw A RE T AT
AIY AT TS Y G gean € X W )
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B & @ ¥ oAy g wE
¥, A Py vz §, gfeas g rwe &,
e ) gez uEr ¥ aavem AT % §
i a7 WAl g€ s ¢ fr Aawer
siegaer s Fdan TS afd
TH AT BT FH AW OE 9wy
#y  gaw fF wrEr ¥ 9o
FANA Y ag T N T v & Brewiw
& e ¥ Wy vEr g | I Ay
faga ¥\ SYyqrAT o gz oge 2 Y |
ag 9 g & s awd 1O ge
1§ v§ faq & g WA

1979 & & w® F77 a0 o
AE AT EH & MWW F AW TATTA {17 OAIFEA
FRIAT wWTE § F TR OAFTE

‘Ap Act to consolidate the 1mmo-
vable and other property vesting in
the Trustees of the Port of Bombay
and certain other property on, oOr
connected with the foreshore of the
Island of Bombay intu one estate,
and to vest the (ontrol and manage-
ment of the same 1n one Public
Trust and for other purposes

WHEREAS 1t 15 expedient that the
immovable and other property vest-
g m the tiustees of the Port of
Bombay should be consolidated with
certain other property on or con-
netted with the foreshore of the
lsland of Bombay into one estate,
and that such consohdated estate
sheuld, together with the rightsand
powers now exercisable by the said
trustees be vested, subject to the
provisions heremafter appeanng, in
new trust, 1t 1s enacted as {o}-
lows —"

o ¥ A¢ A =yrenw & wf d—

:and includeg the bed of the sea below
tne high weater mark.

# =Y areT WrE & T THY 5T BTE-

Under the original Port Trust Act, the
1and below high water mark also be-
longe to the Port Trust

AUIGUST 6, 1974
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BAR GUTE R FI] | WA 9% g
) for wr fod, § 1072 w1 wriw
a7 § 1 9E 28 WEAY, 19729 § )
2 q2 100 g ¥ TAgw oo &
FRATWI 1 TRATE WA OF TR
xar € o} 9w Y 3= fFar O
e ¥ 1 gufy qwz ¥ ofceds g @
 wfer o g o @1 Tt O
£ <Y iy Frrarifics %7 o oiie 9o Ay
St aifefedwT 28 wRqER, 72 9 fasAr-
& x@ ®) QU A T2 g, Faw g A
e =1 a3 -

“To the West: The eastern shore
of the Island of Bombay from the
boundary pillar situated on the
south bank of the Chandni creek to

the southern extrimity of Colaba
pont ”.

78 forimm o T & L AR
WY F AWA ¥ Ay e @ ) I
far oY w7 TR e & wwy A ag qATH
FaTaT 41 &1 qR I wgy v 5 w6
am D WA @ y—magH
WY qF sTvae F7AT angA §, AfeT o
AT FEY AT B—ATT TT & @o¥ 20 W7
36 ®1 Afai—afs GrER ¥ N
foPdo &1 F AT § ar g8 FIA
A 2 A1 3a % fafam ok frafier
F &1 T F A wu™ fear I )
@ ¥ 1% et WY v § afx A wrd
qiEl 9T FTH FT Y o 99 W vy
0% @ Ar sl A X
g 7y ar@Or i AE 1 vy
gt fmaai e oe ¥
w7 & wfusr 37 A faw g
¥ oragad ot ST wT @
o & At X & 68 WY AfeT—

“The works to be undertaken by

the Board under this Act may mn-
clude—.

(5) reclaiming, excavating, en-
closing and raising any part
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of the foreshore vested in the
Board when such reclama-
tion, excavation, enclosure or
raising may be necessary for
any of the purposeg of this
Act.”

IyTee WENY, T greE ¥ w3 4y
wgnT § i ag faw o @ & g iy
s W BT & faferuy Tt
e At g, fm oy g & &
T Y W )

T §5 #Y W HaEr T WY
wqAT o foid & 59 &7 3ode frar &
& gq foir §, o &0 & aar w5
ocdt faiE &, e = AT g—

The Bombay Port Arust possesses
large landed estates most of which
have been created by the extensive
reclamationg carrieq outf rom tmme to
time 1n connection with the develop-
ment of the port These estates total
nearly 1900 acres inclusive of the
Docks and Bunders and about 1350
acres exclusive of the Docks and
Bunders

wq g A 1900 UFT FT HF B
ag AT Tt OF IR e W Oy
WA @7 FT AT AT AT W H
afes $4 D7 vxr qTa F A 100
et & oy oA w1 Pl w9 wey
1900 U¥¥ & ww Arfaw § 1 v
FrTH HY T g9 # 7 @ aw
1900 UFT wifiq fom &Y 2 wwfam
Jyreaer wgEA, & ww & wgAr W@ g
f& ag o faduw &, 3z fdor ¥
araey § wfaw erdor s@r ¢ @
& & &, afew woft weT A
sy whare  faw ay ¥
wmrasis g ? A Y far aw

g t—

MR. DEPUTY-SPEAKER: You are
enlarging the scope. You are talking

AUGUST 86, 1974

in Meghalaya (St)  1R8.
Bl

about Constitutiona] Amendment and!
somg other Bills . . .

SHRI MADHU LIMAYE I am
speaking to Clauseg 20 ang 36.

daraR I AfH AT QT £
I & T ¥ gy a9 mar § 1 & v Ay
g i wrs ey 0w w0 oy wme §
fe Forc oy &1 oY ETeT &, o Ay
e &, 9w ¥ Wi Wt e faag
TE-FRTN &, KT AIT ¥, gH
FE TIAT FA FW A gz Ty 2 |
g1 fergeara & amrfewt S av o ATy
fifet B wgz & e o oITem
T ¥ wfwwre afr Jr oAy R,
Feg WY wEH F SR FAT wER P
FH q &9 A AT TiFT 77 A quy
& frare I9T qrv™y F9F T e 2
v et 9% Y qEyT A 1 fRary
=1 fear smam A1 7z Fo {TT A
A |

st wwwigfa faary  ofro 5 sm
T qaw A & fr giasay amda =i
7 =7 faa 71 =y frar ¥ o7 4w
QIRATT AEHRT A AT TEF WK FRIT
fz2 2, fowd f & oF gemars T
f o oagadr aviagam grr At
WwWfamE s FaEv 2 | A%
Aa g9q) FT IAT qgA AT AT 27 A
& gurear § v wrag 729 ¥ sy
JIE FEAT ERM 4

ot ¥t qwo farard (wrarear )
¥ arq &1 ¥ad oow faared §

ot worormafy feqrdt : 3g ot faw
urar war §, °g ¥wRORE wWrE Fwg
e & fad aft §, g w faw = Py
€ fafidz =6y §, agw o1ér A ofrfer
Fargam i ¢ s Ay odn
. .
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MR, DEPUTY-SPEAKER: If there
has been an encroachment into your
land, that stands in the way of your
development.

SHRI KAMALAPATI TRIPATHI: 1
am coming to that point. I have to
reply to all the points raised by the
hon. members.

# fa3z w7 g7 91 fF @gr foas
caTzEA I5F AT E, qA FT AAq0H AT
gafes adl 3, zafay fF ag fawr oF
gidt |y afcfa & & 1 gaeT Siva faw
zaar &y 2 fF AN qE_ 7EEH 0
FATAE], AFAS AT WITH H 1 A0
w7 faar 7 | 39 41 4 FAT 1963
¥ 2 A O A 9T @6 g1 AT g,
ST e 72T ) &7, IF FFT AZ AT
w1 fF 3AAY wEEY F FAR AR AT
£F 737 2, FifE agt 92 97 § Y A
uFEE AW ¢ | 7 o 3w d A
T HAETATZEZ 1 1968 H FAT
F o feerlva &1, 34 71 97 6 71 21
wa, zafers 77 33 9ga A snar =1y
g1 | AgETA  IT-UTAL-EET-HAT |
73 72 fAd J9F ATHA AT T47 F AL
Iivm 7 ¥ fF Al mew 9E A 7T
ag anr ®7 faar sy o

TOH FgT & HATA W AT F——
S& FEFT & SAOYHTE &1 1T TS
7, IF T SATRT FATT AT A 9T
H95 FEY g | § TAAT &7 4 a%ar g
f& FaFdal O F SAAIGTE FT AT
TET T ICET F FE0 AT RN | gfean
FT ST 918 &7 @7 & 98 T AfMIT
a7 @1 & fF FaFar o 1o Aqs faa
STE WIT I3 ST gfear aF o A%
Jg B TET FATAT IF HT IF |
ag 3% 2 fF goet & avAy EF &0
FEFT T AAAT AT GIFTAGH 8
IAF GFGY § FAAT W F FTIATT AT
QT ], 3T TS FAAT TG gAT R |
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F I 39 Fyq A 3w g, 99 & araEE
FCH IgFT FHAT gT g, 97 fawm A
79 &g & gwsaiar gt &g awar, faarr
7a% & ag wAeT 39 gHT T AT-
fadmw &1 &fwrw ag amg /&Y & % w9
EFHT F qrA fas asft gt § a8
SETSl T wrAr AAfFEA gy R | gleaar
F 9 A F IR e g OAFIAT |
qEH & Iqeqae F AL # IFAr &
Fg aFar g fa canfar stoT  qj=dt
FISAAr F a7 &qAT @I 2 | TEF F
FqAGNZ FT FATA AT @THT 2 |
gy 3T ag W@ T--UaHaE §fr w7
T oY ) Tgfag 3 atg #7 SEIF
qusr 7 oTd & fF AR 9w FT 37
gaRz fFAT S 1 A AR AT GIE
g1, FATAT F1 OE g AT AZ0F F1 97
g, &t & 9gq Fewead 21 W E |
FAFA! H agd g A Feas & agT 2
A1 FE FeAvAT F1 T T AT F AT
£ AA AR AF GEF AT FT AR
T2 ETAT AQT FL | FF 7 £1 THAS
Fiforwr A qF | FTHF 3 AT FIT
% T qi=dl 9T § A E F STd-
Wz Ay dar@raar g Srag wv
gATd AY § I 9T qgvq eAra 7
FEAT |

ATAE AT FGT (F FACT A F15
AT 9 AT g A @aga  w=el @
gY s & fF A e B AST e g AT g e
qradr TSy A FEr afasarg F fey
q gverfeT ¥ agr WY grwar g 1 Ag
Y Ao i g feava Ry ST AT g |
1563 % 8z & qarfas os AifefsdaT
THE T FTF THHY W TATE FLIFAE §
gt ag Y AT A9 g fewaz @l
T § IF 9T AT 4Y A 4 IF AL
AT MR 7 ¥ ferrimy w1 AfefedaT
g1 &Y AT & WX AT UFE AT q14 H A
Toie # Aifefedes #F 9%
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agr geark XA | (e ) WV Y
agrgar § | Qe Y qareE P §
aR ot @t A O g g @
anxfer e S afar < 3—
TE G AR N G FAEIA O
qEadY geraelt ¥ ag &% v P
W FAT A A W Y qgr 9T F
% @ § I W g 1 gIR HAEI
9% & a1 g F B N §¥ ey
& @ g e & @rw ? & faa
w3 & Fraw W 9, faadt AR &
aaT I QN AW st wdt
0 W O ag w@ § fr o s
FRT FX QR E AR g AT $X T |
FYIGEY IARY Wl fear s
al Tl waaA ft o T oA g
FHTEIT W gaAfe—at O 7 93
AT 1€ A T QT AR g)  SUAM 4
@t o Mo ww (wATU)

IuTene W, aft W qw wafy ¥
a1 1963 ¥ A & Fwww (1) ¥ o
T &

“It applies 1n the first nstance
such of the provisiong with effect
from guch date ag may be specified

in the Notification ”

& urad Areqw A waT o ¥ AT

IAE AT A A I SUTAT FgA HY AETH
74 & 1 T ¥ fAg w9 we wrfaw
REEE o §Q oF A
TN T TRT AT FAALA TG L1
WTAA T agT 9 TE |T 9TRT I 1A
TEY 1 HoqH o oY oY oy A, T4
Faag 7, EEF N IARg ¥ 39
formg @ af @t Afer W
o AR dd It § Wit aga
I 99 T M TAAT ¥ & fHQ
HTEY §94T 4T AT § | IA NE W gw
TA9T FIX |

faqard &1 wwAT Q¥ $4 Af
gar ) faond & o W ok &
afieer ag gor waw § W Wit g
saHSTH ¥ wAWSwT q § 1 AWy
Tok At ¥ g wgw qleww ¥

gk Wik Ay frad @ ¥ wf
w=fy T oY 1w AT Aw §
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afem ot sihggwaw cgz G
wive 3% wre & oY A gowr wy gowr
oy o & 1 e ov e & ay
o § | v vy O aw ¥
Afea ¥ it &1 xq g ¥ & o
& wy e f fin gt e 3O Foid §
wy =ft § fs € Forry dx amd od
gz v aff & 1 A oe ot qem @ Y
wg Wz W o may § i SEe i
T & 1 oofy o gard foo @, &
sy wea r WY 91 W wTeTe
¥ gwg qIX IF TATA AT 97 gEfag
#x wgr 9T qO7 A IFA w7 fE dar
i€ foerd go? gy f & B oM
9% # &% 9 @3 ¥ g w7 w7
W & A%, gaw! foRm e g der
fis wrg TAT R F 1 THE) P wEY
Tadh afer o 1€ dv gard oW Ad
£ | UF T AUW] Q% @A qTEy
fif g ST FATTAAT ZATE 11879
s ag wfafoms #9791 1 1935
Fw wEARE W6 gfegr oY @AY, Oa
wTaT A4 9¥ AF vAMAE A 7 fm—
I TEA T §D g1 T g A JEw!
AT AN AW AfET TAE
famyzrd o3 7Y fav o ov AR T

o
A
A
4
~f

A

~e 3,
7
€
A
o
&
%

g o foeaerd
| Fgt W AT 0TS
¢, |’z iz s Ay
woar ¢ oft §, v ww off § T
wegst s ot b, g0 fro ¥ g ¥
R oft b~ o Wy fed @ W
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Snit fir fiwmr W 7o fro oY Towe ¥y
flear, wgt & woar firay Afiey g ey
o wrerd aft &1 (wwww) &
Ty frir #3 @ 91 feart wowk Y
&t A garQ g 7, O fofir, E
gfar WiT 9% g, TR @)-
tfem % ot dx § ay gt P ¢
oY gu A€ geiT A s AR
grf vz AT W WY e A ¥
= ¥ N W} 3y awfa  Rrwdd
w, e wrT & grfas 2 iz
¥t 3q 9T wrE FTH TG wC AT
#1f QWA T FCAFN AT A FE
IR AT WY WA A ¥ A
oY 7% Fodr ot ey af a1 afes
W A T ST A T @ ¥ I
farimm Wt oe fear 1 wa A
fegerimr WY A T @A § 1 OE
itaA WA T W | S BT 79
gr T g &1 A WK R 1wy qgT
FH a I5TE 8, W qgT 3T Ty
gafg wg a8 W9 § IT ATAA WY
o HfFEr | gar 9w ORTHAT
BT a7 qAHAT § W1 gEN 9% gAY
WA I AT AT FR A QY
gy vk “FeRm” WY sy |

ot o feredt © g

ot wwamafy feast  oF a9y
& ok fr I A qdw agr &
ar & & At ok fadq qad g &
w§ & faama go¥® e switeer & oY far-
for &1 @ f§ g5 dmwefew g
wiffe wredfres o qefafrdw
w1 awer & v fag grad & ok
s mamwgd 5 o ow
o & wreaw ¥ N goaneRiew O
¥ ag ww Jgw Tt w0l ) -
&, fedt Yadw, wrew fwe, [
% feardde it 2 P ¥ W
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ford ey gt I Wt gee- oy wg foiell : G o ‘o

gy Wy aedive w00 O waRd e T % ouv YR 1 oW WY W

fre fx ¥qoitn | Wy afew Raddn worr wifgd

®yw yofuwrc & fgr & :

A% B G o Pt § ® ot wwarefe st - qy WA

v frar woor @1 3w & dfufew wigs 1 g aw & s g fe dve

wor woft ff | wa ag frgfeat t

Awclw o far w0 WO o PARVATHI RRISHNAN:

witw A famrfon & og AT a F sir 1 want to seek some clarification

wifg | g@ifsd oz femroard 2 aw
fmm!ﬁsmmﬁo@m Uo,
wrfe To qWe Wl TA WA &)
& zad & e ar & W
(sram)

As regards the query raised by
Shrimat) Paivathi Krishnan, there 1s
no provision as such that only 1A S
can be appomnted Anybody can be
appointed. It 1s the discretion of the
Government to appoint anybody 1t
likes—he may be IA S or he may not
be, or he may be anybody else

i ariedy o a s B
Qo THo THo wtr oqe dre *
it T@ % | 1963 ¥ ¢ ETA IS
ar w3z gfea A /T A
wir 5 ag s @ en wrfeR W%
sifee it ag & & g9 g odar

uw wre sy fawd ot & Wit fw
w & syfafadfedy ¥ < of | wet o
i ax § www O § Fween €
A & 9w § 1 ¥ ¥ Sww g
frrgar g 1 WA wmewA § A
wor wg ¥ ol wrd o

oft wy dewd: gl vl 9w
w1 FeaRvdam a7 )

from the hon. Minister. The point
that I raised was this As regards
clauses 10 and 11, the Minister, while
speaking at the bepinming, said@ that
these were only with a view to see
that the ports of Calcutta, Madras and
Bombay are brought withiy the pur-
view of the Act angd a uniformity s
brought about 1n the major ports. But,
mn so doing, you have shpped nto
clauses 10 and 11 whercby you res-
trict the powrrs of the Board and you
have given eéxtia powers to the Chair-
man That wag my request to you
You withdraw those clauses because
they arc restiicing the democratic
functioning of the Board by giving
such blanket powels to the Chairman

MR DEPUTY-SPEAKER: Do you
give extra powers to the Chairman?
That 1s her question

SHRI TRIPATHI*
No, Sir

SHRIMATI PARVATHI KRISHNAN:
They have given powers to the Chair-
man They are there How 1s that he
i3 misleading the House?

PROP MADHU DANDAVATE
(Rajapur): They are there in (he Bill.

KAMLAPATI

SHRIMATI PARVATHI KRISHNAN:
He is misleading the House. (Interrup-
tions).

MR. DEPUTY-SPEAKER: It is a
question of opinion whether these
¢clauses have given extra powers 10 the
Chairman or not. We are pot going
into that. It is a question of apinion
muummnmnom
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SHRIMATI PARVATHI KRISHRAN:
Sir, with your permission, may I sy
a word? May I have your permission
to read it out?

MR, DEPUTY-SPEARER: It is o
question of opinion Mr. Shiv Nath
Singh, do you also join this fray?

oft farwrre fg ot & o
qary JoraT 9t fF W fgev A ¥
g § 9 B o Y 7 fraiem
¥ o waHag N wraafad 7

o waamfy foavst  fema wd
T wrfy &, 3«1 ferfior 2 wew e w5y
LLHECEIE A Iadr IR R R
gfigdgerdl midow 17 AwE
g wvfed, &7 @ & & Free
& fd %@ 9 ¥1 g TaEr SEeT

MR DEPUTY-SPEAKER Ine ques-~
tion 1s

* That the Bill {g rmend the Major
Trust, Act 1903, be taken into con-
sideration’

The motion was adopted

MR DEPUTY-SPEAKER Now we
take up clause by-clause considera-
tion Clauses 2 and 3 there are mo
Jsmendments

The question 1s

“That clauses 2 and 3 stand part
of the Bill”

The motion was adopted

Clauses 2 and 3 were added to the
Bill

Clause 4— (Amendment of section 3)

MR. DEPUTY-SPEAKER’ There are
amendments by Shra Ramavatar
Shastrl. Are you moving them?

SHRI RAMAVATAR SHASTRI

(Pataa): 1 beg to move,
“Page 2, hne 20—

dor “two” substitute “four”. (8)

yureger oY, oY ol e wAr
vy (4) ¥ fom o, Wt B A
srow ¥ &w vy w1 fedwe R
¥ owy, v 1 & wivws @ s
# wfafafedy w for T gvar §
afew v oy ugt fear § "Wz
dw &7 ¢ ww vy dvv & fr faar o
sr AT R AT Qe o
=g A Wit fow g sy § w@R
WY FEY 93 WO w9 Awondy
MM ew d g s g
ey ¥ frdew § f s oY
frafn  geAl & g7 et g A
¥ frem? R 4w 5 FAT AR
qEA § AT $OI-Fq7  qOH FAIT
wogT gwsAr & wafgr wege awvsw
9t & gy g€ gr vga & 1| Wy daT
2t TET 2 3@ & @weE R At W
AT WHGTT FT Agawr Ffaer Agy ¢
T | rAfad AW @ #T s
Y P Q@ ® T WG FAgw
T At A oA oy o ¥
for a= & v ¥=0m wegF AvEAr
¥ @y #t 3@I gr oAy ¥ shiafa
WAy TE R R At gewt § fow &
AW AT A EE X W § wgEar
¥ o gfenw & § 5 o omg
warsA iAo & ) o
wel A af wwAy § a1 ¥ wipn fE
o] A F og IR FT AT 1 v
FT 1w &Y ER, H1E T AE g o
wd AAA & A2 2 NIy 4 v
Lo

ot ety famdt  q@ wTaER,
&z § fr oy oft %7 72 Hote AT
T srawar 1 W AR g S X
fufrmw § @ 1 W wTO TEfRe Wy
s JTeT, afeT ET w1 oA
<o fem P ftt ooy govar ¥ S
qeeTe W wfiwre § fe 19 et @
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Wit wok § o ¥ et o Ceee WY
o WY fediivdw & wwdt §, o e
forvsarmfi § | el fafiers
vy § 1 Oy greer Wt Y W
Awr R fr 1 Toer v whwwrc § fis
wff grfaw ame 2 ¥ wmgq W & ar
6 ¥T ] | Uy sawear wIRT FER A
§ T ¥ falr

MR. DEPUTY-SPEAKER: I shall

now put amendment No. 8 to the vote
of the Heuse,

Amendment No, 9 was put and
negatived
MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 4 stand part of the
BilL”

The motion was adopted.
Clause 4 was added to the Bill,
Clauses 5 to 9 were added to the Bill.

Clause 10—
{Amendment of section 24).
Amendment made:

Page 3,—
for lines 42 to 45, substitute—

‘(1) for clause (a), the following
clause ghall be substituted, namely:—

“(a) in the case of a post—

(i) the incumbent of which is to
be regarded as the Head of &
department; or

(ii) to which such incumbent is to
be appointed; or

(iii) the maximum of the pay gcale
of which (exclusive of allow-
ances) exceeds two thousand
rupees,

e exercissble by the Central Gov-
ernment after consultation with the
Chatrman;”; (1).

(Shri Kamalopati Tripathi)

MR, DXPUTY-SPEAKER:
quastion is:

The

(Amendment) 200
Bl

“That Clause 10, as amended,
stand part of the BilL"
The motion was edopted.

Clanse 10, as amended, was added fo
the Bill

Clanse 11
(Amendment of section 25)
Amendments made:

Page 4 before line 5, inserte

‘(1) in the opening portion, the
word “promoting” shall be omitted;’
(2).

Page 4, line 8, for “(1)", substitute
il(z)”. (a).

Page ¢ line 12, for “(2)", substitute
“3)” 4.

Page 4, omit hines 13 and 14. (5).
Page 4, line 15, omit “(b)”". (6).
(Shri Kamlapati Tripathi)

MR DEPUTY.SPEAKER: The ques-
tion is:

“That clause 11, as amended,
stand part of the Bill"”

The motion was adopted,
Clouse 11, as amended, was added to
the Bill

Clauses 12 to 21 were added to the
Bill.

Clause 22—
(Amendment of section 61).

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 6, lines 27 and 26, omit

“private agreements”, (18).
NAaigw 4o F 1w F
 Fr gy wyr } s we ay dndw
wafir oY wreir <t & ag ey § o
Ew o qrer Wl we ¥ v wnfir
wr & afy e g
gt O wogere frewar § e o
cedvde onfix o oy § vy ¥ o awflr
% g™ od; §, e g wel wwln
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& 1 &wrgert f Fs xawt ©: wffy e Ry
WIT | IWWT AW R AR oF w i
wi2 & Taar gk &1 W wwY g
miN e R AT ) o v
wferw § &few vy gafr A e 2 @
Iewt ag Sar & W W W TP ag
TGN T AT § ) w9 WY w7 oAy
t fix g ot wyadr w30 ) few ¥y
dar IawT § | ¥9 AT ¥W OF AT H
wafiy ¥ g0 B A v T

ot wrenafe frnst @ W= AR
%Y ITg gy AT A A N A FR ;T
|UgA fear & ITWT WAT ANAT T
&1 T W a2 @ B e A e
E0IX IR A 9 7 TR A AR
# %7 &% a1 gHaT AT qg i fE e
Rt & WA &7 $AXT 7 aw 1 gEd
9 F1 FAE AT TW I AW AR
&1 vga Dfory 7y a1 9 1 THE &R
I AF OF qF K WG B AN w7
qarA g, A wwmearg fr ag qafas @
ST A AT FT AL
MR DEPUTY-SPEAKER I

now put amendment No
vote of the House.

shall
10 to the

Amendment No. 10 was put and
negatived

MR DEPUTY-SPEAKER:
guestion is.

The

“That clause 22 stand part of the
BilL.”

The motion was adopted.

Clause 22 was added to the BulL

Cisuse 23—
(Amendment of section 62).

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 6, hne 38, omit ”, private
sgreement” (11).

Page 6, lines 42 and 43, omit
“private agreement”. (12).

AUGUST 6, 1974

(Amendment) Bill 202
MR. DEPUTY-SPEAKER: 1 shal)

now put these amendments to the
vote of the House.

Amendments Nos, 11 and 12 were put
and negatived.

MR, DEPUTY-SPEAKER:
question is:

The

“That clause 23 stand part of the
Bilr",

The motion was a~~~ted.
Clause 23 was added to the Bill.
Clauge 24—
(Amendment of section 63)

SHRI RAMAVATAR SHASTRI: 1
beg to move:

Page 7, hne 5, for “four” substitute
“two” (13)

Page 7, ine 17, for ‘one Yyear”
substitute “six months” (14).

SHRI KAMLAPATI TRIPATHI; 1
beg to move:

Page T, line 20, for “held by the
Board upon trust” substitute “applied
by the Board” (7).

st TRITRATC WAt wTeY 229
grer % 771 & 5 A« arf Tev | gAd
arx med g o frar § frowmgde oft-
FrAFAAFA | AC® ¥ AN wWT
& i wiidr AT wg
F7 NI9 WEAN B W9 WD 6K
for &7 Frd FTW A @@ AR
7 & wry 1 W a T woEr
| Arfea wTede Tt o T o AR
w41 § Tonr ¥ agar g 5 g v
gre frwrer ¥ Y S QAT qEE T @Y
% fir ¥ oY aF 79§ WIQ TAR! 77
FTAS 1 W AW A WA A A wY
gt sfge i A faely Wi Y 0 o
T o T wifed ) fodt aw g@
T e fg ) Tedz miwe W &
fiordt g€ Wt suwar g 1 for wX Wm
I EHT F W e W Y
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wrf frdy wrap g W i A oy
T R

oy wrar of famisy : wreht Y &
- R o wRg dar gar § 9 eanwfaw &
% as raf-vw gt ¥ feadoa
B W@ L —ami g 7%
gur § =4 fpsst fod agi W & &
wiew § fay @ § wi ardi w) gy
SHETE 1\ wrswA FEmI a0
§ W 79 38 Hwa 0 w9 g7 e
& Hrww d AAT ST E W TR
gy T & i e oy T faar wrg ok
g & g AxdT iz qr ATEAT
Fnfadma W <@ fagr o w0 WY
™ a® § Anfgz =% WA
mgm IaEr fama S fr
frg gmw & fanifage gy, W
ag for o /T & 1 S FRA § e
A Y e § e ol 9 o ey
w4 DA /1T g 3 EW A Ay
Y Frag wedy fam sy

SHRI KAMLAPATI TRIPATHI: I
am not accepting amendmen; No, 13.
I am accepting amendment No. 14.

MR. DEPUTY-SPEAKER: The
question is:

“Page 7, line 20,—for *“held by
the Board upon trust” substitute

“applied by the Board”, (7).

The motion was adopted,

SHRI RAMAVATAR SHASTRI: 1
seek leave of the House to withdraw
my amendmend No. 13.

Amendment No, 13 was,
withdrawn.

MR. DEPUTY-SPEAKER:
question is:

“Page 1, line 17 —for “one = year"
tubsmm‘.s “gix monthe”. (14).

The motion wWas ‘adopted.

by leave,

The

(Amnmu 304 :
MR, nnmcsrmm, ‘ﬁze
question js: :

- “That clause’ 24, as . amended,
_stand part of the Bill",

The motion was adoptad

Clause 24, as amended, was added to
the Bill.

Clauses 25 and 37 was added to the
Bill,

Clause 38—
(Amenment of section 133)

MR. DEPUTY-SPEAKER: Amend-
ment by Shri Kamlapati Tripathi, No.
8, He is moving it. The other amend-
ment No. 22 is the same and need not
be moved.

Amendment made:

‘“Page 10,—after line 27, insert—

“(2E) Upon the cesser of opera-~
tion of the provisions of the Acts
referred in sub-sections (2A), (2B)
and (2C), the provisions of section
6 of the General Clauses Act, 1897,
(1 of 1897) shaill apply ag if the pro-
visions first-mentioned were provi-
sions contained i, a Central Actand
such cessor of operation were 5 re-
peal, and the mention of particular
matters in sub-section (2D) shall not
be held to prejudice or affect the
general application of the said sec-
tion 6 with regard to the effect of
repeals.”. (8).

(Shri Kamlapati Tripathi).

MR. DEPUTY-SPEAKER: THE

question is:
“That clause 38, as amended,
stand part of the BilL”
The motion was adopted.
Clause 38, as cme-nded was added to
the Bill.

Clause 39, 40 and 1, the Enacting
‘Pormula and the Title were- uddad to
the Bill. } '
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205
SHRI KAMLAPATI TRIPATHIL: 1
beg to move;
“Ihat the Bill, as samended, be
passed.”
MR. DEPUTY.-SPEAKER: The
question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

W e

1657 hrs,
UNIVERSITY OF I1IYDERABAD BILL

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): I beg
1o move.

“That the Biil to e-tablish and
incorporate a teaching Umiversity
in the State of Andhra Pradesh and
to provide for matters connected
therewitn or nciudental theieto, be
taken into consideration.”

The House would 1ecall that as part
of the six pant formy la for Andhra
Pradesh 1t was envisaged that a Cen-
tra] Umiveraty wou'd he established
at Hyuerabud to augment the existing
educationnl facilities 1n the State of
Andhra Pradesh Subsequently
Farhiament had passed the Conotitu-
tion (32nd) Amendment Bill which
wntey aliz provided fur 4 new article,
37{E empowering Parhament to
make law to establish a umversity
in Andhra Pradesh After ratifica-
tion by the required number of State
legislatures, 1t was given assent by
the President and the Act hac been
brought into force with effect from
July 1, 1974 I, exercise of the
powers conferred by the Act the
President has also issued the Andhra
Pradesh  Educational  Institutions
Regulation of appointment. order,
1974 on July 4, 1974 defining “local
area”, “local candidates”, ete, provid-
ing for reservation in State and non-
State universities and educationsal in-
stitutions, This notification hag been
communicated to the Government ot
Andhra Pradesh and consequently it
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is necesspry that we should npw go

ahead with the establishment of a

&mv;nﬁwinﬂvdembtd. Hence,
] A

Since this decision was taken. I
had appointed a working group under
the chaumanship of Dr. George
Jacob, Chairman of the University
Grants Commission to make recom-
mendations regarding the main fea~
tures of the Bill The Committee
visited Hyderabad and held discuse
sfjons with various experts and made
some recommendations. The more
important of these recommendations
are that the University should be a
unitary one and that its jurisdiction
should extend to its own campus.
Although in all the other respects, the
Government had accepted the recom-
mendations of the Committee, I ven-
ture to “ubmit that we have made a
shight modification we have em-
powered the University to establish
other campuscs if 1t so desires. in
other parts of Andhra Pradesh. It

17 hrs

dors nnt mean that today we would
be 1n g position to establish other
campuses, but we thought 1t might
be desitable to gmve this power
to the unnersity Simuliancously, it
would have the power to establish
and maintain  special centres and
specialised  laboratories for research
1 places outside the jurisdicton, This
recommendation has been accepted.
The other powers ang objechives are
more or less the .amc as in the case
of the Noith Eastern Hill University.
The umversity should offer three
years honours courses gnd 2 years
master courses 1 year Ms, Phil. and
other research courses, We have
accepted this in principle but it
would be for the university to work
out the details The basic structure
of the university of having schools
providing for intra-disciplinary stud-
fes is being provided for in the Bill
In addition, we are visualising that
this university should be able to
collaborate with other research insii.
tutions which have been established
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in Hyderabad. purticulurly the ze-
search institutions -which are balng
finmiced frem varicus Central Gov-
ernment sources. I am glad my col.
league, the Minister of Sclenoo and
Technology is here. The laboratories
for which he is responsible to this
House have offered to give their full
cooperation to this university for
organising its academic end research
activities.

The Jacoh Committee also visua-
lises that the semester system and
new techniques of evaluation should
be accepted by this university, I
hope that all this will be accepted,
although we cannot possibly provide
for these details in the Bill itself. But
we have accepted the basic principle
which the committee has recommend-
ed that admissions to the university
should be on an all-India basis and
admission testg may be prescribed for
admiscion to different courses if the
university considers so fit. There can
be no reservation for candidates be-
Jonging to a particular region or
State, but we have ensured that it
would be legal for the university—
I hope the university will exercise
that power—to provide reservation
for scheduled castes and schedufled
tribes. We think it is essential that
all universities and  institutions of
higher learning, particularly those
supporied by the Central Government
should not only provide reservations
but also take suitable measures to see
that the seats reserved for scheduled
eastes and scheduled tribes are
actually filled. For that purpose, we
will be giving full support to the uni-
verity to take such stepy as they
may deem necessary.

We also reguested the working
sroup under Dr. Jacob to provide the
mutline of the Bill. The job of the
Government has been greatly facili-
tated and the outline they gave has
been more or less accepted by us and
is now for the consideration of the
House.

In the objects and powers, the
House may notice that integrated
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courses in Humsnities and Sciences
can be provided and educstional pro-
grammeg Wwill neceasarily have inters
disciplinary facilities. 1 have men.
tioned the cooperation with other in-
stitutions and the power of the umi-
versity to establish specialised centres
and research laboratories,

The President of India shall be the
Visitor of this university, as he is the
Visitor of all Central Universities. In
the case of two Central Universities
in Uttar Pradesh, namely, the Aligarh
Muslim University and the Banaras
Hindu University, the Governor of
Uttar Pradesh is the Chief Rector.
In the same way, we have provided
that the Governor of the State of
Andhra Pradesh shall be the Chief
Rector of this University,

The usual offices have been pro-
vided for, namely, the Chancellor,
the Vice-Chancellor, the Pro-Vice
Chancellor, Deans of the Schools, Re-
gistrar, Finance Officer etc.

Here 1 would offer an apology to
this hon. House about the Hindi ver-
sion. It was pointed out to me by
an hon Member that in the Hindi
version we have given the equival-
ent of Vice-Chancellor as Upe Kula-
pati, which was the traditional form
of translating the term Vice-Chancel-
lor. But, recently, the Commission
for which I am responsible to this
House, has taken a decision that the
Vice-Chancellor should not be ad-
dressed as Upa Kulapati, but should
be addressed as Kulapati. That deci-~
sion hasg been taken and now we are
thinking of designating Vice-Chan-
cellors as Kulapatis.

WY unTemT WeRr  (wewr) -
AgAT WY AT wET ?

sfte QWo AWy ya : wIfEafy

terminology whiech is
now being accepted in Rindi in
most academic circles s  that
the Chancellor should be Kule-
dhipati and the Vice-Chancellor

The new
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should be Kulapati, and not Upa Kula-
pati, gz was formerly the case. There-
fore, Sir, 1 would crave your indul-
gence and, through you, that of the
hon. House, that the necessary cor-
rection be made in the Hindi version
of this Bill.

The Initial appointments of the
officers will be made by the Visitor,
as was the case in the North-Eastern
Hill University. Again, for the ini-
tial period of the first three years
when the University is being estab-
lished the main bodies will be nomi-
nated by the Visitor. As we have
done in the case of the North-Eastern
Hill University, there will be a Plan-
ning Board.

In regard to statutes, some statutes
are already here, wnich have been
annexed to the Bill, which are for
the consideration of the hon. House.
As in the case of the North-Eastern
Hill University, we nave provided
that during the first three years the
Visitor can make amendments to this
as and when necessary and, when,
the University is established, before
the end of three years the detailed
statutes framed will be placed on the
table of the two Houses of Parha-
ment and they will be before the
hon. Members.

All the other maip features which
are being provided in the North East-
ern Hill University Act are also be-
ing provided in this Bill.

So far as expenditure is concerned,
we hope that the non-recurring ex-
penditure for the establishment of the
University, the foundation grant, will
be about Rs. 11.60 crores We have
been told that not only the land will
be given by the Government of
Andhra Pradesh but even the deve-
lopment cost of the land will be met
by the Government of Andhra Pra-
desh, The recurring expenditure dur-
ing the Fifth Plan period will roughly
be just gver Rs. 3 crores.

We are extremely keen that the
University should start functionong as
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quickly as possible in order that the

ties which are being felt by
the people of Andhra Pradesh in gene-
ral, and of Hyderabad in particular,
can be removed,

For this purpose, the Government
have taken a decision to appoint a
very distinguished scientist trom the
Banaras Hindu University, Prof. Gur-~
buksh Singh, as the Officer on Special
Duty so that he may straightway start
organising—now that I have made the
announcement here—and I hope. he
wil]l be taking over his respon:.hilities
very soon. We are also appointing
straightway a Planning Commiitee so.
that the Officer on Special Duty may-
be assisted in making plans for the
functioning of the University. I hope,
as soon as the Bill is passed by both
the Houses, there will not be much of
a delay in issuing the notification and
the University starting its work.

With these words, I commend the
Bill for the consideration of the House.

MR. DEPUTY-SPEAKER: Motion
moved;

*“That the Bill to establish and
incorporate a teaching University in
the State of Andhra Pradesh and to
provide for matters connected there-
with or incidental thereto, be taken.
into consideration.”

oft TrareT TeAt : gW wIRA 9
fr ag famr oo wvom 1 w9y A fw
e $e feadmgie fagas 9T agw
g el o 1 7w A gf ) wa: MEe
gz 3 fF fom &l & wror oieze R
¢, 31 A9 @ o Afed i @
N g I |

MR. DEPUTY-SPEAKER: Those
who want to give amendments can
send them now. The debate will con-
tinue tomorrow. We will have time
to circulate them. They can send their
amendments now but not beyond thia
evening.

Now, there is one amendment to the
Motion for consideration in the name
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of Shri M. C. Daga. That hLas to be
formally moved by Shri M. C. Daga.
But he is not here. So, that is not

moved.
Shri Bade.

st ARo &0 qF (FYAlA) : 7
Turé g1 § s o 3| faa sy amar
Y fTOae W AFS F AW A
guest Ol | S AFOET HI W
T AN wA TF AT A 3IF ANE F
Fze Fr avF ¥ 34 f9T F A FY T31q
Y ATE AN AT FT AFeAr gr QA
5 oz uF &a afaEfaey gav §% g
FF FATR M A AT § )
ZH 9T FATET AVA FT I8IT Ag F o
g4 o & w71 205 agafEd e B
gfyafady gt afes & #maw 3
fir ag &34 B F I FAF 3T
faar gom 7

I 90y

“to establish such campuses, specia
centres, specialised laboratories or
other units for research and instrie-
tio, as are, in the opinion of the
University, necessary for the fuui-
thorance of its objects;”

FqThas AT HAT FIF ITR TA
Y FT AFAT, JET ALY W | JF AT
FY gas § 757 avel | wely ATy gEAT
F | og g 3a@ auaAng |

WET a% WTEAN FT TAIA § A5 AH
fr Wifeaw fam & = oz fem
FagmgfF e N wimgh
fifean fam & fg=r dg hea <
wer A WY WA § A, iz s A
wifem | aeT & q7 FATE ) ATHY A
1 5 gfafafes ¥ § a3 79 & faar
g1 & 1 & for ww qurd qav g 5
=7 fa@ & @ ATY 9T F AW
F AU FEer ¥ AL
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it guTHT qroga (Sdte) : ITreTe
wgea, @ s o d amisarg
wier ¥ faeafrenay agT ogd @ ST
Tfgd a1 %} wifa Jge S A 39
arg & fad waeita 4 fF gerans
us faeafaaraa g 1 g A =
S F qry IR qa fasarar ar fr
afz smr &gt w1 Faafs AT @HER
#X M agl fawafqas g% & a3
Y ST, §AI0F 33 OF o8 Faeafaaray
F For A fwad o saIfao
¥ =R afvaw &1 SRA & wT
fear st awar qr 1 feeg waay feaf
¥ FRT AT T AET I AN A .90
fzz  fPyvatrmanr & S 77 fFwe
o7 39 fraafaams = Tiwar exfrs
@

A 6 N BAFT F AAT T
fraaqara s & =y Ay 9 T @ /e
JNE H A FA AT 94T ( §WAT AT
gatas AT TrIRHWAT F F4re 9
Tar TTE. 3T 3T ae alys frae
LA A 4TI g F, AW A q
FIFT FHAT T 1

st forsry A AT wgrax ¥ ayAAi E
gxuaT # 3gT ¥ FeIq A9 FEAIT
g9 gagaaalean s A FI Q@
FIFFAZATAAR TR ATY 39
famafaara #1714 391 a® oToW @
ST =fgd | & 747 w3ET ¥ a7 Hag
HIAT AF O 5T Teafaarar Sy wE A
F15 o 3 ad ey Sl arfy
agi & AT A I T FT 907 2 R
TR AT & K Q6T AV, AT 39 FY 7
e

#Y mrader fag o a3 9 T F
foe forear &7 wremw WY ¥ ¥ ST A
=ifed | A f Y 21, @t 93 & whuw
qq I arr F sqfF 7 & wwa,
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freg, a3 o, & oY faw faamremy v
FTaaT &1 9T @ g1 fowoaa
¥ famafyarag a7 @ & s S
I3 ¥ Fat-aat 7 fagrar W, s 99
¥ garewaw g 99 Fx g faww
Org 37 wfaF Iagad 3 m | F ay Jgr
i afror &Y I A 9T 9@t |
tar mg-EeIE wqTaT @ F 9T
A FREHT WK FAAHT 98 & Iq
IATH G IR FL AT 39 F IR
fg=dY #r mfwafe X — A o=er grm . .

st W Ao a3 : feeg fareafaaaa
AT gere faw frama & oz ®
qreAw FT I@E B

st gureR wpuda @zt 9F A
1w & ey feg fwafawre # oz
¥ Agy foun war &, ®iF 37 F fav
@ gea A 937 A1 R oagi e
aregd T 97 g1 0§ 4 A gumAr g
fr memg faeafzmea ¥ oarga oy
qIeTw FY a1 AGY 2, ATE WPTH & A
FEIE STy ar s wiid ey &3
gzer 95 of, 4 fez sas, 3w oarei
qAwil &1 @ T AT R,
ar 7§97 yrEAY  FATAT TE AR |
F5 WY wgt aw % frsq A |
gy fa i ¥ qFw F oomar faw
gt g

faeafraea g@ar gr g g,
freafaames fedY 97 #7 g-78 0F
ata § | 3ga & ¥ fealeerg §
AR g it | & | freg r § S
MATA TR QEar A FTRE !
¥ FUFAT AW G AT AT AT G
v Fa qraErE 2A1 & faeafaarar v
FAzEInAgarg? FaIgarg
fF 3 o giepfas  oEEAl &
g 7 | gard faer Y aqaenm &
A wf F ar FQ &, 3T FY ag AwTAAT
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aifgq 5 & fawfaramag F3a AragA
&1 q1eTq 7 97, IfeF IfeaTiT w1 qmIw
st F7 A\ AT A, gATT qEIAA
3 T & I gATT §F7T &, AW
ST GHTT I g, I Ge=4l FT gUTIT
afeg & AraT g, S9T ¥ W,
FAif% 39 99 39 30 ¥ wfea Fr 97
TFEIT 3 | I I AU, a5 73 40
7g 7E StAq 5 g4 A w1 a0 v
2 1 TR0 ggo dYo Fr Ty §, I1FIT IT
s &, AT § 930 wrax O quraae
F 8, § a5 w97 5 ga oo g s
@ § " ArgfF faeg ¥ wfy gara
Iaarfacg w11 & 7

za formr A ermen gAY
w2 qT gAY 7ifgA, feep gabr ¥ grax
ATE Thew wiAAer ¥ wlaee 47
® 920 % W7 AZT IT TIT 3T THELT AT
g forgr zvazay 727 &1 aft mg Forar
=TT Ak 41 S T g ARy Thay
T T A9 AT G Y TR 41, G 3T
AFvdy A G773 TR ¥ Yogan
& B 1T ¥ arm SRy Sraiara
T IFT KT sAFSAr FY Ay i
St gwrr Prargi Y gz fazsy ®1 O
5 AT TIT AT 0 AT AT
SrE /¥ ) AT FOHT TRAAT A7
&, gd@r gF A sfEr 1 AT A9 3w
98T 3, ST W =AfET F MIT ¥ AR
TgY TZ AT B, IA FT 1T ¥ geIey
T @ v g fwa ¥ aforrrerer
Zardy ardy gafq &% 7% §, gar shaq
FT A faF19 §, 98 &F WA 2, 7 WO
F g & §7 ¥ garlaq w8 g1 @r &,
gfer T8 & w5 ¥ warfex 30 w@r &,
o &1 aform ga ag @ W@ £

oY qAFFT IIAT: AZ AV &Y Fr

g
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oft gwnec qed ;W & ayr gur
w® Tqr § 1 W sy Y wwrfaw Wi
¥ forf s W W ELOC I W WY
s wifgd | wrely fy fresforgren
oY wqveAT v e off A v ford ot
ft 5 ag A S9N gww 7 o}
Fw ot qefraer € aveflt 3w & gra qafa
£t o g off & offwwe &
tar gur ot a1, frg W @ faws-
faarerr g & §, Ao G @
Fawr f grrg TG R, W AN
£ fr oF TRETIY T AR I 9T T
Quf g x@ w1 ag fawfeaem
A Iwr TN N @ & Wi
¥ go Om fer o W ¢ % Rw
¥ ag N7 & a9 92 ) w9 J w9
o fag ® e &, & 99 A1 e
g we3 sl § IR amir faw-
fagrert ¥ weet w1 AT & 1 gEelY
FTT AP A WA AN 7 ST R AT
g &, v WA g qeaww fag o
%) foraT a% wveT W &, &g WAn e
s § 1 g foe wRT w A I Ay
frafes @, o avg wnfar AR N
frgfer & A€ #1977 anas T a1, W
w1 ot A€ N fagfe o o aug
we Y wifegd Y ) 37 7 OH S
wifgd o Fq= for i Y 7 @), o
®1 T § W flt gwe w1 owea
€ T S awe A ¥, AR A
arfee w1 s & 9 AR A FAT AT
QW BT AW FT A F7 A g, AT
sy €1, WS &), ) B A
¥ & mreaw § I SR & sy
&S B | awa FaT g & fr e
ar oht &, fowr ol @ RE oA
& s'rc O W four m=iY T ¥ &
wat wgiem o § o wd o g, feg
et Ty A ol 9w #
gwut ¥ fad wet wgiew A" AW qw
ara §, 3% & el st AT ayn
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§ (xwfaR o fewn-arfondi st e
wrr &Y ¥ ane w1 W soer Twy W e
ITH AM 9% go 4 ff, v5adk ¥ I
W ourg A, ok A g e x
gV Y a1 QX A gY oY 50 wed gy WAt
FIRA A ¥ gu § N T N e
T AT WS 8 | § GRNAr g ww T
e wEvew fedT %t wara A A anfor
o ®Y WY Qo w7 [y

wg wew &t gy § ag wfew
wAe famfegem s @ &~ 3@
oo ara & 1 yra Far g 3 e faar
qeqret ¥ AeftgAr & wavw ¥ wrediaar
AT Y @ 1 el ot dter & wvd oY frar
qeqr €, X A7 TN I} g A ¥
#1 g1, afe ag vy ad & A 9w &
feafr fammoses & avaeft 1+ & awwar
g 5 wn favafrerm & ferfy ot =
2, ®ifr 9T 7 omw Far & fe A
wrraad & el g @m 1 ¥ g@ g
FT WY AT FvAT g fF o Wy gdw
i 2, wfaa onfr ¥ Am ¢, sqgfas
wifew wfa & v &, S &Y 0% AEyr
A grverw fear & WY & g fr 9=
Fae Aveo g 7 faar av7 39 % Aaq
¥ ot afevpn &, g Aot A faw
afgrr § 9 W W sitfae Tmr @,
qY viwAT 97 gy 1 wiv §, Fow Ay
¥ A I T I g 8, Qi Ay
afgoopat & w71 weaaw WY qgr 9 frar
g | 3 ¥y gepfr & fRd o a8y a1
fady fawm @er g W % W@
weqaq IT & & AW A 8 )

et & agd o 77 T g-ag frew
fram gF &y *A-vaT wir efwe
1 WX AT ) e w7 ow A, iy
1w 7 %, ®ife 7 frar qegrey
A foraar aw ¥} aver §, A cradtfior
T ¥ g W 8l Aoy &) qwfd
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Aoy ¥ weplr wr ey o
& e e B o
mwmg‘mwﬁi aryx
& wy rargamT w1 ws T feor
wifgd | ¥ Wyl & o & wu fadaw
1 SXART ST, AW W g
R e frw g fs ag faee
fararrary, 1 garQy e & arr § Ay
w6 fawr W1 AqT T NTF HOW

*SHRI JAGADISH BHATTA-
CHARYYA (Ghatal): Mr, Deputy-
Speaker, Sir, a new Central Univer-
sity is going to be set up in Andhra
Pradesh and I must congratulate my
friends in the Congress benches that
they have finally succeeded in com-
pelling the Central Government in
initiating measures for the setting up
of thig University. I would have been
really glad if this University had been
created in the normal circumstances
rather than the agitations which had
preceded it for its formation. What-
ever it may be, I welcome the new
Bill and 1 welcome the new Univer-
sity which goes to the people of
Andhra Pradesh.

In this connection I must say a few
words to the hon. Minister for his
serious consideration. New Central
Universities are being created and
there can perhaps be no grievance
from any corner in this regard. Why
we feel sad ghout the whole episode
is that while the Centre shows ade-
quate and enough congideration for
thece Universities they do not seem to
attach the same sense of seriousness
for the Universities which are not the
Central Universitiey and which have
been serving the cause of education
in the different parts of the country
since long. There are many Univer-
sities with great heritage of the past
contributions. 'These Universities to-
day are almost dying becauss of the
lack of financial resources. The con-
sequence has been that they have been
compelled to resort to many methods
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to raise fundg to avert their decay
and death, It is a well known fact
Sir, and the hon. Members are aware
that the rate o2 admission to the Uni-
versities hag fallen steeply over the
pait few years which ha» effected the
financig] position of the Universities
very adversely. When such is the situa-

tion with the other Universities we

should naturally hope and expect that

the Central Government should adopt

a similar attitude of sympathy and
give suitable assistance to them as

they are doing in the case of the Cen-

tral Universities. I can say about the

Calcutta University in particular in

thig connection. I am sure the hon.

Minister must have received g memo-

randum, the copies of which have

aiready reached the memberg of this

House, urging upon the Central Gov-

ernment to take over the Calcutta

University because that University is

in a financia] chaos and i8 hardly able

to maintain its own existence. A few

days ago the Vice-Chancellor of the

Hrmachal Pradesh University while

addressing the newsmen had stated

that due to the paucity of funds the

University functioning hasg almost

come to a stand still. Let there be

Central Universities and as I have

alreadv said, we have no objection to

have them but is it not equally im-

portant and necessary that on the one

hand we should be set up new Uni-

versities and on the other hand we

should do nothing to help other

Universities which are dying and

decaying. If you ure really interested

in the democratic functioning our

countrv the time hag come when we

must eliminate the gistinction that is

being ‘maintained between the Central

and the non-Central Universities. This

distinction must end. and it must end

sooner than later.

The hon. Minister in his opening
speech has said many things about the
new proposed University but there is
nothing new about it. It iy just as
usual. Tt is just the same as it is in
other Central Universities. We can-
not expect much out of this Bill.

*The Original speech was deliveredin Bengali,
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Therefore, I would once again urge
that the Central Government 'must
clop taking step-motherjy attitude to-
wards other Universities and they
should try to help them as they are
trying to help other Central Univer-
sities,

Now, coming to the provisions of
the Bill, I find Sir, that the present
Bill is a carbon copy of the Bills that
were introduced for the setting up of
Shillong University and other Central
Universities recently. The present Bill
has the same deficiences as the earlier
Bills and no attempt hag been to
improve this present legislation anq to
remove the ghortcoming that were
there in the earlier Bills. While parti-
cipating in the discussion gn the earlier
Bills T had stateq that the Bill needed
much improvement and the Govern-
ment themselves would be compelled
to come before this House before long
to make amendments thereto them.
Already ‘murmurg are being heard
about the shortcomings of the earlier
Bill and I do not know when the
Government will come forward with
their amendmentg tg make them effes-
tive which it is not at present,

I would now like to point out some
shortcomings of the present Bill. While
venturing to do so 1 would take up
the question of appointment of the
Dean of Faculty in the University. I
had stated on the floor of the House
earlier Sir that lot of gifficulties in.£he
University administration ariseg out of
the manner of appointment of these
posts. It would be relevant and perti-
nent to quote the recommendations of
Gajendragadkar Report which had
gone into the matter. The Committee
M its report had stated and I quote:

“The Dean of the Faculty should be
“appointed from amongst the University
aonointed  professors by  rotation
according to seniority fgr a period of
twon vears” The present Bill has
" stateq that the Dean of Faculty will
hold a post for a period of three years
but the wholesome principles of rota-
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wo. and Geniority as suggested by, the
wajendragatikar Committee has ot
been toiiowed. The advauiage of tne
Committee’s recommendation is that
senior professors will get opportunity
to act ag the Dean and would be able
to lend their experience to improve
the working of the University. I feel
that this principle of rotation and
seniority should have been accepted
by the Government and should have
been incorporateq in the Bill,

With regard to the appointment of
the Pro-Vice Chancellor the Bill pro-
vides that the pro-Vice Chancellor
wil] be nominated by the Vice
Chancellor and he will be appointed
by the Executive Council. In case the
Executive Council fails to appoint the
nominateq person the 'matter will be
refered tg the Visitor who will either
approint the zame person or suggest
another name. In short the pro-Vice
Chancellor will be the Vice-Chancel-
lor’'s own man. Ip favour of this
method two arguments gre usually put
forward. Firsily it is said that the
pro-Vice Chancellor has to carry out
the functions which is entrusted to
him by the Vice-Chancellor and hence
a close rapport is necessary and
seondly if a new person i3 appointed
who is not a nominee of the Vice
Chancellor it is quite likely that the
cooperation between the two which is
necessary may not be forthcoming. But
it cannot be forgotten that every issue
has two sides and while the first two
arguments represent one side of the
matter it is equally necessary to con-
sider the other side also. It is a
common experience that there are
more than one pro-Vice Chancellor in
a University. It has been found that
because of being  Vice-Chancellor’s
rwn men thev have no aotion but to
ditto directions of the Vice Chancellor
and cradually a coterw rule develoos
which mnre often than not creates
manv  difficulties in the davy todav
adminictration. Tt i< also not nr losgi-
ral tn think that » merean wha it nat a
nominee nf the Viea Chancellor when
aonointed as a nro-Vice Chancellor
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will alWay$ érent2 cbitiuctions and be
.gm‘ :YWWMMVMCW-
lor. itif tb the coniponition of the
Usiiversity ‘Cotirt, us far as 1 remem-
ber, the Statute doés not mention any-
thing gbout it. May be at a subse-
quent date this Statute wal] be framed.
It is very interesting and surprising
to note Sir, that the Executive Coun-
cil has been given the authority to
muke amend or create new Statutes.
In fact, the Executive Council has
been given the powers of Parliament
and this 1s not fair. The University
Court is g very mmportant organ of a
University and the details of its for-
mation ghould hot be allowed to be
determined by an Executive Council
The Bill should have incorporated this
specific provision ad specific sanction
of the Parliament should have been
obtained. 1 hope the hon. Minster
wi1ll look into the matter ang try to do
something even at this gtage, 1 feel
Sir, that the students gnd cmployees
should find representation in the Court
The students' representatives should
nol be taken on the basis of their
affihation to the different students’
umons They should on the contrary
be chosen from the diffeient depart-
ments of the University. Sir, 1 would
now like {o draw the Minister's atten-
tion to Clause 30 of the Bill. Section
2 of clause 30 provides that; “Any
dispute aTising out of a contract bet-
ween the university and any employee
shall, at the request of the employee,
be referred to a Tribunal for arbitra-
tion consisting of one Member appoint-
ed by the Executive Council, one
nominated by the employees concerned
and an umpire appointed by the
Visitor. The decision of the Tribunal
shall be final and no suit shall lie in
any Civil Court in respect of the
matters decided by the Tribunal”
Undey this Section a tribunal has been
created whose decision shall be final
and an emplaoyee cannmot go to any
Court. This ig really unjust because
Wwe eannot ylsualise a situation where a
trihunal decision shall he impartial
and correct and to deny a berson his
right to seek justice in a Court of 1aw
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would therefore be highly illogical.
Afier all every citizen has been given
sotne rights which wre fundamentat
and this cannot be abridged and the
right to seek justice is one of them. 1
would now like to quote from the
Gajendragadkar repory which says:

“We appreciate the spirit under-
lying thig complaint, but we must
emphasize the fact that in our
country, the doctrine of the rule of
law is paramount. Every citizen in
a democratic country—teacherg and
studgnts are obviously included
amongst the citizens of the country—
15 entitled to seek justice in couris
in regard (o the disputes which
under the law of the land are justi~
ciable. We must also recognisg that
the power of the High Courts under
Articles 226 and 227, and the power
of the Supreme Court under Article
32 of the Constitution, to issue
appropriate writs, constitute the
cornerstone of the democratic way
of life, which we have adopted
These powers are intended to safe-
guard the fundamental rights of the
citizens and to prevent capricious,
unfair improper or irregular exer-
cise of power. The university system
would not, therefore, be justified in
having a grievance, if any citizen
such as a teacher or student or a
member of the administrative staff,
aporoaches approoriate courts for
relief in resnect of an alleged injus-
tice due to him"

I therefore feel Sir, that it ijg highly
improper to have provision like the in
clause 30 If the employee feels un-
happy about the decision of the tri-
bunal he has as a2 normal citizen of
this countrv, a right to go to the court
to seek redressal of his grievances but
here we find that this right which he
hac ae a citizen is beine curtajled
through the provision of a tribunal
whnse A2cizion in thes matter shall be
final, (Interruptions®

THE MINJSTER OF EDUCATION.
SOCTAL WELWARE AND CULTURE
(PRO¥ 8. NURUL HASAN): I mav
just clarify for the information of the
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hon, Member. The , Juriadiction
ocathettheﬁichm:g‘:rmswe-
e Court is not at all affected. That
15 e conatitutional right and we cannot
in this Parliament abridge or abrogate
their right in any form unless we
chaose to change the Constitution, So,
QGu)endragadkar Committes is making
a reference to Kothari Commission's
recommendstion which had saig that
becauge there iy too much litigation
Supreme Court may be requested to
find out how it cap abridge its own
powers. That view could not be
accepted by the Govermment and,
therefore, in any of the legislations
that have been brought before this
hon. House, there iy no question of
abridging, reducing or taking away
from the powers of the Supreme Court
or the High Court to iasue writs or
take such other suitable steps as are
necessary. All that has been done is
barring the jurisdiction of the local
courts visualised in the Indian Arbi-
tration Act hag been pfévided.

“SHRI  JAGADISH BHATTA-
CHARYYA: Sir, my submusgion in this
connection is that 1t 15 not always
Posuthle for the employees t, g0 to a
High Court or the Supreme Court to
Seek justice because it 18 very expen-
Sive and it takes a very long time, I
am associated with many teachers’
orgamsations in the country and from
my experience I can tell the hon.
M:mister that whenever there is a
dispute between the employees and
the management, the employees have
the opportunity of getting quick justice
by approaching the local courts and
this is also less expensive. Therefore
it is mv demung that pot only high

- Court and SuPreme Court should be
available to an aggrieved employee
but he should also have an easy access
to the local courts also, ‘Bhe present
provision shou'd be amended sccord-
inglv

¥SHRI K. SURYANARAYANA
(Eluru): Mr. Deputy-Speaker, I would
like to congratulate the Cantral Gov-
ernment for having fulfilleq the

always noow::ud with the Central
Government in evary sphere, It iy &
fact that there had been two violent
agitations in Andbra Pradesh, First
m Telengang gnd later ot in Andhra.
These agitations bave only reflected
the feelings of the people of both the
regions. We the Members of Parlia-
ment from Andhra Pradesh and
Ministers have been elected through
this popular will of the people. We
have expreased the views of the people
of Andhra Pradesh. It is indeed a
good thing that two agitations in
Andhrg Pradesh have umnited the
people of Andhra Pradesh into one
State and one language. We are
very happy that in the end Andhra
Pradesh has been emotionally and
physically integrated as ane compact
State This will go a long accelerat-
ing the progresy of this State, 1
woulg like to congratulate the Central
Government for bringing about the
unity of Andhra Pradesh on behalf of
the people of that State. It is a well
known fact that Andhra Pradesh as a
whole is a educationally backward
State. Except for Hyderabad all the
regionn of Andhra Pradesh both
Andhra and Telengana are educa-
tionally backward

You all know that even during the
time of Lord Buddha the Nagajuna-
sagar University was an international-
ly place It is only in Nagarjunasagar
that Goverrrment of Andhra Pradesh
have constructed a grand project, the
Nagarjunasagar project. Thig Nagar-
junasagar project is now a very useful
project and the foodgrains accrued as
a result of this project is distributed
not only in Andhra Pradesh but to
the whole of India. In the same way
T feel that the new University that ia
‘proposed to be set up at this place
should be useful not only to the
people of Andhry Pradesh but also to
all the people of India irrespective of
the State to which they Selong. Who-

*The original speech was delivered in Denguli.
1The original speech was delivered in Telugu,
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ever comes to Hyderabad University
whether he is Intien or foreign shafl
be given @ fair treatment, 1 am
confident thei this new Central Uni-
versity ut Hyderabad will make a
great name for itself by giving fair
treatment and full opportunity to all
the people who care to come to
Hyderabag for study at this Univer-
sity. We are very glad to note this
important criterion in this Bill,

Some members have expressed that
Achiryg Nurendra Dev had suggested
at the time of the establishment of
Benarsas Hindu Unijversity that a
Central University should pe estab-
lished at Hyderabad. It was also
caxd that Mr. Jawaharlal Nehru had
supported this point. We are indeed
very happy that during the region of
his daughter a Central University has
been established at Hyderabad. 1
would ke to suggest to the Central
Government to rename the Central
University as Nagarjuna Unjversity.
Nagarjunasagar and Nagarjuna are
very famous names I1ike Nalanda etc.
If you give this new name to this
then it will also enhance the reputa-
tion of this new University. I am
confident that Members of Parliament
from all regions will support this pro-
posal to rename this University as
Nagsrjung University.

This will revive the good ancient
memorieg of the Nalanda University
and great scholar Nagarjuna. It is weil
known that great writers and scholars
existéd during the time of King Nagar-
juna, 1 am confident that this new
Unmiversity at Hyderabaq will grow as
famous as the ol Nagarjuna Univer-
sity. I request Dr, Nurul Hassen to
take into consideralion the views
expressed by Ug and if necessgry refer
the matter to the State Government
T request that ouy suggestions should
be implemented by the Central Gov-
ernment,

There have been many doubls ex-

gest that you fix up some date whether
it is August 15, or January 26, 1973, |
strongly suggest January 26, as the
target date ang I reguest the Central
Government to accept it. We bave

mentation of Nagarjunasagar project
If a target date iy not fixed we would
be subject to questioning by the
people of Andhra Pradesh and they
will get agitated. T only want that
these difficulties should net come wp
and the Central Government ahould do
the needful in this matter. T
want to go into the detafls of
ing of the various bodies in
We had already given an amen
in this connection,

2l

:

There are at present three Unjvar-
sities in Andhra Pradesh,
Osmania University, at Hyderabagd,
Venketeswara University gt Tirupatty
and Andhra University at Waltair. In
one Univewity there is the condition
of residence along with marks obtain-

i

becomey very
him. 1 want that this new Centrsl
University at Hyderabag
impone’ such conditions of

3,

that it can teally become nationsl
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international University. I want that
we shoulg be prescribe only the essen-
tial qualifications necessary for admis-
sion to this University. Whoever ful-
fills the essential qualificationg whe-
ther he is an Andhra or not should be
admitted to this University. No
special preferential treatment should
be given to anybody. The question of
residential qualificationg should not
arise. 1 request the Government of
India to look into the matter and
instil confidence not only in Andhra
Pradesh but also to all the regiong of
India. Full opportunities should be
given to everybody.

1 have already mentioned about the
agitations in Andhra Pradesh. On
April 7, the Prime Minister paid a
visit to Vijaywada. She was parti-
cularly very happy about the recep-
tion she received from the people. It
was really surprising whether the
reception is by the same people who
indulged in violent agitation only a
few months before. 1 would like to
state that the people of Andhra Pra-
desh bore no enmity or animosity
against anybody. They are only angry
when they are emotional. The people
of Andhra Pradesh are perfectly dis-
ciplined people and they always co-
operate with the Government and they
bore no grudge against any person
whether it is Brahmanand Reddy,
Narsimhan Rao or Vangal Rao. I
would like to assure that the people
of Andhra Pradesh have no hatred for
anybody and they wish well for every-
body. They .are prepared to work
hard for the progress of the country.
Therefore, the agitationgs in Andhra
Pradesh should not be misunderstood
by anybody.

We are happy that the issue has
been resolved by introduction of the
6-point formuly and thig Bill has been
introduced. T would like to state that
the Central Government should not
depend on the Andhra Pradesh Gov-
ernment. in matter of finance. You
can ask the Andhra State Government
in the matter of allotment of land,
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buildings etc. but don’t depend upon
the State Government for finance. It
is the duty of the Central Government
to allocate finance for implementation
of the various proposals laid down in
this Bill.

To conclude I would once again
strongly plead for the renaming of this
University as Nagarjuna University.
Both the people of Andhra and Telen-
gana are united on this point Just as the
Nandi Konda project was renamed as
Nagarjunasagar project I also request
that this new University to be estab-
lished at Hyderabad should be renam-
ed as Nagarjuna University. This will
fulfil the aspirations of the people of
Andhra Pradesh. I am thankful for
the opportunity given to me to express
my views,

St qHo T Wrarer 3 (Frammame) -
e wEEd, ¥ sy Wy ;i vy
7l T T aurs AT AR g R SR
gzvrate gfrafadt s o faaer
FAT F1 TFAT AT, IAAT FeAT IW HEA
# ara aw Frar £ 1 7g afrafadt ow
#rar afqafady grft ot 37 & @ 2o
F frenfrn #7 % # sfomaer Yy wE
2 | 7 fogrs & Evane fod i wew
29 F1 0% A5 A frew a2, G
# gawrane fadt wT meer w3 A
TZT qF FOAT |

wzt a7 38 AfFafad ¥ fifeam oms
TEFE AT oT= A E F ) F Avgar
F 7 afrafedr o sush ot =l
7T ® forar &7 sxEear @ wfew
g 93w F A faed F faQdr ag
ti3ferEr fam y A # 1 2w o
3q gfatadr & @ifsrm o1 e
fe=dr o g wfem 1+ § A W
& qretar Fvan g 5 fow fea agafrafedy
FTH FAT IF F7, I 27 & g7 &
F = A AT #7 A T IEL
g1

)
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wg g wremad ¥ faandt agt
s g @ Frerfedt ol i geiv e
15 sy @Y aga w07 &, AT W
w9 ¥ w9 AETET ait & oen-fw § 3w
gfrafadt *™ & q€ F7 T, A
A weYr & | QWA W
age @t faferr @, framw &t agw
@ o N ¢ feew afEfed
Y IE F THT AT AFAT & | W g2
N naddE 1w At § qradm w7 @
g

T F T AT T Aerw & e w
gfrafadt &1 am e afrafad
g wifee a1 avmew afrafEd @ar
wifew. & szar wvw g fr o 0w
Tt e @
oz & fom A1 amea geifator
gfrafadt @ &1 qarr o @ 720
21 T g ¥ A AT ¥ g EN
#1 EFE & 1 T Tfatadt £ 9@ Aty
fear mar &, a% &gy weer & ) faw
TR AR, w
T IA Y qEA A A F faEr ¥
WarTe G217 §1 T T & %A 8 )
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welt wEEw 3 St fadae o e &,
% gw &1 qU I WY FQT §, WK
w9 W grEE 3T g 6 oAw A @
aun faar |

SHRI P G MAVALANKAR (Ahme-
dabad): Sir, I warmly welcome this
Bill. I am glad it has come in response
to the long-standing detmands and
aspirations of our brethren from
Andhrg Pradesh Some of the pre-

AUGUST 6, 1074

Hyderabad Bill 230
vious gpeakers have already mentioned
about the agitation that took place in
Andhra. I do not think they need be
apologetic about it. After all, some-
times agitations take place enly be-
cause certain legitimate demands are
not met in time by the authorities con-
cerned. Personally speaking, I would
have liked this university to be creat-
ed without any agitation, but perhaps
we can say that gne of the important
fringe benefits of thig agitation has
been that the people of Andhra, parti-
cularly Hyderabad, have got a Uni.
versity.

MR. DEPUTY-SPEAKER: A very
big cost to pay for a university.

SHRI P. G. MAVALANKAR: I am
happy because this 1s one more signi-
ficant instance of the Centre's atten~
tion being further focussed on the
people living in the southern part of
this great country. Although we have
of late a proliferation of universities
in thig country and there is the danger
of a number of sub-standard institu-
tiong coming up, nonetheless in view
of the largeness of the country and its
variety, you will agree, ag a Professor,
that we do need many more univer-
sities and colleges. I do hope, how-
ever, that this new university will pot
be just one more university, but that
it will establish new traditions and
new patterns both in terms of research
and teaching as years go by.

MR DEPUTY-SPEAKER: You may
continue tomorrow

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Wednesday,
August 7. 1874'Sravana 16, 1898 (S).





